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LOK SABHA 

( Part I-̂ Quesdoiis and Answers )
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LOK SABHA 

Friday, loth August, 1956

The lok Sabha met at Eleven of the 
Clock,

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Employees’ Sute Iniurance Act

*94̂  Shrl T. B. Vlttal Rao t Will 
the Minister of Labour be pleased to 
state :

(a) whether the scheme to extend the 
benefits of the  Employees’ State Insur
ance Act, 1948 to the families of insured 
workers has since been finalised; and

(b) if so, when it will be brought into 
force?

The 
(Shrl Abid

(b) Does not arise.

Deputy Minister of Labour 
îd All) :  (a) No.

ShH T. B. Vittal Rao : May I know 
when this question of extension will be 
finalised in view of the fact that this ques
tion wss discussed at the last Labour 
Ministers’ Conference  which was held 
in Hyderabad in 1955?

Shrl Abld All t It will take some 
time more.

Shri T. B. Vittal Rao s May I know if 
“some time more”  means that it will 
take another five years?

Shri Abld All : Five years ?  It 
may take  some months.

Shri X. S. A. Chettiar : May I know 
whether  any increase of contribution is 
contemplated ?

Shri Abid All : Not from the em
ployees.

Shri B« S* Murthy : May I know 
the reasons  for this inordinate delay ? 
Is it financial or otherwise ?

Mr* Speaker s He has said it will take 
a few more months.

Shri B. S. Murthy 1 I want to know 
the reasons for the delay.  Is it financial 
tor otherwise ?

411 L.S.D.
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Mr. Speaker 1 I was cutting short 
the question.  The answer may be given 
as to what are the reasons for this delay.

Shri Abid All : Because we want a 
substantial amount to meet the expenses. 
Therefore, we are considering from which 
source  this  should  come.  From the 
employees this should not be collected— 
that is decided.  There are other sources 
which are being tapped.

Seed and Manure Godowns in Pua|ab

*945* Sardar  Akarpuri t Will the 
Minister of Food and Agriculture be
pleased to state s
(a) whether Government have given 

any loan to Punjab during the current year 
for the construction of seed and manure 
godowns;

(b) if sô the amount thereof; and

(c) the terms on which the loan has 
been given?

The Minister of Agriculture (Dr. 
P. S. Dethmukh) t  (a) to (c). Gov
ernment of Punjab have not ask̂ for any 
loan  for  the  construction of  seed 
stores.  No loan for the construct on of 
manure godowns has been given.

Shri B. D.  Pande : May I enquire 
if other States have asked for these loans 
for the construction of seed and  manure 
godowns ?

Dr. P. S. Dethmukh t There  is 
no provision for giving any loans, under the 
Grow More Food Rules,  for  manure 
godowns.  Regarding seed stores, we are 
going to construct them on a very large 
scale throughout India  and we are our
selves prepared to give the necessary loans. 
There will be 3,700 odd seed stores all 
over the cotmtry.

^  tW :  *RT A r̂PT

 ̂  ̂ # 31̂ qr ftf

 ̂  ^  t *1̂ «R lift

W 3n#ir ?

11̂, it Tiw f I  51J <fh(TW

eft  »>HNyg«r
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)  fVTT  I %ftX  ^

{rm

mfWt  (wrftw *ftt 5fPr

(̂ «r) lift t «<k  ffr? (jftar)

f  ?*r ifir«î*i  f «ftr

 ̂ I

^ *f« WT* flWy :  «pn 4 3tH

fW<TT gftr Haftinft

Pp   ̂ R̂VTT  ̂ «̂T  HIMI 

tcftwT <nnir#?ft¥

5UKT fV ̂  «fk fsW «5fH

 ̂51̂  I ?n «r?t ^

WJft  ?n=T5r  t ft:  ?pwnc «Jt

ww  «ftr ff̂  liift («ft Wo ô

m) :  3ft  aRcft fr

n̂nr >ft wit t  flxvit

gir m Tt «Fi:   ̂ <̂T?aRr

 ̂  ̂TT ifR fWt imt̂ w  %

5RTKT  «renrr  ̂ f i

^  Jn?t’T I ftr 3ft ̂  

iff»ft ’̂WT ̂  JTT ŝTH TOT 3(T̂  ̂I

Shrl Achuthaa t May I know whether 
a beginning has been made with regard to 
the construction  of manure and sted 
godowns in States where these have not 
been constructed?

Dr. P. S.  Deshmukh i  Some 
States have started constructing some of 
these seed godowns. There are no manure 
godowns.

Shrl D. C. Sharma : May I know 
how much money has been set apart (a) 
for  seed godowns and (b) for manure 
fl̂owns, and whether any allocation has 
^n made with reference to the difltercnt 
States of India ?

Dr. P. S. Deahmukh t  Yes, Sir, 
80 far  as seed godowns are concerned, 
definite allocations of the number of seed 
stores that will be constructed in each State 
of India have been made, and a provision 
of about Rs. 13 crores has been made in 
the Second Five Year Plan for this purpose. 
There are no  manure godowns either 
contemplated by us or any proposal from 
the State Governments for their construc
tion.

vhnT

Hvs. ^

ifift ̂  % wdKifrff

fiWT

î!n̂  ̂fi’TT  :

(v) WT H4d*f % AtRT % 

•hm#T   ̂wfim ?*T ̂ fiwT

»nn I  ; 

(w) nfft ?f, 5Tt 

WT t :

(*i) jrf?  ?ft ŷtrvt iiPriH 

 ̂  ̂fwiTT 3iTt<iT;

wk

(«r) w ?n> # Ift

^ «PTWT  t ’

tww  IWT «Tftwĝ »'l»Wt («ft 

wnhpf) : (t) 3ft, ijr I

(?r) w  ̂jrfMT

(»r) ?r«rr  (*r).  ?nw?r fr ^

•Î I

ift  mw  :

f»P  W5W # t̂nfvr

(ift  ̂xn )̂   ̂  ̂  ^

VTtf Wff  ̂  ̂«ft 3Rr ft[>

 ̂ %«Rff  ̂vttf

it  ^

’̂5  ̂ ( vrr ̂    ̂1v ̂ 3̂

tift  iTFnhni :  5̂  ^

f<r?TT  ̂ win  ̂^

 ̂ t  i

Shrl C. D. Paode i In view, of the 
fact that considerable eocouragement is 
being given to tourism in Kashmir and 
Government is going  to spend Rs. 80 
lakhs every year in building huts and rest- 
houses, does Government  realise  that 
this unbalanced patronage of one station 
will hit hard other  stations like Simla, 
Mussoorie and Naini Tal ?
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Shrl Al̂fetan 1  I  should not like 
to imagine that there i« any sort of rivalry 
between one place of tourist importance 
and another. (Shri C.  D. Pande : 
There is.)  It is well known that Kashmir 
is a place which is known throughout the 
world, and  naturally more tourists go
Vhere.  Having in view the large number 
bf tourists that go to Kashmir, we have to 
make the arrangements to which the hon. 
Member has just now referred. But that 
does not mean that we propose to neglect 
other  stations of importance.  We also 
propose to do something there too.

Shfi Hem Ra| i In view of the fact 
that these places of interest  have got 
very few hotels or rest places for food 
and lodmng, has Government any schemes 
for devdopment of this hotel industry ?

f  Shri Alageaan i  Yes,  Sir. 
As far as the hotels go, the matter is in the 
hands of the private people.  They are 
welcome to start these hotels in places 
where they can expect reasonable custom. 
We for our part propose to put up good 
rest-houses with canteens also attached to 
them.

Shri T. S. A. Chettimr 1 May  I
know whether Government have in view, 
in the development of tourist traffic, the 
regional ideas also——development of the 
tourist traffic to places like Ootacamund, 
Courtalam and Kodaikanal ; and will the 
hon. Minister place on the Table* of the 
House information aa to how much money 
is spent on these various stations for the 
develĉ menr of tourism ?

Shri Alagetfta: The whole plan is 
given.  My reply was in Hindi and evident
ly the hon.  Member did not follow it. 
The  reply says that this information is 
available in the Library j it is part of the 
plan.

Shri Kaaliwal : This  question  of 
development of tourism includes tourists 
both foreign and Indian, and up-till now we 
have  heard that all sorts of fiuaUties are 
being given to foreira tourists.  May  I 
know what  particular facilities Govern
ment propose to give to Indian tourists ?

Shri AlAgeaan :  I think  I  have 
answered this Question a number of times 
on the floor ot the House.  There is no 
question of not giving encouragement to 
Indian tourists and doing something only 
for foreign tourists.  Unless we have a 
proper base of internal tourism, foreign 
tourism cannot develop.  Therefore, we 
are very much conscious of that.

Whatever arrangements are made* they 
are made av»iiable both for the fbreign 
tourists and the internal tourists. There 
is n̂ ba** on Indian tourists using the 
fadliries that are provided as a whole.

if WT

qwTw v r 5T WI«nT 

 ̂ jfrwT %

?

Shri Gidwani 1 Mey I know whether 
the Government have under contemplation 
the opening of tourist centres in Junagadh 
and Girnar to enable visitors to see the 
Gir forests and the Indian lions therein ?

Shri Alagea— : Girnar is a very im
portant place because that is the only 
place in India w'̂ere there «re lions* 1 
just cannot place my  fingers  on the 
particular item now. It should have formed 
part of the tourist davelopment plan of 
the Saurashtra Government.

Sugar Factories

*947.  Shri Bibhud  MMra t  Wil
the Minister of Food and Africulture be
pleased to state:

(a) whether it  is a fact that  sugv 
factories in various Sutes have not paid 
cane price to the growers for 1955-56 season;

(b) if so, the names of such factories; and

(c) the steps taken by Government to 
expme total payment ?

The Mteiater of Agriculture (Dr. 
P. S. Deahmukh) t (a) and (b).  Out of 
total price of Rs. 66-1 croxes for cane 
purchased by factories upto 15th Juxie 
1956, only about  3 8 crores, i.«., 5*7% 
of the total price, were reported to be out
standing on 30th June.  A substantial 
portion of the  outstanding dues should 
have been cleared by now.

(c)  Sute Governments  are  taking 
necessary steps to liquidate the arrears.

ftF ?fr xm

 ̂  (  ̂)

 ̂ VrW XV

 ̂ wniV TpiT

 ̂ fwpff vr  11  fW 

 ̂ I ft ar?



1071 Oral AnswersOral Answers 10 AUGUST 1958 Oral Answers 1072

ww Wo Vo

fiPTT̂ % «TS?T II?

5t*TT I  ^

jf, (3 )̂

 ̂vwR ̂  sfVTT It ̂  wnr ̂  vtftm 

 ̂ ftr  ̂    ̂   ^ ^

f̂JTT 3rnn  r̂t jg; ̂  |,

fm  Pr̂   jt? t  *r?rf

?fr 5RT ftf ifr>??r fc»P4ft >K

 ̂  I «fk fm ft inr  arr ̂

t, 5nî iR ̂  vft ĝ n  ft?w5T

%  % TiT»r fipfiR *n̂ I

JIT̂  HPpfhT  *WT  W  aft 

v?5rr  $  fti  3r5̂t  ?̂r

 ̂ fir?̂  ihf> ̂ vtT

•ft  fim :

 ̂ JTi’̂Ttur Jjf  ̂(f  ̂ m) 

% SKT »m fwr  *TT 51̂  ̂(?ft#) 

Vt fon ti ^  ̂0 o JTT
!(p̂tnn iiT4?t i,

 ̂ T̂T WR 3TR’ flf  lit afRTT ̂ I

*WT % 1  ̂vtf  lit’ft’

ftr «̂FT^q f̂iT5r am?

ift qe ffe 1#̂ ;  IT?  ?ft

 ̂ 5T̂ HTf»T  ftp ftRrr̂r  ^ 

 ̂*ltT Pp# ’stra' T̂R5 % <n% 

1̂  fvgsfT   ̂ «ii?rr I I

:  ’rtt  % 

rfPT «PR’>r f’ar#  I   ̂JT? ̂ fv 

<nft frvvtt  %  ?nr srjt 5*n

I ft* fv̂T ̂  fxvTfr % iT̂ mr ftranr 

fiPTT  arnr.......

fft Wo »o  ;  q? fqvmr m

 ̂ I fip pRpft frv  ̂jf <ftT ̂  <n: 

ftRPTT PWT afPT I

•ft A T? T?T

*fT  ftfi  PWTSfT ̂  T?T ̂ fv

ri.v̂ O  ̂ift <■ >ŝ % *4 <• fVd*i\

t̂ arnr,  i?? Pp <̂t ̂   %

f«i «F?r 1 A 

*<kl̂ni  5 ft> WT ̂

fV ̂   #T TTT®ff ̂  ̂  ̂  <(k

Pp’T  r̂ wn *1̂ fwT »raT ̂ ?

'4*k0  ̂5TR ̂  *I>T ̂'T’TT -nft

JTT Pp ̂f% ̂  % TRT’5'T*rr   ̂̂

f?T̂ 51̂ ftm, *ftr qî  f̂ 

spFTT «n̂ *T5f >nn ̂ ?

ift Wo So  ^ 4lfN ^

afr C*(r«wrO %<fk Sir

TT?ft f, 4m4iftar%f̂ ilff 

^ T?r  % *iWf  *TT̂

# ?n«ft f I ̂   WTT

*Pt?ft ̂  ifhc fV̂TH ̂  SPT PT̂ 

t ̂   ̂ I I Pp?Tfft WK

5Trf̂  3k % 4fV5[TTr  ̂fap̂RTT 

t I

Shri Bishwa Nath Roy t In view of 
the fact that even where there is no ques
tion of any recovery, large amounts of 
sugarcane price are falling due and they 
are not paid in time, may I know whether 
Government have got any proposal under 
consideration for the payment of interest 
on those amounts which can be paid easily ?

Ho 90  ̂ : 51̂ ̂  ̂

W5T t ̂  ’PT apn«T 5ft aw ’S'  T?Tt 

 ̂ «n  ̂   ̂f̂prr «rr 1  ps

 ̂  t  ̂  t-

 ̂  <T̂  ̂  ̂I  «w

T?r iT̂Ppaft

f  ̂  TTJq I

ft? ft:̂% ft[*ft   ̂ fwr 'TPT 

ftw ?rt? ̂r ̂  ̂   (^) ftwr

arnr 1 A i[?ht v̂c 

j ftr  st̂   ̂«WT %  ?TT?

fŵT̂i  r̂(t ftp̂  ftH %

VPim̂r, ftMtr, 

fRtT.irmf'r, tgraiy:, l̂rfm 

«iA<?  I
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*949. Shri Ram Krlthiui : Will the 
Minister of Railways be pleased to state :

(a) whether it is a fact that Railway 
police and other Railway employees allow 
passengers to travel without issuing tickets 
Sffith a view to misappropriate the money; 
md

(b) if so, what steps Government pro
pose to take in this directicxi ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan): (a)
A few  such cases have been detected on 
Railways.

(b)  Prevention of such nudpractices is 
a part of the programme for ticket checking 
and  deterrent pimishment is invariably 
inflicted  on the staff found to be guilty.

 ̂   ̂ ftrvPRT

Shri Alagesans That is what I pointed 
out already. .
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Mr* Speakers All these things were 
extensively discussed̂at the time of the 
budget.

Pilferafe in Trains

*950.  ̂   fhiilan Sinhai Will the 
Ânister of Railways be pleased to state 
whether there  has been any  improve
ment  in the position  of pilferage  and 
theft of goods in running trains, sution 
yards and goods sheds on the N.E. Raihvay 
during the last two years ?

The Deputy Minister of Railways 
imd Transport (Shri Alagesan): Ves. 
There has been a noticeable unprovement 
in the position.

As against 935, 882 and 845 thefts of 
various kinds in 1952-53, 1953-54 ««d
1954-55  respectively, there were only 
518 such cases  during 1955-56.

Shri Jhulan Sinhat May  I enquire 
if this improvement has been due to the 
general tigjitening up of the administra
tion or due to some special method ?

Shrl Alagesanx It  is due to both. 
We have increased the number of inspec
tors.  We have also reorganised the watch 
and ward system under the name of Rail
way Protection Force.

All these steps have gone to produce 
better results.

Mr.  Speaker: These  arc general 
questions—ticketless  travel, pilferage in 
train, etc.  Next question.

Pandit D. N. Tiwary: I want to put 
one special question.

Mr. Speaker: Yes.

Pandit D. N. Tiwaryi May I know 
whether it has come to the notice of the 
administration that railway employees also 
do take part in this pilferage and, if so, the 
number of cases detected so far and the 
action taken against the employees ?

Shri Alagesan: This  question also 
has been put several times and hat been 
answered.  I  cannot,  without  nottoe, 
give  the number of cases in which the 
railway  employees are involveJ,  the 
number of cases detected and the number 
of cases where punishment has been given.

Calcutta Port

Shrl Rî unata Singh : Will 
the Minister of Transport be pleosed 
to state what steps are being taken to 
remove congestioD at Calcutta port ?

The Deputy Minister of Railways 
and Transp̂ (Shrl Alagesan): A
statement is liud on the Table of the Lok 
Sabha  [5«d  Appendix VI,  annexure 
No. ij.
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Shrl Bhmfwat Jli« Axad: The state
ment says that the average detention to 
import  vessels has been redvcM to 1.2 
days  in the first half of July 1956, and 
that in the  second half of Julŷ 1956, 
there has been an increase.  May I know 
by how many days there has been an increese 
and whether  there is any likelihood of 
reducing the pace of this forcible haulage 
in the Second Five Year Plan ?

Shrl AUifvtftiit It  is due to severe 
bore tide restrictions  that this set back 
has  occurred.  But we want to improve 
matter and see that this is reduced as much 
as possible.

Shrl MatthMis May 1 invite the at> 
tention of the hon. Deputy Minister to the 
report of the World Bank Mission suggest
ing  that this congestion in the Calcuna 
port can be eased only by having a port 
for the export of coal and ores on the west 
bank of Hooghly?  Is the hon. Minister 
considering that suggestion?

Shri AUlfeaant That is very much 
under our consideration and the mechani
sation of the ore berths will lead to better 
results.  That is being taken up now.

Shri Joachim Alva: The  statement 
says that in May, 1956, 59,odd tons of 
steel products would have to be handled, 
which is equal to the entire tonnage hand
led in 1951-52.  May I know whether the 
Government has got any  immediate— 
schemes by which this extra tonnage will 
be handled?

Shrl Alagesan: The  s’iatemmt says 
that such a large quantity of steel arrived 
in one m̂nth, a quantity which was to be 
spread ov̂er the entire previous year.  We 
have taken steps for quickly clearing these 
huge arrivals of steel etc.  As a part of the 
programme, dumps have been created— 
whm the arrivals are kept and the port 
itself is cleared.  We have also asked the 
importers to clear the quay-side and the 
transhipment  sheds quickly.  We  have 
imposed a time-limit, so that they may 
clear the goois as sojn as they arrive.

Shri Bhaffwat Jha Asadt May  I
toow whether It is a fact that the detention 
to import vessels which was less in the 
first half of July has increased since then ? 
By how many hours has it increased ?

Shri Alaffetani I  think the hon. 
Member is repeating the question;  I 
an not able to give the number of hours.

Shri Bhafwat Jha Azad: I am not
asking for the reasons. In the first half 
of lulv the average detention was  1-2 
dayt; in the second half of July, it increas- 
d.  I want to know bv how many days
haa incpcaset.

Mr. Speakars Does the hon. Member 
propose to be going on  repeating the

question when the hon.  Minister is not 
able to answer it?  He has not got the 
figures.

Shri Bhagwat Jha Azad: He should 
not avoid the question; he should say that 
he wants notice.

Mr. Speakar: When  he  does noff 
answer it, he wants notice.  If a particular 
question is not answered, the hon. Member 
may treat it as no answer being given.

Shri S. C. Samanta: May I  know 
what steps have been taken regarding the 
replacement of old locomotives in the 
Calcutta Port railway system?

Shri Alagasaas The  Calcutta port 
has recently acquired 10 n:w locomotives. 
They are also going to acquire m̂re wa|f- 
ons,  more cranes etc. which will fadh* 
tate the clearance of the port. ,

Mr. Speaker: Next  queUion; Shri 
Gidwani.

Shri Gldwaalt May I know whether 
the developmw‘nt of Calcutta port.........

Mr. Speaker: I asked the hon. Member 
to put the next question No. 954.

Unlicenaad Radio aeta

*954- Shri Gidwani t Will the Ministoli; 
of Communicationa be pleased to state

(a) whether  many  Radio  receiver 
sets were being operated without licences 
in Delhi circle as revealed in reccnt check
up;

(b) whether  any Government em
ployees were among those who were 
operating them without such licences; 
anj

(c) whether action  has  been  takê M 
in the matter and if so, what ?

The Miaiatar of Communicatiaiia 
(Shri Jaglivan Ram) t (a) 471  cases  ̂
were detected during the recent check 
up out of which 126 Radio receiver sets 
were found without licenses and the re
maining 345 cases are still under investi
gation. ^

(b) Yes. ♦

(c) Yes.  persons  found  operating 
Radio receiver sets without licenses have 
been asked to take out licenses on payment 
of surcharge in addition to license fee.̂

Shri Gidwani i In reply to part (b) 
of my question, the hon. Minister said 
“Yes . May I know how many Govern- / 
ment servants were  involved and alsl̂ 
whether any M,Ps. were involved ?  '

Mr. Speaker : How does “Govern
ment servents*’ include M.Ps. ?
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Shrl Gidwaai : All right ; 1 will 
restrict  my  question  to  Government 
servants.

Shri JagJlvan Ram : Out of these 
126 cases; 56 were Government employees.

Shri Gidwaai s What is the punish
ment  awarded to them ?

Shri JagJivan Ram ! There is no 
seperate punishment  for  Government 
employees ; they have also to pay the 
surcharge as others.

•ft Wo Wo  : A

j Pit wr  ^
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Central Road Fuad

*955. Shri S. C. Samanta f Will the 
Minister of Traaaport be  pleased to 
refer to the reply  given  to Starred 
Question No. 2323 on the i8th May, 
1956 and state :

(a) whether  the  Government  of
West  Bengal  have  drawn any money
from  the  Central  Road  Fund since 
ist April, 1956 from the unspent balance 
of Rs. 131*67 lakhs; and

(b) if so, how many schemes were 
submitted and sanctioned ?

The Daputy Minister of Railways aad 
Transport (%rl Alngesan) t (a) and (b). 
The  State Government have recently 
asked for an allotment of Rs. 9*77 lakhs 
to cover the expenditure on all the works 
in progress during the ist quarter oft̂  
current year, whî is being sanctioned. 
Only one new scheme has been submitted 
by the  State Government for approval 
on which  orders will issue shortly.

Shri S. C. Samanta t May I know 
what sum was allotted for 1955-5̂ and 
whether in the schemes submitted by 
the State Gtwernments the whole sum 
was spent ?

__ t This is a continuing
afiair; no sums are being allotted.  The 
State Government are informed of the 
balance that are available in their accounts.

The balances standing against the accounts 
of various States were given in ansf̂r to 
a previous  question.  It is for the SUte 
Governments to  utilise the balances by 
sending fresh schemes for approval.

Sliri S. C. Samanta : May I know 
whether the procedure to send letters to 
each State  Government about the un
spent money is being continued  ?  If 
so, what are the replies from the State 
Governments ?

Shri Alagasan 1 By means of a circular 
we have brought it to the notice of the 
various State Governments  that large 
balance are available in their accoimts 
and they may send up suitable programmes 
for execution.

Shri N. M. T̂l«jĝtw : May I know 
the special  diiflculties experienced by 
the West Bengal Government in utilising 
the sum allotted to them from the Central 
Road Fund ? May I also know wl̂ther the 
Centre tried to remove those difficulties ?

Shri Alagesan : These are entirely 
within the ambit of the State Governments* 
activities. West Bengal is a Pait A State; 
It has got a P. W. D. etc, and it has got 
experience also.  It is not one of the 
small States.  We are not aware of any 
special difficulties that they are experien
cing ?

Shri S. C. Samanta s  In how
many cases were the schemes submitted 
by the West Bengal Government not 
accepted by the  Central Government ?

Shri Alagesan : It is not a question 
of our  not accepting anything.  We 
might have asked for further information 
on the matters that were referred to us. 
Otherwise  there is no question of our 
not accepting any scheme.  Generally the 
approval is given.

SoU Erosion

*956. Shri A. 1C Gopalan t Will the 
Minister  of Food and Agriculture be 
pleased to state :

(a) the measures taken by Govern
ment to prevent soil-erosion in the up
lands of Travancore-Cochin; and

(b) the progress of such  measures 
up-to-date f

The Minisler of Agriculture (Dr, 
P. S* DMhmufch) x (a) A Soil Conser
vation  Scheme is imder execution  by 
State Government since 1955 with financial 
assistance from the Government of India.

(b)  From the inception of the Scheme 
in January 1955, Contour terracing 6c 
trenching work has been completed on 
a total area of 2533 acres up to the end 
of June, 1956.
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Shri A. K. Gopalan t May I know 
when the other incomplete portion wi 
be completed ?  In how many months 
will it be done ?

Dr. P. S. Dethmukh s The  scheme 
is proceeding and as the work is done, 
whatever we  have promised to  give 
will be given ,

Shrl Achuthan t May I know whether 
the works are spread  throughout the 
districts  ?  If so, what are the major 
works in each district and what is the 
present  strength of the labour  force 
employed ?

Dr.  P. S. Dethmukh : I have no
exact  information about the  persons
employed.  But , so far, altogether 58,640 
people were  employed.  For  the  year 
I956-57> 2,069 people were  employed. 
So fM as the work being spread to each 
district is concerned, it is the concern of 
the State Government.

Shri L. N. Mithra : May  I know
whether the  Government  of Australia
have made some special offer for soil 
conservation, erosion and flood control 
measures and, if so, the nature of such 
offer.

Dr. P. S. Dethmukh : There's  no 
such offer,  to my knowledge.  There 
are certain discussions going on about 
better use of water resources.  But even 
there no final decsion has yet been arrived

Shrl Katliwal: What are the measures 
taken by Government to prevent soil 
erosion ?  May I also know  whether 
about the establishment of the soil conser
vation  boards in various States, Govern
ment have received any complaint  from 
any State tnat there is considerable lack 
of activity by the soil conservation board ?

Dr. P. S. Dethmukh : The activity 
and earnestness of each board certainly 
êr from board to board.  There has 
^n no complaint of the nature  my 
fnend  has suggested.  We have, how
ever, found that some boards are active 
and others are yet to be fully activised.

Pandit D. N. Tiwary t In view of 
nr?  erosion has become an
m India question and there is soil erosion 
in êry  Sute for instance, by Ganges 
in Bihar—̂ what steps have the Govem- 

co-ordinate the plans for 
all the States so that soil erosion may be 
arrested ? ’

Dr. P. S. Dethmukh 1 I cannot sty 
what  co-ordinated plans we have under
taken in repUes  to  a  question.  But 
we have cerUinly taken an all India view 
of  all  those  places  where  toil 
erosion takes place.  We have set  up

certain research centres and certam other 
experimenul demonstration centra 
over India and we are trying to 
every type of soil  erosion,  mcluding 
river erosion.

Pandit D. N. Tiwary J How many 
centres are there in Bihar ?

Mr. Speaker i We  have enlarged 
this  question.  This relates only  to
Travancore Cochin. Mr.  Gopalan. may 
put his question.

ShH A. K. Gopalan : May I know 
whether any steps have been taken on the 
Malabar side and, if so, whether there 
have  been any reports about them ?

Dr. P. S. Ddthmiikh : I cannot 
specifically refer to what exactly is being 
clone.  But we are taking care of every 
kind  of soil erosion.

Banihal Tunnel

*957. Shri Krlthnacharya Jothl: V
 ̂Minister of Trantport be pleased

Will
tothe 

stote:

(a) the progress of work on the Banihal 
Tunnel Project during 1956 so far; and

(b) the amount spent so far  on its 
consturction ?

The Deputy Minitter of Railwayt 
and Trantport (Shri Alagetan): (a) A
statement is laid on  the Table  of the 
Lok Sabha. [5m Applendix VI, annexure 
No. 2].

(b) Rŝ 53*59 lakhs upto June, 1956.

Shri Krithnacliarya Jothi: May I
know when these tunnels will be completed.

Shri Alagetan: It was programmed to 
complete the first  tube  by  November 
1956 and thz entire work by April 1958. 
Now, on account of certain special diffi
culties encountered, these dates may have 
to be put off.

Shri Krithnacharya Jothi 1  Miy I
know what is the estimate cost of cons
truction of this tunnel?

Shri Alagetan: About three crores of 
rupees.

Pandit  Fotedar: May I know 
whether the Government have any assess
ment of the probable date when the tunnel 
will be thrown open to traffic }

Shri Alagetan: As per present posi
tion, it is expected that the first tube will be 
available for traffic by about the end of 
December. |But I am not very sure about 
it.

Pandit Fotedar: Is it a fact that the 
previous assessment of the  Government 
was that the tunnel would be thrown open 
to the traffic in the month of Novemoer 
I9S6?
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Shri Alftgetant I said so.

Shrl S. V. Ramaswamyi Whit are 
the special difficulties which they could not 
anticipate when the scheme was laun
ched upon ?

Shrl Alagetan: They came to light 
later on as they went on driving the pilot 
tube.  The rock was found to be softer 
than what was assumed.  It was originally 
assessed that it would be enough if we lined 
the tunnel for about half the length with 
cement.  Now it looks as if the whole 
tunnel has to be lined.  And the old tunnel 
which was functioning gave way and the 
contractor’s  staff and officers had to be 
diverted to set right the old tunnel.  That 
also put off the progress of the work of the 
new tunnel.

»TT  <̂rqT ^

TO'  ̂  ̂ ^

 ̂  JIT 51̂ ?
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Shri Kamath t  Has the Ministe r's 
attention been drawn to certain reports 
that the serious damage whicft occurred 
to parts of the tunnel, resulting in the virtual 
collapseiof certain partŝ might have been the 
work of certain saboteurs and anti-Indian 
elements o]>erating in the State of Jammu 
and Kashmir?

Shri Lai Bahadur Shastri: I do not
know whether the hon. Member is referring 
to the old tunnel.

Shfl Kamath s  Old tunnel.

Shrl Lai Bahadur Shastri s There 
is no basis for making that type of assump
tion.

Shri Kamath t  Was there any dama ie
to the new tunnel ?

ShH Lai Bahadur Shaatrit No. Not
yet.

Shri Bhagwat Jha Axad s  Would the 
difiiculties, apart from uking the original 
schedule of ume to further ahead̂ in any 
way contribute or lead to increase in the 
original estimate also ?

Shri Alagesaat I am not able to say.
It may not lead to any increase.

Bengal Provincial Railway 
Company

*ff9. Shri Tuthar Chatterjea: Will 
the Minister of Railways be pleased to 
state:

(a) whether any representotion  has 
been received by Government from the 
public of Dasghara to the effect that as 
a result of abolition of Bengal  Provincial 
Railway Company of West Bengal, public of 
that area are in great distress and  that 
Government should intervene to continue 
running of the Railway in that area till some 
alternative transport arrangement is made; 
and

(b) if so, the steps Government have 
taken or propose to take in the matter ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan)i (a) No
representation has been received from the 
public of Daŝhara.  A representation was, 
however, received in March last from the 
public of Mâaganj but it was considered 
that road services could adequately meet the 
needs of transport in that area.

(b)  Does not arise in view of the answer 
to (a) above.

Shri Tushar Chatter|ea s Has the
Government made  any enquiry into the 
question that there is no road from Dasghara 
to Magraganj ? That was the only link con
necting them.

Shri Alagesan: This is a matter in 
which we have been in close consultati(m 
with the State Government.  The State 
Government also extended some financial 
assistance for the activities of this Company. 
Now the Company has gone into voluntary 
liquidation.  There is a road available and 
buses are plying  on  the  road.  That 
is our information.

Shri Tushar Chatterjeat In view of 
the fact that in connection with  this 
Railway, the Railway Minister promised 
several times in this House that the railways 
would not be closed without any alteranative 
transport and in view of the fact that there 
is no transport now, how is it that Govern
ment has not intervened in the matter ?

The Minister of Railways and Trans
port (Shri Lai Bahadur Shastri); I have 
never said like that—that these railways 
will never be closed̂ No. i. ̂ it is a private 
company.  1 cannot compel them to func
tion all the time.  If they cannot work the 
railways, well, they have to close it down. 
No. (2), there is already a road and (3) some 
subsidiary roads are bemg built by the West 
Bengal Government and the Centre  is 
giving them adequate financial assistance.

Shri Tushar Cliatterleai There is 
some misrepresenution.  I say that the 
Railway Minister promised that this railway 
would not be clo  ̂without miking any



io83 Oral AnttoersOral Anttoers 10 AUGUST 1»66 Oral AnswersAnswers 1084

alternative  transport  arrangements. 
Secondly, there may be roads. But no trans
port is there. What about these two points ?

Shrl Lai Bfttuulur Shaatrii There is 
a road, as the Deputy Minister has just now 
informedj md further roads will be built 
in that area.

Commercial  Staff In Eaateni 
Railway

*960. ShriH.N.Muker)ec: Will the 
Minister of Railway! be pleased to state:

(a)  whether he has received represen
tations from the Commercial Staff of 
Eastern Railway for the abolition of a prac
tice, allegedly introduced since 1951,  of 
holding a general examination for promotion 
of candidates even to non-selection posts;

(b)  whether his attention has been drawn 
to a judgment of the Calcutta High Court 
on the 25th November, 1955» wherein such 
practice was declared to be illegal;

(c) whether it is a faa that he has on
several public occasions expr̂sed himself 
against examinations  for promotion to 
non-selection posts; and ^

(d) what steps ace contemplated in the 
matter ?

The Deputy Miniater tff Rallwaya 
and Transport (Shri Alagesan): (a) Yes.

(b)  Yes. But rules have since been ampli
fied to permit of departmental tests being 
held for promotion to non-selection posts.

(c) This is not correct.

(d) Does not arise in view of reply to 
pert (b),

Shri H. N. Muker)ee: May I know 
if it is a fact that under cover of a depart
mental test it is being  sought to have a 
general qualifying examination even for 
promotion to non-selection posts though the 
High Court had clearly indicated that that 
was nor warranted?

Shri Alageaan : The Railway Board’s 
interpretation has always  been that the 
railway administrations can  hold these 
examinations tor promotion even to non
selection posts, but the High Court inter
preted the rule as it then stood as not 
permitting an examination for a group of 
individuals.  They said that an examina
tion could be held for an individual b«t not 
for a groap of individuals. As I sated in the 
answer, the rule has been amplified to bring 
even departmental tests withm the scope of 
the operation of this rule. These examina
tions arc not meant as a cover, but they 
are meant to increase the efficiency of the 
suff in discharging their respective duties.

Shri T, B. ̂ ttalllae: ThecompUa- 
tion of the posts in various categories in

the selection and non*selection posts was 
taken ud by the EUilway Board somt years 
ago. Msy I know whether the lists have 
since been finalised ?

Shri Alagesan: : They have been fina
lised.
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Mr, Speakers Hon. Members  who 
occasionally put questions must at least 
stand up so that I may have a look at them.

Shri M. N. Singh: 1 stood up*

Mr. Speaker: I am not able to remember 
the names of hon.  Members who take 
part in the proceedings occasionally, and 
therefore  when they put one or two 
questions, they may stand up so that I may 
remember their names.

Shri M« N. Singh: I stood up.

Wfo  flwitfy :

 ̂  »TT I  WT  «CT, wr

apn  ?

 ̂  ̂̂  APT ̂

«fh:  ̂ jf #
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fTRŴnHT

frftwrf  ̂{

Shrl B.S. Murthy j  May  I know 
whether any steps are being taken to print 
in other regional languages ?

Shrl JarîvMi Ram:  I think they arc 
printed in some of the regional languages.

Shri S. C. Samanta :  May I know 
whether these Hindi copies of the guide 
are being printed by the department or 
through the Works, Housing and Supply 
Ministry ?

Shri laafivan Ramt  It is the look-out 
of the W.H.S. Ministry whether they are 
printed in the Government Press or through 
the private press.

Sufar Factory

*̂ a. Shri Bishwa Nath Roy : Will 
the Minitter of Food and Afrioulturc 
be pleased  to  state whether installa-' 
tion of any sugar factory would start 
this year  or ik:;l year in Uttar Pra
desh in view o*  considerable increase 
in acreage of sugarcane cultivation and 
in its yield in that State ?

Tha Mlnlater of AgrieiiHiire  (Dr. 
P. S. Daahmukh) : A sutement is laid 
on the Table of the  Lok  Sabha. [5e« 
Appendix VI , annexure No. 3].

Shri Biahwa Nath Roy t What is the
crushing capacity of factories  proposed 
to be established this year or next year ?

Dr. P. S. Deihmukh : The crushing
capacity of cane per day will be 1,000 
tons for the factory at Baghpat, 2,000 
for the factory at Bist  (Dist Kainital), 
1,200 for the fatory at Bazpur and 800 
for the factory at Nawabganj.  ,

Shri Biahwa Nath Roy : When will 
these factories start crushing ?

The Minister of Food and Agricul
ture (Shri A. P. Jain) 3 It is expected that 
the Nawabganj factory will start crushing 
in the 1956-57 season.  The Bhitt and 
Bazpur factories will start cruahing in 
X957-58  And the Baghpat îtory in
1958-59*

<ft  ftw : A  i|Tpn

J ftp  ̂ft)  ̂  Tift

wTvrr vrr srmi

aft «ro Vo  : fiRrft *EfW 

 ̂   ̂ ?ft  f̂wr firm

I, ifA 3?̂ *fnr fwr ̂ i

A  ̂ vf  ft>  *6  ̂% «Rrr 

wr *fnft t * 7̂  I  ̂wjf?T ,
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Birth Centeoary of Lokamanya 
Tilak

Shri Kamath : ̂ Will the Minister 
of Communicatioiit be pleased to state :

(a) whether it is a fact that stamps 
commemorating Lokamanya Bal Ganga- 
dhar Tilak*s birth centenary have al
ready  been used  before their official 
issue;

(b) whether the matter has been in
quired into ; and

(c) if so, with what result ?

The  Minister of Communications 
(Shri JagJivan Ram) : (a) and (b). Yes.

(c)  Enquiries  are  still  in  progress. 
From the reports so far received, it appears 
that it was purely accidential that the 
stamps happen to be issued before the 
prescribed date through some olficcs in 
the interior. Suitable action will, however, 
be taken to avoid a recurrence of this 
nature.

Shri Kamath: Since  1947  uptill 
now we have issued several sĵ al stamps.
Is this the first case of its kind or has it 
happened in the past also ?

Shri lagjjivan Ram t So  far as I
can say, this is perhaps the first case be of 
Its kind.

Shri  Kamath: How  many  States 
are involved in this leakage prima facie 
according to the information m Govern
ment’s possession ?

Shri JagJivan Ram 1 As I have said, 
this occurr̂ in some of the post offices 
in the interior in three circles, m the Pun
jab, Orissa and Uttar Pradesh.

Shri Kamath: On what date were 
these special stamps in commemoration 
of Loknmanya Tilak printed and consign
ments made available to  the various 
States ?

Mr. Speaker 1 I have no objection to 
these details, but I am not able to follow 
the point the hon. Member is driving 
at.

Shri Kamath t Press reports showed 
that the various States among which Madhya 
Tradesh is also involved, issued them two 
or three days in advance.  The dates of 
the defiMung  or the cancellation of the 
>.arious stamps are given.  So, I want 
to know whether Government takes en
ough precuations to see that the stamps 
are not sent to the various Sutes long 
before they have to be actually issued.

Shri JagJlvan Ram: If the Von. 
Member will take a practical view of the 
matter, he will agree that the stamps will 
have to be sent to the various States well in 
advance.

Shri Kamath : How much ahead ?

Shri JagJivan Ram t I have not got
the exact dates here, but 1 may explain, 
with your  permission, Sir,  the method 
followed in these matters.  The  stamps 
are printed at Nasik.  Then we send these 
stamps to the various treasuries in the 
difTercnt circles.  When they get the 
indents from the post offices concerned, 
the treasuries issue the stamps, and if the 
stamps have to travel to the sub-offices, 
in the interior the stamps will have to • 
be sent to the treasury two or three weeks 
before the date of the release  of the 
stamps.

Shri Kamath: Are instructions not 
issued to the treasuries in the various 
States that these special stamps should 
not reach the sub-post-offices earlier than 
two or three days before the actual issue ?

Shri Jagfivan Ram s The instructions 
are issued to the treasuries as well as to 
the post offices, to both of them.  The 
instructions to the post offices are that the 
particular packet is not to be opened be
fore such and such a date and the stamps 
are not to be released before such and such 
a date.  All these instructions are there, 
but in spite of all these  instructions 
these things hove happened in some of the 
interior places.

Shri  Kamath: How  many  comp
laints have been received from the various 
philatelist orgamsations in the country 
and what is being done about them ?

Shri Jagiivan Ram 1 Complaints from 
whom ?

Shri Kamath : Complaints  from
various individual philatelists, that is, 
stamp collectors.

Shri JagJivaa Ram: About what ?

Shri Kamath t About this leak̂.
Various stamp collectors have complaint 
that they have lost what is called the first 
day cover value. Have they complained to 
Government about this matter, and if so, 
is that maner also being connected with 
this enquiry?

Shri Jag)ivan Ram: I do not think 
that is a matter for any  enquiry.  The 
philatelists  themselves  are  divided  in 
their opinion.  1 am not a philatelist. 
But the philatelists are divided in tlieir 
opinion, so far as I have been able to see 
in the Press.  Some think that the date 
which was formally fixed for the release of
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thc8c stamps will be treated as the first 
day, and the clandestine ones will not be 
regarded as having any philatelic value.

C.AJLE.

*964- Shri Rishang KeUhlng t WiU
the Minister of Food and Agriculture 
be pleased to state :

(a) the items of relief gifts receiv
ed by India from Cooperative for Ameri
can Remittances to Everywhere (CARE);

(b) the value of the relief rifts re
ceived during the past five years m terms 
of money; and

(c) how and to whom these relief gifts 
have  been  distributed ?

The Minister of Anriculture (Dr.
P. S. Dcahmukh) i (a) Standard  Food 
Packages, cotton packages, books, food- 
grains, foodstufi's, drugs and medicines, 
multivitamin tablets, hospital equipment 
and supplies and agricultural implements.

(b) The Government of India have no 
informatbn about the money value  of 
the gifts.

(c) Under the terms of the relevant ajg- 
reements with the Government of India, 
these relief gifts have to be distributed 
free by the CARE throughout the country 
for the benefit of the poor and needy per
sons irrespective of their race, caate or creed.

Shri Rlaliang Keiahing t May  I
know whether Government propose to 
channelise all the foreign gifts of this kind 
through Government itself or Government- 
recognised agencies ?

Dr. P. S. Deahmukh : There is under 
consideration a proposal to see that as much 
of these gifts as possible should be channe
lised through Government departments.

Slirimmti Renu Cluikravartty: May
I know how much of these gifts have been 
distributed through the Congress commit
tees, how much through the Bharat Sewak 
Samaj and how much through the Red 
Cross Society?

The MinUter of Food and Agri
culture (Sliri A. P. Jain): None of these 
gifts have been distributed through the 
Congress committees. I do not know about 
the Bharat Sewak Samaj. But I do not think 
that any of these gifts have been distributed 
through the Bharat Sewak Samaj either.

Pne?r ^  

t  ?

Wo Jio ^

WTR % 3n% f fiir t  snft

%  f  •

Shri  Riahang Keiahing t  May I
know whether  Government have received 
any complaint regarding the  manner of 
distribution of these gifts ?

Shri A. P. Jain: Yes, somectimes 
there are complaints.

Shri L. N. IVlishrai May  I know 
whether it is a fact that in some places these 
gifts received from other countries are dis
tributed through the agency of the Bharat 
Sewak Samaj and in some other places 
through  Government  agencies ?  Are 
Government aware that a list of the children 
getting these gifts is maintained, and mostly, 
only those children who belong to the back
ward classes, poorer classes, and the flood- 
stricken people are given these doles and 
gifts?

Shri A. P. Jain: So far as the distri
bution through the Government agencies is 
concerned , the description given by the hon. 
Member is substantially correct. Full records 
are maintained, and proper distribution is 
being done.

Baraaat-Baairhat  Line

*966. Shrimati Renu Chakravartty:
Will the Minister of Railwaya be pleased 
to state;

(a) at what sUge is the construction 
of the broad-gauge railway line in lieu of 
the  0X-Barasat-Basirhat  Light  Rail
way; and

(b) by what date is the work proposed 
to be completed ?

The Deputy Minister of Railwaya 
and Transport (Shri Alagesan): (a)
and (b). The field work of Preliminary 
Engineering and Traffic Surveys has been 
completed.  Engineering report and esti
mate have been prepared by the Eastern 
Railway Administration and are under veri
fication of the Financial Adviser and Chief 
Accounts Officer of that Railway.  The 
Traffic report is yet to be finah'sed.  It is 
too early to say when the work will be com
pleted.

Shrimati Renu Chakravartty: May
I request that Q. No. 984 connect̂ with 
the same subject may also be answered along 
with this?

Mr. Speaker: Is the Minister willing 
to answer it ?

Shri Alagesan: Yes.
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Bfl •Basirhi Line

*9>4* Shiinuiti Rcnu Chaknivartty :
Will tlic Minister of Rail ways be pleased
to state:

(a) whether it is a fact that the termina
tion point of the proposed broad fnigc 
railway on  ex-Barasat-Basirhat  Light
Railway has been changed from  Birati 
to Barasat; and

(b) if to, in what way will the line serve 
the triangle between Patipukur-Beliafhata 
and the main line ?

The Deputy MinUtcr of Railways 
and Transport (Shri Alagesan) :  (a)
Although no final decision has been taken 
in the matter the take-off point is likely to 
be Barasat.

(b)  It is for the State Government to 
decide. It is understood a road is being 
constructed in the area.

Shrimati Ranu Chakravarttsr: The
Minister of Railways and Transport, Shri 
Lai Bahadur Shastri, had assured a d̂ uta- 
tion that met him last July that the work 
would be completed by December last year. 
Now, the Deputy Minister is telling me that 
there is no certainty as to the time by 
which the traffic report will be finalised. 
What is the difficulty ?

The Minister  of Railways and 
Transport (Shri Lai Bahadur Shastrl):
I might have said that the work would start 
at that time.  I would not have said that 
it would be finished by that time,

Shrimati Renu Chakravarttyi The
Minister had also stated that instead of the 
line serving between Patipukur and Belia- 
ghata, a new road is being constructed there. 
May I know whether it is a fact that the 
construction of that road has not yet started, 
and whether the alignment for the road has 
been finalised ? Otherwise, what will happen 
to this triangle ? Which line will serve it ?

Shri Alagesant As I said, more than 
half the distance between Patipukur and 
BeliaghaU bridge is covered by the existing 
road, which goes up to Haruakkal.  For 
the other half, the West Bengal Govern
ment propose to have a road and continue 
it and take it up to Beliaghata bridge.  This 
road which will be almost on an alignment 
parallel to the existing railway alignment 
will serve the needs of that area.

Shriniati  Rcnu  Chakravartty t
Could the Minister give us some idea as 
to the time by which the work will be taken 
up at least ?

Shri iUagesan: On the road work  or 
on the railNfay?

Shrimati  Renu Chakravarttyi On
the railway.

Shri Alagesani I am not able to say. 
We have to receive the traffic report and also 
the engineering survey reports.  These 
have not yet bwn finalised.  After these 
are received and studied, we can take up 
the work.  I am not able to say at present 
when it will be taken on hand.

Vessel Salvage Operations

Dr. Ram Subhag Singh: Will 
the Minister of Transport be pleased to 
state:

(a) whether Government have arranged 
through the Polish  Ministry of Pordjĝ 
Trade in Warsaw, to salvage the wreckage 
of three vessels namely RamdaSt Dipavath 
and Lakshmi which sank in the Bombay 
harbour during 1947 and 1948;

(b) on what basis has this salvage work 
been arranged; and

(c) when this work will be undertaken ?

The Deputy Aiinister of Railways 
and Transport (Shri Alagesan): (a)
T̂e Bombay Port Trust have, with the 
sanction of Government, given a contract 
for the salvage of the wrecl̂ e of the three 
vessels to the Polish Foreign Trade Organi
sation  “Centromor**.

(b) On a ‘No Cure No Pay’ basis.

(c) In Oetober 1956.

Dr. Ram Subhag Singhs May  I
know the amoimt sanctioned for this pur
pose?

Shri Alagesant The contract amount 
is Rs. 27 UJths.

Dr. Ram Subhag Sin̂ i Has any
prdiminary enquinr been made in regard 
to the salvaging of this ship ?

Shri Alagasans This has been pend
ing with the Port Trust for a number of 
years. They have tried to get hold of various 
contractors) who somehow could not carry 
out this work, owim to the various diffi
culties involved.  We shall be glid if this 
firm can finish the work within the time 
they have promised.

Shri Joachim Alvas In all these 
unusual undertakings which require high 
technical skill, do Government take care 
to stipulate that Indians are also associated 
for training and experience in these opera
tions ?

Shri Alagesani Yes. There was 
firm which was associated with an Indian 
firm.  That firm offcrecL but that couU nat 
carry out the work, and somdiow, it fey 
through.
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Mmrkat Enflaeert and OflBcert

Slirl C.R.NsrMlnik«t Will 
the Minister of Transport be pleased to 
state:

the number of Marine Engineers 
and Officers which the existing Institutions 
r̂opoM̂ turn out during the Second Five

(b) whether schemes for the purpose are 
adequate and co-relared to the programme 
for Indiani«ing the shipping Industry;

(c) whether a  shortfall of Marine 
Engineers and Officers in the future  are 
proposed to be averted by any special 
scheme; and

(d) the nature of such schemes  for 
turning out adeqiiate Marine Engineers ?

The Deputy Minlater of Railways 
and  Transport  (Shri Alagesan) 1 (a)
250  Marine Engineers and 280 Navigation 
Officers.

(b) Yes.

(c) and (d). No serious shortfall is anti- 
dpatkl.  The position is, however, under 
constant review and, if necessary, the annual 
intake of the existing training institutions 
will be suitably increased.

ShH C. R. Narasimliant May I know 
whether over and above the arrangements 
made in this country, there are plans to 
send trainees abroaa for advanced know
ledge? •

Shri Alagesan: We have got training 
institutions.  There are some who have 
gone abroad also and obtained the (extra) 
certificates.

Short Notice Qubstion and Answer 

Safefuard for Tolcngana

S. N.Q. No. S. Dr. Î nka Sundaram:
Will the Minister of Home Affairs be 
pleased to lay on the Table of the Sabha 
a statdnent of proposed Government action 
regarding safeguâs for Telenftana, arising 
out of the discussions in the Joint Commit
tee on the States Reorganisation Bill and 
the discussions held subsequently with 
representatives of Andhra and Telengana ?

The Ministar in the Ministry of 
Home Affairs (Shri Datar)t Yes. 1 have 
placed a copy on the Table of the House.

Appendix VI, annexure No. 4.]

Dr. Lanka Sundaramt May I know 
whether the attention of the Government of 
India has been drawn to a series of garbled 
versions of the so-called agreement and the 
damage it has caused in creating doubts in 
the minds of the people of Andhra and 
Telengana regarding the so-called safe
guards?

Shri Datart TThat is the reason why 
a copy has been placed on the Tat̂ of the 
House. -----------

WRITTEN ANSWERS TO QUESTIONS

National Co-operative Development 
and Warehodhing Board

*943. Shri  Shree Narayan Das:
Will the Minister of Food and Agriculture 
be pleased to sute the progress made 
in the direction oi setting up  of  the 
National  Co-operative  Devebpment 
and  Warehousing  Board  and  the All 
India Warehouse  Cô ration  for 
which nrcessary  legislation were passed 
during the Twelfth Session of the Lok 
Sabha?

The Minister of Food and Agri
culture (Shri A. P. Jain): The selection of 
personnel for the National Co-operative 
Development and  Warehousing Board is 
almostcomplete and the Board is expected 
to be set up vety shortly.  The question of 
setting up the Central Warehousing Corpo
ration will be taken up after  the Board 
is established.

Inspection of Stores

*948. Shri Madiah Gowda: Will the 
Minister of Railways be  pleased to 
sute:

(a) the number of cases in which 
materials for Stores  that arc inspected 
and passed by the Directorate of Inspec
tion of the D.G.S. &  D. was not fô d 
according to the specification by the Rail
ways and rejected for the years i954'55 
and 1955-56; and

(b) how such cases of defective  ins
pections by the Directorate of Inspection 
of the D.G.S. & D. are dealt with ?

The Deputy MinUter of RaUways 
and  Transport  (Shri  Alagesan): (a)
69 in 1954-55  i*' 1955-56.

(b)  A statement is laid on the Table of 
the  Lok  Sabha. [See  Appendix  VI, 
annexure No, 5).

Indian Delegation to U.&S.R.

*951. Shri  Radha  Ramani Will 
the Minister of Food and Agriculture
be pleased to sute:

(a) whether an  Indian delegation 
of experts is scheduled  to visit U.S.S.R. 
next month for studying irrigation and 
drainage projects in that country under the 
auspices of the  Food and Agriculture 
Organisation;

(b) whether there has been ary delc- 
ntion of such type (i.e.  sent by U.N.) 
in the past; and

(c) if so, to which coumry and whether 
India was one of the delegates ?
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The MinUter of Food mnd Agriculture 
(Shrl A. P. Jain): (a) The delegates left 
India for Russia on nst  August, 1956.

(b) Not to our knowledge.

(c) Does not arise.

Conttructlon of Bridget

*952* Sardar Iqbal  Singh: Will 
the  Minister of Transport be pleased 
to state the amount of allocation drawn 
by the Punjab  Government  for the 
construction  of bridges  over the river 
Gaggar in Punjab in i954-55> 1955-5̂ 
and 1956-57 so far?

The Deputy MlnUter of Railways 
and  Transport  (Shrl  Alagesan): A
statement is laid on the Table of the 
Lok Sabha.  Appendix VI, annexure 
No. 6],

Fertilizers

r Shrl M, S. Gurupadaswamy: 
X Shrl R. P. Gargt

Will the Minister of Food and Agri
culture be pleased to state:

(a) the  total  amount  of fertilizers 
produced in  the country  during 1955
56;

(b) the total  requirements  of  the 
country  during the Second Five Year 
Plan; and

(c) the names of the countries from 
where  the fertilizers are proposed to be 
imported ?

The Minister of Food and Agricul
ture  (Shrl  A.  P.  Jain): (a) to (c). 
A statement giving  the required infor
mation is laid on the Table of the Lok 
Sabha.  Appendix  VI,  annexure

No. 7].

Goshalas

•965. Shrl U. M.  THvedl: WiU 
the Minister of Food and Agriculture
be pleased to state whether Government 
have launched upon any scheme  to im
prove the working of  Pinjrapoles  and 
Qoshalas ?

The Minister of Food and Agricul
ture  (Shrl A. P. Jain): Yes.

Inland Water Transport

*9̂. Shrl M. Islamuddlnt Will 
the Minister of Transport be pleased to 
refer to the reply given to Starred Ques
tion No. 1345  on the nth April,  1956 
and state;
(a)  whether the  investigation  has 

been  completed into the possibility  of 
linking  the  Buckingham Canal with 
the Madras Harbour; and

<b) if so, the result thereof?

The Deputy Minister of Railways 
and Transport  (Shrl Ala«esan)t (a)
and (b) Not yet, Sir.

Tea Workers in Tripura (Bonus)

*970. Shrl  Blren Dutt: Will the 
Minister  of Labour be pleased  to 
state:

(a) whether the  bonus decided to 
be given  to the Tea-garden  labourers 
has been given  to the Tea workers of 
Tripura;

(b) if so,  what  amount has  been 
paid to each worker  and in how many 
gardens it has been given; and

(c) if not, the step  Government pro
pose to take in the matter?

The Deputy Minister of Labour 
(Shrl Abid All): (a)to(c).  The Govern
ment of Tripura has been requested to 
furnish  the  required  information.  It 
will be laid on the Table of the Lok Sabha 
in due course.

Railway Corruption Enquiry Com
mittee

f Thakur Jugal Kishore Slnha : 
j Slwl Asthana:
; Babu  Ramnarayan Singht 
\Shri Deogam:

Will the Minister  of Railways be 
pleased to refer to  the reply  given  to 
Starred Question No. 792 on the 19th 
March, 1956  and state the steps that 
have been taken so far for implementation 
of the remaining recommendations of the 
Railway Corruption Enquiry Committee ?

The Deputy Minister of Railways 
ftfid Transport (Shrl Alagesan): A
statement is laid on the Table of the House. 
[Sm Appendix VI, annexure No.  8].

Employment Exchanfes

•972. Shri N. B. Chowdhury: Will 
the n̂ister  of Labour be pleased to 
state:

(a) the  number  of  Employment 
Exchanges that are proposed  to  be 
handed over to  the  Sute  Govern
ments;

(b) what  portion of the expenditure 
in respect of the Exchanges handed over 
will be borne by the Union Government; 
and

(c) whether any guarantee has  been 
given  to the present employees  of the 
ĉhanges that such transfer of authonty 
would not affect their emoluments?
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The Deputy Minister of Labour 
(Shri Abid AU): (a) 137.

(b) 60%.

(c) It has been proposed to the State 
Governments that they should take steps 
to protect  the existing en\oluments  of 
the staff,  where necessary, by  treating 
a part of their pay as personal pay.

Indian Labour Conference

*973. Shrl T. B. Vlttal Rao: Will
the Minister of Labour be pleased  to 
«tate:

(a) the reasons for the delay  in con- 
•vening the 15th  Session of the Indian 
Labour  Conference;

(b) when it is likely to be held;

(c) whether  the subjects to be in
cluded in the agenda have been finalised; 
and

(d) if 80, what arc the subjects?

The  Deputy Minister of Labour 
<Shri Abid  Ali)* (a) and  (b).  The 
last  Session of the Indian Labour Con
ference was held in 1955.  The Con
ference is generally held once a year and 
the next session is proposed to be held in 
November, 1956. >

(c)  and (d). Not yet; the concerned 
interests are being consulted.

Indla-Burma Shippihf Service

rShri D, C. Sharma 1 
\Sardar Aksrpnri :

Will the Minister of Transport be 
pleased to refer to the reply given to Star
red Question No. 390 on the 1st March,
1956  and state the present position in 
regard to  the  India-Burma  Shipping 
Service ?

The Deputy Minister of Railmasrs 
and  Transport  (Shri  Alagesan) :
Messers. Scindia Steam ̂>Javiggtiîn Com
pany Ltd., Bombay, have agreea to resume 
the service with their M. V. **SoBaantti” 
towards  the end  of this month.  The 
vessel will however ply during the fair 
season from September  to  December,
1956-

As regards long-term arrangements, it 
has been decided that the Eastern Ship
ping Corporation,  (Umited),  Bombay 
should acquire a suitable vessel for regular 
employment in this nm.  The Corpora
tion have already placed an order with the 
Hin4u&tan Shipyard Ltd., Visakhapatnam 
for the construction of a suitable vessel 
and are also considering the postibiUty 
of acquiring a suitable second-hand vessel, 
pending the delivery of the new vessel.

411 L.S.D.

in Dairy Service

Shri Madiah  Gowda s Will 
the Minister of FosNlamd Africulturebe 
pleased to state :

(a) how many students arc trained in 
Dairy Science every year and what faci
lities are created for such training;

(b) whether it is contemplated to start 
a degree course in Dairy Science; and

(c) if so, when it v ill come into effect 
and at what cost ?

The Minister of Food and Agri* 
culture (Shri A. P. Jain) i (a) to (c). 
A statement is laid  on the table 6f the 
Lok Sabha.  Appendix  VI, an-
nexure No 9].

Agricultural Museum

S Krishan:
\Shri Bhakt Darshan s

Will the Minister of Food and Agri
culture be pleased to refer to the reply 
given to Unstarred (̂lestioo No. 1646 on 
the 2nd May. 1956 and state :

(a)  whether the details regarding lo
cation etc. of Agricultural Museum have 
since been finalised; and

(b) if so, the details thereof?

pie Minister of Food and Agricul
ture (Shri A. P. Jain ) : (a) A tentative 
scheme tUis been prepared for the establi
shment of an Agricultural Museum at 
Delhi.  But 'further action has been held 
up as financial resources necessary for the 
Scheme have not yet  been  assured for 
inclusion in the Second Five Year Plan.

(b)  The details of the scheme will be 
worked out only After the scheme has been 
accepted in principle, for inclusion in the 
Plan.

State Farm

*977. Shri Jhulan  Sinha s  WiU 
the Minister of Food and Agricultnre 
be pleased to refer to the rq)l̂ given  to 
Starred Question No. 1372 oh the  i ith 
April,  1956 and state the present posi
tion with regard to the starting of the 
Stt̂ kiTm with the aki of Rtiŝlan agtri- 
cultural  machinery and equipment ?

The Minister of Food and Afrî ul- 
ture (Shri A. 1̂. Jate) t Out of tM total 
area of 30̂670 acres earmarked for this farm 
the State Government have already deli
vered possession of 14,600 acres.  It has 
been decided to start the farm immeaiately 
and an area of about 4.000 acres will be 
brought  under cultivation  during the 
coming Rabi  season.  The  necessary 
equipment is already on the move to the 
farm site and it is hoped that the  actual 
cultivation of the land will commence on 
15th August 1956.
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Ring Railway Round Delhi

Sardar Iqbal Singh:
•97. {Shri Naval Prabhakar:

Will I he Minister of Railways be 
pleased to refer to the reply given to 
Stanrcd Question No. 42 on the 17th 
February, 195̂ and state ;

(a)  whether  the  scheme for a Ring 
Railway arourfd Delhi and New Delhi 
has been finalised ;

Cb) if so, the main features thereof;

(c) what will be the first  stage of its 
implementation; and

(d) the  estimated  expenditure to be 
incurred thereon ?

The Deputy Minister of Railways 
and Transport  (Shri Alagesan): l̂a) 
Not yet . The proposal is still under in
vestigation.

(b)  to (d) Do not arise.

 ̂   •
■ \yh ifiWTT :

fWTT  *rfrW|pT

) :  UK̂ %  If

yitfMiFyn  ̂ ^
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irrft  Ti?!' I  fifiPTfl vrntWr 

% iTV  ̂ wir'4t ̂
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Gazetted  Officers  in Railway’s

*980 Shri Radha Raman x Will the 
Minister of Railways he  pleased to 
state whether it 19 a fact that nearly 700 
officers are likely to be added to the gaz-

ettcd cadres of the Indian Railways during 
the first year of the Sccond Five Year 
Plan ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : Yes. 
This figure,  however, represents the total 
requirements of Officers to be employed 
temporarily  during the entire  Second 
Five Year Plan of Indian Railwa>*s.

River Port on  the Ganga

Shri  Shree Narayan  Das: 
Ram Subhag Singh:

Will the Minister of Transport be 
pleased to state :

(a) whether  there  is  any  proposal 
to build a river port on the Ganga at 
Patna ;

(b) if so, the nature of  the scheme 
and the progress of work in this direction ;

(c) whether there is  any schcme of 
development  of river  ports  elsewhere 
also , and

(d) if so, important features of such 
schemes }g

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a) Yes

(b)  an4 (d).The scheme envisages the pro
vision of transit sheds, internal roads, 
landing facilities for river steamers and 
flats and rail connections etc.

Survey and investigation for the proposed 
port at Patna are now in progress.

(c)  It is ‘proposed to develop inland river 
ports at Manihari, Pandu, Gauhati, Dhubri 
and Karimganj.

 ̂flTT
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Attack  on Rail  Station

*983. Shii Gldwani: Will the Minis
ter of Railways be pleased to sute :

(a) whether it is a fact that  Naga
rabels attacked Naginimora Railway Station 
12 miles from Simalugiri., in Sibsagarh 
District on  the  i6th  July, 1956 and 
looted Railw'ay and civil properties and 
damaged the RailMV'ay Bridge between 
Santak and Dihubor stations disrupting 
train  services ;  and  ^

(d) if so, what aaion has been taken 
to prevent such occurrcnces ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) : (a)
Yes. On the night of i6th/i7th July, 1956.

(b) A statement is laid on the Table of
i  of the Lok Sabha.  Appendix  VI,
annexure Ko. 10]

f>ostal Staff la NUgiris

*9«5. Sbrl H. N.  MvlMr)Mi  WiU
the Minister of Communications be plc?̂ed 
to state:

(a) whether the attention of Govern
ment has been drawn to the discontent of 
the class III postal staff in the Nilgiris at the 
refusal of their hill allowance; and

-  (b) whether the decision  is to be  re-
 ̂vised ?

The Minister of  Communications
(Shri Jafflivatt Ram): (a) The P. Sc T. staff
in the Nilgiris in common with other Central 
Government staff arc in receipt of alJowsnccs 
for costliness of living in hill stations.  No 
such allowance has been denied to the P. & T. 
staff in particular

(b) Docs not arise.

Assistant Dlrectort-Gmeral of 
Health Services

*9W. Shri Kamath: Will the Minister 
of Health be pleased to state the number of 
Assistant Directors-General of Health Ser
vices  ?

The Minister of Health (Ra}kunuurl) 
AmritKaur) : There are eight  posts  of 
Assistant Director General of Health Services 
out of which five are filled at present.

All India Institute of Medical Sciences

*9S7« Shri S. C. Samantat Will the 
Minister of Health be pleased to refer to the 
reply given to Starred Question No. 2087 
on the loth May, 1956 and state:

(a) how far the opening of an ear, nose 
and throat department with the All-India 
Institute of Medical Sciences, New Delhi has 
been followed up;

(b) whether orders for up-to-date equip
ment have been placed;

(c) if so, with whom; and

rd) whether qualified 
staff have been recruited ?

and experienced

The Minister of Health (Ru)kumarl 
Amrit Kaur)i (a) The accommodation for 
the Ear, Nose and Throat Department of the 
All India Institute of Medical Scienceŝ New 
Delhi, will be provided in the main building 
of the Institute.  The Building plans of the 
Department arc ready and it is expected that 
construction will be completed in three years.

(b)  and(c). As far as E. N. & T. depart
ment is concerned, no orders have yet been 
placed on the Director-General, Supplies 
and Disposals, New Delhi.

(d) No staff have been recruited so far.

Association of Employees in 
Management

*98$. Shri D. C. Sharmai Will the 
Minister of Labour be pleased to sute:

(a)(a) whether any agreements have been 
enteî into during the current year between 
the  employees  and  the  employer 
regarding the association of employees in tlie 
management on the lines of the îeement 
between the Tata Iron and Steel Company 
and the Tau Works* Union; and

(b) if so, the names of the Workers* 
Unions and  Managements ?

The Deputy Minister of  Labour 
(Shri AWd AU)i (a) and (b).  We hM 
information about two  agreements. One 
signed on 21-2-56 was between the National
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Newsprint and Paper Mills Ltd., Napanagar 
and its employees ip Â dhya Pradesh and the 
second, signed on March 6,1956, was between 
the Modi  Spinning and weaving Mills Co.
Ltd., and the Modi Spinning and Reaving
Mills Karmachari Union, Modinagar in Uttar 
Pradesh.

I.C.A.O.

*989. Shrl Ram  Krishan: Will the 
Minister of Commanications be pleased 
to  state the progress  made so far in the
recovery from Pakistan of their share of con
tribution to the I.C.A.O. ?

The Minister  of Communications
(Shri Jaglivan Ram): I lay bn ̂ e TaSle of 
the Lok Sabha a statement giving the re
quisite  information. [See  Appendix  VI, 
annexure No. ii]

Air-Conditioned Vestibulated Trains

{Sardar Iqbal Siitfh:Dr. Ram Subliag Singh:

Shri BIbhuti

Will the Minister of Railways be pleased 
to state:

(a) whether Government had taken its 
final decision in regard to the introduction of 
air-conditioned  vestibulated trains for long 
distance travel;

(b) if so, when the decision wll be im
plemented and the lines on which they will 
be introduced;

(c) whether there will be any difference 
in the fare to be chargd on these  trains; 
and
(d) if so, what will be the difference ?

The Deputy Minister of âil̂î s 
and Transport (Shri Âagesan): (a) The
proposal is to run vestibule fully air-condi
tioned train services as an experimental mea
sure from 2nd October, 1956.

(b) It is intended to introduce  the 
service between—

Delhi and Howrah 
Delhi «n 1 Bombay Central 
Delhi an i Midr̂s central

(c) Yes, in respect of third class air- 
conditioned accommodation.

(d)  The decision in respect of the exact 
level of ifares has not yet been taken.

Adulteration of Ghee

’*991. Shri Iholaii SMU&i:  WUl the
Minister of Health be pleased to state :

(a)  the position with regard to the in
crease or decrease in the adtilteration Of 
edible oils and ĝee in the country ; and

(b)  the effect of the enactment of mea
sures for chejcKîg the same during the last 
few years?

pic MinUtê of Health (Rajkumari 
Amrlt Kaur): (a) and (b). T̂e standards of 
qûty for edible oils and gliee ĵescrlbed 
under the Prevention of Fpo4 AdulteraUon I 
Act,T954 (37 of 1954) cftine into force on the 
28;h July, 1956*  No investigations have been 
undertaken since the enactment or this Act 
to ascertain the position with regard to the 
increase or decrease in adulteration of edibie 
oils and ghee in the country.

Over-Ttoe AUowances

*992. ShH H. N. Mtdier)ee: Will the 
Minister of Cemii|unicafioiu be pleased 
to* state:

(a) whether it is a fact that Class  IV 
employees in the Foreign Post Division, Cal
cutta, get over-time allowance at the rate of 
three and a half annas per hour, while the 
corresponding rate is eight anntts in R.M.S. 
and Foreign Post sections at 3opibay, Mad
ras and Delhi;

(b) whether the representation of the 
aggrieved employees are pending for more 
than five years; and

(c) if so, whether the disparity will be 
removed ?

The * Minister of Communications 
(Shri fag)ivah Ram): (a) No. The over
time allowance is not fixed on hourly basis but 
on the total  attendance required and the 
work load which are different at the places 
mentioned.

Cb) Yes.

Cc) This is under examination.

Kharagpur A€ĉ ent

*993* Sbri Kamath: Will the Minis
ter of Railways be pleased to refer to the re
plies given to  Starred  Question No. 166 
and supplementaries thereon on the 21st 
July, 1956 and state:

(a) whether the Government Inspector’s 
final report, complete with findings and con
clusions on Kharagpur Accident has been 
received; and

(b) if so, whether a copy thereof will be 
laid on the Table of the Sabha ?

The Deputy Minister of Railways 
and Transport (Shri Alagesan): U) Not
yet.

(b) Does not arise.
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Marketing Societies

554* Shri  Ram  Krishan: Will  the 
Minister of Food and  Agriculture be
pleased to state;

(a) the names of the States where market’
I ing societies liave not been formed as yet,
and

(b) the reasons for the delay?

The Minister of Food and Agricnltu|re 
(Shri A. P. Jain): (a) Ajmer, Bhopal and 
Kutch.

(b)  The Cooperative movement in the 
above three Stales is in its infancy.  In the 
Second Five Year Plan,  however,  provi- 
vision has been made for organisation in Ajmer, 
Bhopal and Kutch of 5, 8 and 9 marketing 
societies respectively.

’ Time-Tables

555. Shri  Ram  Krishan: Will  the 
Minister of Railways be pleased to state:

(a) whether Government are  aware 
that Railway time-tables arc not made avail
able at all stations where the mail and express 
trains stop and also at all Railway junctions; 
and

(b) if  so,  what  action  Government 
propose to take in this direction?

The Deputy  Minister of Railway 
and Transport (Shri Alagesan): (a) Rail
way Time Tables are stocked for sale at stations 
where there is adequate demand, ̂t is true, 
however, that at certain stations where mml 
and express trains stop and at certain junc
tion stations, there arc no arrangements for 
their sale as the demand is not appreciable. 
Also at some of the stations where there is 
demand the stock is sometimes exhausted so 
tliat copies arc not available.

 ̂ (b) Arrangements are being made  for
stocking and &ale of time-tables at additional 
stations and on a liberal basis.

Institute of Oil Technology

556. Shri  Ram  Krishan: WiU  the 
Minister of Food and Agriculture be
pleased to state the stage at which the scheme 
for the establishment of an institute of Oil 
I'echnology as recommended by Central Oil 
Seeds Committee is ?

The M̂ister of l̂ood and Agriculture 
(Shri A, P. jfain): On the suggestion of irfie 

 ̂Planning Comîssion, an expert Committee 
has been appointed to visit certain existing 
technological research institutes in the coun
try and to recommend where technological 
research on vegetable oils should be carried 
out.  The Committee is expeaed to complete 
its work by December, 1956.

Funds have, however, been provided for 
the establishment of a Central Institute of 
Oil  Technology in the Second Five Year 
Plan.

Divisional System

557. Shri Bheekha Bhai: Will  the 
Minister of Railways be pleased to state:

(a) whether any extra epipenditure would 
be  involved  in  introducing  the  divi
sional system on Railways; and

(b) whether the present Regional Rail
way Users* Consultative Committees will 
be reconstituted according to divisions?

The Deputy Minister of Railways 
and  Transport  (Shri  Alagesan): (a) It
has not yet been worked out.

(b) Yes.

Medical  Facilities in  Tripura

558. Shri  Biren  Dutt: WiU  the
Minister of Health be pleased to state:

(a) the steps taken to  improve the 
health conditions in Tribal areas of Tripura 
during 1955-56 on the advice of the Tribal 
Welfare Board of that State;

(b) how  many  hospitals  have  been 
opened in areas suggested by the Welfare 
Board of Tripura during the period; and

Cc) what has been the cost of meeting 
the demands of health services of Tribal 
people during 1955-56 ?

The Minister of Health (Rajkumarl 
Amrit  Kaur): (a) No 7’ribai  Welfare 
Board exists in Tripura.  A Tribal Advisory 
Conunittee was, however, formed in March 
last but no advice has so far been received 
from it.

(b) In view of the position stated in the 
reply to part (a), the question does not ari9e. 
The Tribal areas have not been separated 
trom other areas.

(c) The expenditure of health services 
under the lYibal Welfare Scheme during
1955-56 was Rs. 52,171/- (Rupees Fifty two 
thousand one hundred and seventyone only).

Locomotives

559. Shri Ferozc Gandhi: Will the
Minister of Railways be pleased to state:

(a) the number  of new locomotives 
(steam, diesel and electpc) placed oti line in 
the years 1945-46, i?46“47» i947-4«» i948-49»
1949-50, I950-51> 9̂51-52, 1952-53* 1953-54
1954-55» 1955-56 separately for each year;

(b) the number of over-aged or con’ 
demncd loa)moiives (steam, diesel and dec' 
trie) actually removed from line in the yeâ 
1945-46, 1946-47, l947-4«» 1948-49, i949-50>
1950-51, 1951-52, 1952-53, 1953*54, 1954-55 
and 1955-56  separately for each year; and

(c) the percentage of over-aged  loco
motives (steam> diesel and clectric;  on line 
to the total number on line as on the ist April, 
1956?
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The Deputy Minister of Railways 
and Tmtpoft {Shrl Alageum)! (a) to (c).
A tutement showî the required information 
is placed on the TMc of the House [See 
Appendix VI, annexure No. 12].

Cashew Cultivation

5̂0. Shrl V, P.  Nayari Will  the
Minister of Food and Agrieulture be
pleased to refer to the reply given to Un
scarred Question No. 21 on the 17th Novem
ber, 1953  and state whether any survey of 
fallow and waste lands suitable for cashew 
cultivation has since been made and if so, 
details thereof̂

The Minister of Food and Agriculture
(Shri A. P. Jain): No such snrvey has been 
conducted by the Centre.

Planting of Cashew Saplings

561. Shri V. P.  Nayar: Will  the
Minister of Food and Agriculture be
pleased to state whether planting of cashew 
saplings have been taken up under the Van- 
tnahotsava Scheme by the Centre or by any 
Sute and if so, how many cashew seedlingfi 
have been planted .so far?

The Minister of Food and Agriculture 
(Shri A.P.)ain)t The planting of Cashew 
has been advocated as pan of the VanamafiPt- 
sQva. As the trees planted are classified only 
under fruit trees and others, the number 
Cashew Saplings planted  is not available 
separately.
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National Highways in Punjab

Shrt D. C. Sharmat WiU the
Minister of Transport be pleased to sute:

(a)  the present total mileage of the 
National Highways in Punjab;

Cb) the estimated length proposed to 
be construaed in the next Five Year Plan; 
and

w  approximate cost incurred in
ĉhalf during the currency of the First 

Five Year Plan and that proposed to be in
curred in the Second Five Year Plan?

The Deputv Minister of RaUways 
md Transport (Shri Alagesan)s (a) to (c)
A stotement gv̂  the required information 

Table of the House (5*w Appen
dix VI, annexure No. 14].
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Ports

rShri D. C. Sharma :
\Slui M« S. Gumpadaswamy :

Will the Minister of Transport be 
pleased to state :

(a) whether  Government have any 
scheme of  equipping the ports  ot 
India with  the latest harbour control 
radar equipment; and

(b) if so, the total expenditure to 
be incurred on them ?

The Deputy Minister of Railways 
and Transport ( Shri  AlaMsan) : (a)
Yes. Harbour Control Radar wfli be install̂ 
at Kandla Port in 1957. T>R̂o experimental 
radars are also proposed to be installed, 
one at Kanderi fs1and» at the approaches 
to the port of Bom̂, and the other at 
Saugar Island at the approaches to the Port 
of Calcutta.

(b)  Rs, 3,70,000 at Kandla and Rs. 
1,00,000 each at the Khanderi and Saugar 
Islands.
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Wagvms  at  BcfUMmi

5  ̂Shri  Bluiiwst Jhm Axmd : Will 
the Minister of lUUwsyt be pleased to sute 
what was the total number of wagons lying 
unused at B̂ sarai station on North Bastem 
Railway between the second week of May 
and the second week of June last?

Tlic Deputy Miniatcr of Railwsya 
and Tnnaport ( Sliri Alagetan) : During 
the period from 8-5-1956 to 14-6-1956 no 
wagons remained unused.  »

Sugar-cane  Reacarch

567. Shri Ram Kriahan : WUl the 
Mimster of Food and Agriculture be
pleased to state :

(a) the total number of research pro
jects proposed to be taken up at the Indian 
Institute of Sugar-cane Research, the Indian 
Institute of Sugar Technology and the Sugar
cane Breeding Institute during the Second 
Five Year Plan, Sute-wise; and

(b) the names of sites proposed to be 
choscn ?

The Miniater of Food and Agricul* 
ture (Shri A. P. Jain) ; (a) and (b). A 
sutement is laid on the Table of the House. 
[See Appendix VI, annexure No. 15].

B. C. G* Vaccination

56S.  Shri Krishnacharya  Jothi :
Will the Minister of Health be plnsed to 
sute the total number of B. C G.  Teams 
operating in the country at present?

The Miniater of Health (Ra|humari 
Amrit Kaur) : 131 teams.

Labour Laws

569. Shri D. C. Sharma t Will the 
Minister of Labour be pleased to refer 
to the reply given to Starred Question No. 
1969 on the 7di May ij>56 and state the fur
ther steps taken to rationalise the number 
of workers whose interests are beina safe
guarded through the enforcement of Labour 
Laws  by  the  Labour  Commissioner 
(Central) ?

Tlie Deputy Miniater of Labour 
(Shri Abid All) ; Proposals to strengthen 
the staflf of the Chief Labour Commission's 
Organisation and to revise the jurisdiction of 
the Regional Labour Commissioners have 
been formulated and are under consideration. 
These proposals arc designed to raise the 
standard of eflfectiveness of the service ren
dered by the Industrial Relations Machinery, 
and to bring about, as far as possible, as 
more even distribution of work among the 
various regions.

Schedulad Caatet Racruit

. 7̂0. Shri D. C. Sharma t WiU the
Minister of Railways be pleased to state:

reserved forof posts
( wh&h were advertised

(a) the number
the Scheduled Castes ___ __ ______
by the Railway Service Commission, Madias, 
during the year i955-5̂»;

(b) the  number of Scheduled  Castes
applicants for these posts;

(c) the  number of Scheduled  Caste*
called for interview in respect of these posts 
and

(d) the number of Scheduled  Castes
selected for these posts ?

The Deputy Minister of Rallwaya 
and Transport (Shri Alagesan) i (a)
529.

(b) 4,311-
(c) 1,718.
(d) 508.

Minister

Telegraph Offices

71. Sardar Iqbal Singh t Will the 
of Communications be pleased 

to state the number and names of places 
where Telegraph OfRces have been opened 
so &r under the scheme to establish Td̂xiy;>h 
Office in 2000 towns  having a  pMiUa£a 
of 5000 or more in the Punjab and raPSU ?

The Minister of Cammunications
(Shri JagJivan Ram) t Telegraph offices 
have been provided at nine such places ia 
the Punjab State and one in Pepsu, during 
the five years, 1951—56.

PUNJAB

1. Sur  Singh
2. Mchm
3. Sultanwind
4. Bawa!
5. Pundri
6. Ladwa
7* Bundala
8. Oharamkot
9- Tohana

PEPSU

i« Dhanaula.

Chandigarh Air Strip 

\Shri D* C* Sharma :

Will the Minister of Communica
tions be pleased to state :

(a) when the air scrvicc through ChanJt- 
garh will start; and

(b) the type of aircraft that will be us»:d 
for this purpose?
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TUX m mtm «r <Cbiiiiikttic«daiu 
(Shri JiiBjlvwi Rftv) } (a) and (b)- The 
rtwttcr is under cdnsidcfatibn.

Mental Hospitals

SB* Sardar Iqbal Singh i Will the 
Minister of Health be pleased to state :

(a) the number of mental patients in 
mental hospitals in  India;  separately at 
present; and

(b) the steps if any taken to increase the 
num̂r of such hospitals in India?

The Minister of Health (Raikumari 
Amrit Kaur) i (a) and (b). Two statements 

the rctttuied intorniation  laid 
on the Table of the Lok Sabha.  Ap
pendix VI, ahnexure No. i6].

Playgrounds for P. & T. Em̂ yees

574. Sardar, J Will the
Mmister of Gommlinlcanons be pleased 
to refer to the reply given to Unstarred 
Question No. i6 on the 17th February> 1956 
and state ;

(a) the number of Playgrounds fpr ihc 
employees of the Posts and Telegraphs 
Department in India at present ;

(b) the names of the places and the 
nuihber of the playqcs; ‘«nd

(c) the total amount spent in 1955 for 
their maintenance?

The Ministex: of Communications 
(Shri Jagiivan Mm) : (a) 283.

(b) A statement giving detailed infor
mation in respect of names of places is laid 
on the Table ot the House  Appendix VI, 
annexurc No. 17].

llic number of players is

(c) Rs. 4,926/12/6.

Telephone Connections in Delhi

575. Sardar Iqbal Singh : Will the 
Minister of Communications be pleased 
to state :

(a) the number of pending applications 
for telephone connections in  New Delhi; 
and

(b) the number of telephone connec
tions at present ?

The Minister of Commanications 
ShH a«C)ivan Ram) t (a) 1981.

(b) 9999 3̂7 cjttensions.

Pharmaêatidal Eni|uiry Cdmmittee

5  ̂Sairdiî i WHl the
Minister of Health bt jilttsed  to state 
the  progress made  in implementing  the 
recpmmendations  of the Pharmaceutical 
Enquiry  Committee  regarding centra
lisation of administration of drug control ?  ^

Tte Miiiist̂ of tfealth (Ra)kumarl 
Amrit Kadr): The reobmmendttions of the 
Pharmaceutical Enquiry Committee are stiH 
under consideration.

WT  «rr  ?

afr  ̂I

% lit w fm  % m I

ri  •
Railway Concessions

578.  Shri Shi;ee Narayan Das Will 
the Minister of Railvmys be pleased  to 
sute : ,

(a) whether any representation  has 
been received on behalf of the All India 
Maithili  Sahitya  Sammelan,  Darbhanga 
from' the Secretary, Vaidehi Samiti for grant
ing railway concessions to delegates coming 
to  attend the Sammelan  from  variouŝ 
parts of the country;

(b) if so, whether that has been consi
dered and decision taken; and

(c) the nature of decision taken ?

The Deputy Mtnlster of RaUwaya 
and Transport (Shri Alagesan) : (a)
Yes.

(b) Yes.

(c) Concession has been granted to the 
delegates attending the Sammelan to be 
held at Darbhanga this month.
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JPbiiltry  ParmliiJi

.9. Shrl t>. C StUrrma : Will tht 
iter of Food And Aî Cttlture. be

pleased to state whether technicil assistance 
from foreign countries to train Indians in 
modern techirfque of poultry farming has 
been offered imder the Colombo Plan ?

 ̂ The Minister of Food and Agricnltttre 
(Shri A. P. Tain) : Yes, and the assistance 
is being availed of to train 6 persons during
1957.

Sheep  Breeding  Farms

580.  Shri D. C. Sharma 1 Will the 
Minister of Food and Agriculture be 
pleased to state the estimated cost of the 
sheep breeding farms proposed to be estab«
lished during the Second Five Year  Plan 
period ?

The Minister of Food and Agricul* 
ture (Shri A. P. Jain) It is proposed to 
establish  ̂sheep breeding farms, with a 
fleece-testing laboratory attached to each, 
during the Second Five Year Plan period. 
The estimated cost of the 3 Sheep Breeding 
Farms, including fleece-testing laboratories, 
will be Rs. 9*78 lakhs.
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m vrâirr-ftmT ^

TIW ?R V W SVIT

% vrvT

*1T  sirSt  wter- 

nrfWwfir i

t *TRr, afr «n*r ?ftT

"TT  Tffr  ̂ PfRff anwi t’

R5Pff T?:'̂  ferrsTRTT  ̂ > 

(̂ )  f«j

 ̂  ̂   H!T ftrarrr «rr, 

TT  w ft 3tT   ̂ %f%5T 

JTRiKRT *ik
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Accident at Bezwada

/Dr. Ram Hao t 
\Shri Mohana Rao :

Will the Minister of Railwasrs be pleas* 
ed to state :

(a) whether a head-on collision  of 
two passenger trains was about to take place 
at Bezwada Station on 7th July, 1956 and was 
averted by the alertness of the driver of the 
on-coming train;

(b) whether any departmental enquiry 
has been made into the incident̂

(c) if so, the findings thereof; and

(d)  whether any reward has been award
ed  to the driver oqncemed ?

The Deputy Minister of Railways 
and Transport (Shrl Alagesan) : (a)
At about I8-II hours on 7-7-56, while No. 
1025 Masulipatam-Bangalore City Passenger 
train was occupying Line No. i (Platform No.
6),  at Bezwada Station, No. 1044 Gun- 
tur-Masnlipîtim PasKnger train also, en
tered the MUlto line from tiie opposite direc
tion.  The driver of No. 10̂ slopped the 
train about 294 feet short of No. 1025 Pas
senger, thus averting a head-on collision 
between the two traivs.

(b)  and (c).  A Joint enquiir was held 
by a Committee of Divisional Omccrs con
cerned.  Their report is yet under exami
nation. Prima facie the averted collision 
was  the result  of the points for the 
reception of No.  1044  Passenger train 
having been wrongly set, for Line No. i 
instead of for Line No. 2 (Platform No. 5) 
on which the train was intended to be re
ceived.

(4)  The Enquiry Committee have not 
recommended any reward.  A  driver is 
expected, as a part Of his duty, to be vigilant 
and take timdy action.
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Superannuated  Oficert

<83. Shri Chttttdnk : WUl the Minis
ter of Tmnepprt be pleased to state :

(a) how many superannuated officers 
<catcgory-wi8e)  are there in the Ministry 
juid what are the special  reasons for re- 
4ippointing them after retirement;

(b) how long arc these retired persons 
to continue in office; and

(c) how many officers are to retire 
during  i95̂’57 ?

The Deputy Minister of Railways 
and Transport (Shri
(b). A statement is laid on the Tabic of the 
House. [See Appendix VI, annexure No. 
18].

(c) Two.

5M.

Tourist Bureaus

/Shri Hem Rai : 
\Sardar Iqbal Singh :

Will the Minister of Transport be 
pleased to state :

(a) the  number of Tourist  Bureaus 
iproposed to be opened during the Second 
Five Year Plan period both in the country 
;and abroad.

(b) the names of the places where 
they are proposed to be opened; and

(c) the  expenditure  to  be  incurr̂ 
thereon and the proportion in which it will 
be shared by the Centre and States ?

The Deputy Minister of Railways 
and Transport (ShH Alagesan) t (a) to
(c),  A statement giving the requû in
formation is Uid on the Table of the House. 
ISee Appendix VI, annexure No. 19]-

FUheries

5$5. Shri R. P. Garg: Will the
JVliiustcr of Food and Agriculture be 
pleased to state:

(a) the total amount of income m-
<i\ung to the country annually from Indian 
Fisheries;  •

(b) the number of  fishermen  and 
•country crafts engaged in the fishing in
dustry;

(c) the number of trawlers  acquired 
from foreign countries  during  the last 
five years;

(d) the extent  of  improvement  in 
neelting the fish after the acquisition of 
trawlers by the country; and

(c)  the amount proposed to be spent 
during the Second Five Year Plan for the 
improvement of the fish  Industry and the 
phase of the plan during the next  five 
years I

The Minister of Food and Agriculture 
(Shri A. P. Jain)t (a) and (b).  Aooording 
to Report on the marketing of fish in India 
issued by the Directorate of Agricultural 
Marketing and  Inspection, the estimated 
average annual income from fishing industry 
is about Rs. 18 crores, the population of 
adult fishermen̂ about 5 lakhs and the total 
number  of fishing craft,  about  seventy 
thousand.

(c; Eleven, including four brought by a 
private  Company  in  Bombay.

(d) These  trawlers  actually  arrived 
during 1955 and have commenced fishing 
only recently.  It is, therefore, too early 
to make an assessment.

(e) Rs. 398*5 lakhs  (besides Statê
Schemes amounting to Rs. 8 crores), phased 
as shown in statement laid on the Table 
of the House .  Appendix VI, anne-
xure No. 20].
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Rice

5S7.  Shri  Sangannai Will  the
Minister of Food and Agriculture be 
pleased to sute:

(a) whether the Deputy Minister for 
Food and Agriculture toured South India, 
Orissa and west Bengal  to study food 
position during the first part of July, 1956; 
and

(b) if so, whether a statement show
ing the prospects of rice crop in that part 
of the country will be placecf on the Table 
of the Sabha?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes, Sir.

(b)  The prospects of the next rice 
crop in India appear to be very brît. 
All the nujor rice-growing areas have receivê 
ample and early rains this year.  The delta
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of Cauvcry, Krishna, Godavari and Maha- 
nadi, which are some of the most important 
rioe-gcowtng areas, have received  ample 
water supply and the dams in the South are 
overflowing.  A more accurate indication 
of the next rice crop will, hou'ever, be avai
lable only in October.
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Eztenaion  Traiaiag  Ontrei

 ̂  rSluri H«m Ra|t
\Shrl JUm Krlahan:

Will the Minister of Food 4Uid Agri
culture be pleased to sute:

(a)  the numbers of  the  Extension 
Training Centres and  Basic Agricultural 
Schools opened during the First Five Year 
Plan,  State-wise, with the names of the 
places where opened; and
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(b)  the number of such centres to be 
opened under the Second Five  Year Plan, 
Statc-wiBc, with the names of the places 
where they are proposed to he opened?

fte Mlnifter 6f Food and AgHcul- 
turc (Shri A. P. Jain)t (a) Two sutements 
furnishing the required  information arc 
laid on the Table of the House. [6’ê Appen
dix VI, ahnexure No. 21].

(b)  Two statements showing  the num
ber of  Extension Training Centres  and 
Basic Agricultural Schools  to be opened 
under the Second Five Year Plan ê l̂d 
on the Table of the House. [5«e Appendix
VI, annexure No. 21].

The locations of each of these proposed 
c'entresare yet to be decided by the various 
State Governments.

Leprosy Clinic* Agartala

590.  ShH bwwrathn Peb ; Will the 
Minister of Health be pleased to state;

(a) the total number of leprosy pa
tients who have received treatment in the 
Agartala Leprosy Clinic so far; and

(b) whether Government  propose  to
open more leprosy clinics in 'Iripura?

The Minister ô Health (Ra)kumari 
Amrit Kaur)s (a) ia5̂ from 1951 to July 
1956.

(b) No.  It  is, however, proposed to
expand the existing Leprosy Clinic at Agar
tala during the Second Five Year Plan.
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Gomoh Howrah Passenger Train

59a.  Shrl N. ifi. Chowdkury: Will 
the Minister of Railway* be pleased  to 
State whether any steps have been  taken 
to remove the difpcultics of passengers 
due to very frequent late running of Gomoh- 
Howr̂h Passenger train  in  the  South
Eastern Zone ?

The Deputy Ministeir of Railways 
and Transport (Shri Alagesan): Late
running of the Gomoh-Howx̂h  Passeîr 
train has not been frequent but occasioiVal. 
Its îformance is being closely  watched 
and its punctuality has improved in July, 
1956, as compared to that during the previous 
two months.

Employment Problem, Durgapur

593. Shri S. C* Samanu : Will the 
Minister of Labour be pleased to state :

(a) the nan>« of Employment  Ex
change serviîg public and private industrial 
concerns at Durgapur;

(b) the number of employment seekerŝ 
sent up by the Exchange during the last 
two years for employment in public  and 
private industrial concerns,  Durgapur; 
and

(c) how many of them were offered 
employment in  dî ent  oMtgoric*  and 
how many of them êre absorbed?

The Deputy Minister of Latour (i^ 
Abid Ali)x (a) Sub-Regional Employment 
Exchange, Asansol.

(b) 153*>  during the period July *54- 
June,  56.

(c) (i) Offered employment 
(w) Placed  .  ,

Siliguri«Luc|uiow  Tmi|U

3**
28

Shri M< lalamuddiat Will the 
Minister of Rallwiiys be pleased to itate:

(a) whether it is aiisî that the Kat;th|ar
I Class passengers are feeling inconvenience 
and cUsappointnicnt due to noiv̂vailaibi)i(y 
of reservation and refusal  of booking on 
the Siliguri-Lucknow mail train bound for 
Luctoow; and

•Information is not readily Available separately for the public and private  industrial 
cQtaem s
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(b)  if sc. what steps are being taken 
by Gov̂ nment to remove this hardship 
of the travelling public?

Th« Deputy Minister  of ftellway 
Md Transjport (Shri  AlageMn):  (Ja)
Demands for I class accommodation on 301 
Up and 302 Down—̂ Avadh Tithut Mail 
Trains—at Katihar are generally fully itiet 
though on some days this has  not been 
possible.

(b) The Amingaon-Kanpur through, I,
II and m Class con\posite bogie at present 
running on these trains is being replaced 
by a I and III clasis composite bogie ^̂ith 
effect from 10-8-56, thereby increasing by
4 berths the I class accommodation provided 
on these trains at present.

Railway ConceMion Forint

Shirl  M.  Itlamaddin: Will
be pleased to

595*
the Minister of Railways 
-state:

(a) whether it is a  fact that there is 
a shortage of Railway  concession forms 
with the Bail\\avs and that the travelling 
public entitled for concession are reduired 
to get them typed on the pattern of roHtis 
usually hung on the notice board by tfie 
Railuay; and

(b) if so, whether any steps have been 
taken to remove this inoonvemence on the 
part  of t'-e travelling public entitled for 
ĵoncession ?

Tbe Deputy Minister *of Railwsys 
and Transport (Shri  Alagesan): (a)
Railway Administrations do not underttkt 
to supply rail concession certificate forms to 
the travelling puWic, and generally  the 
travelling public are required to provide 
themselves vith these certificates in the 
form prescribed in the Coaching  Tariff. 
On some Railways, however, as a matter 
of convenience, concession forms for stu
dents are printed by the Railway and supplied 
on demand to the Heads of  Education

Wireless Investigating Inspectors

Institutions.  But even on such  railways 
no complaint of non-availability of forms is 
traceable as having been received.

(b) Does not arise.

Wbfeless In̂ 
and lyirel̂ss

59<.  Shri Dhusiya: Will the Minis
ter of Conununications be pleased to 
state:

(a) the policy for the selection of the 
Wireless Investigating Inspectors and Wire
less Licence Inspectors; and

(b) how many  persons have been 
select for both the posts in Uttnr Pradesh 
and Bihar since last five years and hdNf 
many of them belonged to Scheduled Castes 
and Tribes?

The Minister of Comnaunications
(Shri 1ag|ivan Ram): (a) Inspectors of
Post Offices and Head Clerks to Superinten
dents of Post Offices and candidates approved 
for permanent appointment as such, wireless 
Licence  Inspectors, clerks or telegraphists 
capable of conducting  investigations and 
prosecutions are eligible for appointment 
to the posts of Wireless Investigating Inspec
tors subject to their fulfilling the following 
conditions:—

(1) they must have at least 5 years' 
service followed by confirmation; 

(ff) they must not be over 45 years 
of age;

(tit) they must have a good record of 
service, be of active habits and 
smart in appearance and able to 
talk fluently  in English;

(iv) they must  be able 10  ride a 
bicycle.  Appointments  to  the 
posts of Wireless License Inspec
tors are made from Post Office 
Clerks who  fulfil th:  above
ponditions.  Seleaioo of officials 
in both the eases is made by a 
Board.

(b) The information is given below:— 

Wireless License Inspectors

Other Comm- 
unitiea.

Scheduled  ' 
Castes.

Scheduled
Tribes.

Other Comm
unities.

Scheduled
Castes:

UTTAR- 4 
PARDESH

I — 24

BIHAft  r I — 7 2

Scheduled
Tribes.

Floods in Travfuicore-Cochin

507.  Shri Achttthan: Will the Min
ister or Fô d â d Aiĥ ĥû be pissed 
to state:

(a)  the total loss to crops due to the 
recent floods in Trichur District in Travan- 
core-Cochin State;

(b) the relief measures taken and total 
amount spent;

(c) the steps taken to avoid further 
damage to remaining crops by subsequent 
floods this year; and

(d) Whether any steps have been taken 
or are contemplated to raise  second crop*
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in those regions by making available water 
supply by Installing  oil  motor pumps 
sft suitable points?

The Mis&Uter of Food and Agricul
ture (ShH A* P. Jain):  (a) The total
loss of crops extends over an area of 3211 
acres.

(b) About 100 bags of rice was distri
buted free.  Free  boat transport Nvas pro
vided to evacuees for themsefves and their 
belongings from the affected areas.  The 
district authorities have given Rs. 5,500/
for relief measures in the affected areas.  A 
sum of Rs. 30,000/- has been granted from 
the Prime Minister's National Relief Fund 
for relief measures in connection with the 
recent cyclone and the floods.

(c) and (d).  No special schemes have 
been undertaken so far.

Flag Stations between Araon and 
Koima

598*  Shrl Badthah Gupta: Will the 
Minister of Railways be pleased to sute 
the progress made regarding the opening 
of a flag Station between Araon and Kosma 
stations on Northern Railway?

The Deputy Minister of Railways 
and Transport (Shri Alngesan)x Possession 
of the land required for the purpose has 
not yet been given by the Civil authorities, 
who have, however, prepared compensation 
statements and are issuing notices  to the 
parties concerned.

The flag station is expected to be pro
vided within 6 to 9 months from the date 
possession of land is given to the Railway.

Kharagpur Strike

9̂9.  Shri Sadhan OupU: Will the 
Minister of Railways be  pleased  to 
state:

(a) how many  Railway  workers  a‘ 
Kharagpur were  arrested  for  participa
tion in the strike that took place last May ;

(b) how many of such workers were 
put under suspension;

(c) how many of them have been dis
charged by the Court; and

(d) how many of such discharge worker̂ 
were allowed to resume duty?

The Deputy Minister of Railways 
and Transport (Shri Alagesan) :  (a)
251 strikers were arrested for criminal tres
pass, violence  intimidation,  rioting  etc.

(b) 247.
(c) This information is not  available 

However, 197  workers have been relaesed 
by the Police

td) 6.

Family  Planning Clinics

600.  Shri Hem Ra)s Will the Minis
ter of Health be pleased to state :

(a) the number of clinics  Govern
ment propose to ô n for family  planning 
under the Second rive Year Plan; and

(b) how many of them will be located 
in the urban areas and how many  in  the 
rural?

The Minister of Health (Rajkumari) 
Amrit Kaur): (a) 2500.

(b)  500 in urban areas 2000 in rural 
areas.

Sugar Production

601.  Shri Bishwa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state the increase in percen
tage of sugar produaion in Uttar Pradesh 
in 1955-56 season as compared to the preced
ing  year ?

The Minister of Food and Agricul
ture (Shri A. P. ]ain)i 9 3 per cent.  The 
production of sugar in Uttar Pradesh in
1955-56 season was 9- 87 lakh tons as against 
9*03 lakh tons in the preceding year.

ftll TWT : WT 

WfTK fi’TT  ft? :

(t) fcftir JftapiT %

 ̂   I

( W)  ̂  ̂VTT

 ̂  5rr?n ;

(n)  ̂ ^

3rT̂»r  ?

3iT   ̂ t ws mtnfrv
^  ̂ ^

I  I

HiC'*------̂  ^

ft  I



1125  Written AnswersAnswers  10 AUGUST 1956 Written Answers  uiSWritten Answers  uiS

{m)  IPFTT  ^

PnrtfW  t I  II? I % ftwT

 ̂3*T-Jn)i*n*) 1̂̂ »TRt ^

 ̂  spT  *PPrf5W %'TSTW ^

ii+K  ̂ H  ̂ I

(»r) w  ’TT  fjRTT  1w

WT  TIJT  I  I

nWT tSIPT

0̂5. l?t ^

, *NV Jl? W?IH ̂  f'TT *F̂   :

(v) 9Twr  T?: 5T«nT ^

if Sf% fvnfl̂ RR fv?H iirft

TC'̂  ̂t  ;

'  (̂ )  emsm' itt Jn?>i ?wt

«rr>ft »nfW  g?rĉ  t ;
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LOK SABHA DEBATES 

tPart II—Proceedings other than Questions and Answers)

37̂1

LOK SABHA 

Triday, 10th August, 1956

The Lok Sahha met at Eleven of the 
Clock.

[Mr. Speaker in the Chair] 

Q̂UESTIONS AND ANSWERS 

(See Part I)

12.01 P.M.

MOTION TOR ADJOURNMENT

Situation in Ahmedabad

Mr. Speaker: I have received notice 
•of an adjournment motion from Shri * 
A. K Gropalan, Shri  Kamath,  Shri 
'H. N. Mukerjee and Shrimati  Ranu 
Chakravartty, saying:

“This House is of the opinion 
that the business of  the  Lok 
Sabha be adjourned today to con
sider the dislocation of the com
munication of  railways,  postal 
and telegraphic wires connecting 
the main cities of  Gujarat, es
pecially of Ahmedabad, by  the 
demonstrators of pro-Maha Guja
rat State.” '

Shri Kamath (Hoshangabad):  tliis 
as not ours.

Mr. Speaker: I  am  sorry.  This 
Tnotion is by Shri Sivamurthi Swami. 
•The other one has not been typed 
T«roperly. •

Shri Kamath: Kindly  tead  the 
mamê of the signatories.

Mr. Speaker: The motion reads:

‘"The serious situation  arising 
<Dot of the calling out of troops 
since yesterday in the  city  of
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Ahmedabad  where the  popular 
demonstrations of the pe<̂le for 
a separate unilingual State  of 
Maha Gujarat are being  sought 
to be crushed by ruthless repres
sion, resulting in the death already 
of twelve and injuries to many”.

Where does he get this from?

Shri Kamath: On the front-page of 
today’s  paper,  we  have  seen  the 
news that troops have been  called 
oiit.  You have allowed question on 
such matters in the past. The House, 
therefore can take notice of it.

Shri A. K. Gopalan (Cannanore):
I also got a telephone message  from 
Ahmedabad explaining these facts.

The MiMer  of  Home  Ailalfs 
(Pandit G. B. Pant): I have not, in 
fact, closely read  the  adjoumment 
motion, but it seems to be a protest 
against the decision taken by  the 
House yesterday-----

Shri Kamath: No, no.

PandH G. B. Pant:. .By 241 to 40
votes, the House accepted the  pro
posal for setting up a bilingual State 
for Bombay instead of three separate 
units which had been  proposed in 
the Bill.

Shri Kamath: The Minister of De
fence ought to make a statement.

Pandit  G. B.  Pant:  No  iffmed
troops, I understand, were called, ex
cept perhaps that one electric power 
house was guarded by about 20 men 
belonging to the army.  But no one 
from the army was called to protect 
the people in the course of these dis
turbances or to take any  part in 
connection with these  disturbance* 
at any time.  The army has nothing
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to do with it. It was perhaps alerted 
but net called.

Shri KuBaih: In Uie papers  it is 
said that military police have been 
called in. May I know whether  these 
military police function  under  the 
jurisdiction of the Defence Ministry— 
not the State Government?

Pandit G. B. Pant: I again under
stand that there was  no  military 
police but armed police.  But it was 
police as such.

Shri Kamath: They had said ‘mili
tary police,*  Is it denied or they do 
not know?

Mr. Speaker: It  is  only  armed 
l̂ice and not military police. There 
£s a difference.

Shri Kamatfa: It is not a matter for 
laughter.

Mr. Speaker: It  is  unfortunate 
that so many people  should  have 
died.  But this House cannot  take 
notice of it and allow an  adjourn
ment motion to censure the Govern
ment or for allowing the demonstra
tors to take the law into their own 
hands and protest against a decision 
of this House.  By this demonstration 
can a bilingual  State be  converted 
into a unilingual State?  If all pro
tests have failed here by representa
tives who come from all those areas, 
we should not allow  those  people 
there to take the law into their own 
bands.  If in the face of the majority 
view of this House, their representa
tions have failed,  we  should  not 
allow the demonstrators to take the 
law into their hands and expect this 
House to come to their rescue. I do 
not give my consent to this adjourn
ment.

Shri Kamath; On a point of order. 
Is an adjournment  motion  always 
tantamount to a censure motion? Thsii 
is wbat I ŵtuld like to know.

Mr, Speaker: I am not giving my 
consent to tilii® ipnti-nn

The other  matter is a  different 
matter.  He may refer to the various, 
rulings regarding the implications of 
that in a general mann̂.

Shri Sadhan Gupta (Calcutta South 
East; On a point of order. You have 
referred to the  demonstrators  as 
having taken the law into their own 
hands.  We do not as yet know the 
full facts regarding what has  hap
pened there, whether  they took the 
law into their own  hands or  not. 
Sometimes it happens that the police 
provoke the  people  by  shooting. 
There is no  laûter  about it.  I 
have seen a number of cases where 
the police provoked the people into 
desparation, and sometimes it is only 
a few antisocial elements),...

Bfr. Speaker: I am not giving any 
opinion regarding who was  respon
sible.  Anyhow,  the  adjournment 
motion itself says that a number of 
people went  there for  the  purpost 
of demonstrating against the unilin
gual State and then ‘they are sought 
to be crushed.’ There can be an opi
nion that no firing would take place 
except for the matter of law  and 
order.  This is a matter entirely of 
law and order.  It is rather  unfor
tunate that so many people  should 
have died.  But this House or  this 
Government is not  responsible for 
the same, and we cannot  revoke a 
decision that this House has  taken 
after cqnsideration.

Shri Kamath: I ̂ hope you do  not 
hold the demonstration illegal?

Mr. Speaker: No, not at all.

BUSINESS ADVISORY COMMriTKB

Thirty-ninth Report

Sardar Hukam Singh (Kapurthala- 
Bhatinda): I beg  to  present the 
Thirty-ninth Report of the  Business 
Advisory Committee.
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CALLING ATTENTION TO MATTER 
OF URGENT PUBUC IMPORTANCE

Compensation  by Pakistan in Con

nection WITH Nekowal Incident 

Paadlt D. N. Tiwary (Saran South): 
Under Rule 216, I beg to call the at
tention of the Prime Minister  and 
Minister of  External  Affairs  and 
Finance to the following matter of 
urgent public  importance and I re
quest that he may nuike a statement 
thereon:

“The communique issued by the 
Pakistan Government on the 4th 
August,  1956,  contradicting  the 
Indian Prime Minister's statement 
in  Parliament re: parent  of
compensation by Pakistan for the 
Nekowal incident”

Dr. Rama Rao (Kakinada): May I 
point out that we had given a Short 
Notice Question on thî?  By exclud
ing the Short Notice Question, we are 
prevented from putting any supple- 
mentaries.  We sent a Short Notice 
Question on this.

SbTi
did 1.

Mr. Speaker: In  certain  matters 
like this, some Short Notice  Ques
tions and also  motions for  calling 
attention are tabled.  Then I allow 
the hon.  Minister to  make a com
prehensive statement.  If still there 
are some matters  which have to be 
elucidated̂ I wijl allow further ques
tions later on, not today. Let them 
read the statement and  then  put 
questions.  I will allow them.

Dr. Kama Rao: In such cases, may 
I submit that along with this motion 
you may also admit the Short Notice 
Question so that after the statement.

(Hoshangabad):  So

Calling  Attention  to 2766 
Matter of Urgent 
Public Importance 

some supplementaries may be allow
ed.

Mr. Speaker: No.

The Prime Minister and Mlnteter 
of Extenal Ailain and Fiuiice (ffliri 
Jawaharlal Nehm): May I point out 
that the acceptance or  otherwise of 
a Short Notice Question is the Minis
ter’s responsibility and nobody else*s? 
It is for me to accept or not to accept 
I very gladly accept them normally, 
but I am really  putting the  consti
tutional position.  I have no objec
tion to this matter being brought up 
again in a Short Notice Question, if 
the hon.  Member  wants.  But it 
should be  remembered that a Short 
Notice Question is a special proce
dure to get over the normal proce
dure.  It is only done by consent of 
parties.

Ever since the Nekowal  incident̂ 
there has been a great deal of cor
respondence between the Prime Mini
ster of  Pakistan and me. We  had 
drawn attention to the U. N. Obser
vers’ Report and askei for adequate 
com:>en.:ation.  The Pakistan Govern
ment  had  refused  to  admit any 
liability to pay compensation.

Ultimately on the 19th May, 1956, 
the Prime Minister of Psfldstan wrote 
a long letter to me in regard to the 
Nekowal incident.  It  was a  long 
argumentative letter  meeting  our 
arguments and seeking to answer them 
and saying that they had no respon
sibility for this.

In the  course of this  letter,  the 
Prime  Minister of Pakistan said  as 
follows:

“While for the reasons  given 
above, I do not consider that my 
Government is at all liable to pay 
any compiensation in respect of 
the Nekowal incident, I am perso
nally conscious of the human suff
ering  involved in an  incident 
where a number of lives  have 
been lost.  Having regard to this 
aspect of the matter, we would 
be prep€ured to make an ex-gratia 
contribution  of  Rs.  100,000/
towards the rehabilitation of the
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relatives of those who lost their 
lives on the Jammu side of the 
border  as  a  result  of  this 
incident."

Sliri Kamath: The date of this?

Sliri Jawaharlal Nehni: This was 
on the 19th May. 1956.

The Prime  Minister of  Pakistan 
made it clear that this does not imply 
admission of any liability on Pakis
tan’s part on account of this incident 
He had suggested that a joint state
ment might be issued by us to  make 
this point clear.

In the course of my reply  dated 
May 30th, after  rejdying  to  his 
various arguments, towards the end,
I scdd that I appreciated the  offer 
made by him to make an ex-gratia 
COTitribution of Rs. 100,000]- towards 
the rehabilitation of the relatives of 
those who lost their lives in the Neko- 
wal border incident and I accepted 
it.  As for the  joint  statement, I 
said. I was agreeable to make it and 
I sent him a draft.

I do not think I have received any 
reply to this letter from him.

I may mention that for some time 
past I have been  suggesting to the 
Prime Minister of Pakistan that our 
correspondence regarding the  Neko- 
wal incident should be published in 
full.  The Prime Minister of Pakis
tan jx>inted out that this might not 
be desirable as thi, would necessitate 
the publication of the U. N. Obser
vers’ Report also, and for this  per
mission had to be taken from  the 
United Nations.  Our  information is 
that the U. N. Secretary-General has 
no objection to this publication if the 
two Prime Ministers agreed.  I have 
again a>ked the Prime  Minister of 
Pakistan for his permission to publish 
this correspondence.  '

Now, hon. Members will see that in 
the course of answering a  supple
mentary question I had said that— 
thêe are Important words relating to 
the  matter—‘Ultimately the  Pak̂- 
tan Government agreed, as a special

case to give’—I forget the amount I 
had said—‘some money for the  re> 
lief of the families of those who had 
been killed.* That is what I  have 
stated.  It was completely in accor
dance with that.  I did not wish to 
quote that fully because of this argu> 
ment going on as to whether  the 
letter should be  published or  not. 
But I made it clear that as a special 
case they agreed to give some money 
and subsequently I said Rs. 100,000{>. 
There are the facts.

The Pakistan Government issued & 
communique which is based on this, 
that they have not agreed to give any 
compensation.  It may be considered 
strictly correct that they  did  not 
agree to pay compensation. I accept 
that, but they might have stated in 
that communique that they agreed to 
give Rs. 100,0001- for the relief of the 
people concerned  '

RIViai BOARDS BILL

Mr. Speaker: We shall now take 
up further  consideration  of  the 
motion that the Bill to provide for 
the establishment of River  Boards 
for the regulation and development 
of inter-State rivers and river Val
leys, as passed by Rajya Sabha, be 
taken  into  consideration.  ̂ Shri 
Gulzarilal Nanda will  conclude his 
reply.

The Minister ni Plaimiiiff and Irri
gation and Power  (Shri  Nanda): 
When the House rose last evening I 
was engaged in dealing with the point 
urged repeatedly in the House  that 
while the legislation was intended to 
carry out a very essential purpoi?e. 
Government had not armed itself ade
quately with powers which  might 
enable it to carry out that  purpose 
effectively.  It was further contend
ed that even the agencies and  the 
machinery created by the law through 
which Grovernment proposed to func
tion are, in their turn,  not invest
ed with adequate powers. It was said, 
for example, that the River  Boards
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have only the function ot  advising 
and it was asked, *if that advice is 
not accepted, what is to follow?’ They 
thought that in a matter so vital as 
the development of the rivers  and 
river valleys of this country,  the 
position should not be left so vague 
as this.  And, following this,  there 
was an insistent question as to why 
the Bill could not be amended in the 
sense that Government itslef may be 
in a position to give a binding deci
sion, or, alternatively,  the  Board 
should be armed with  powers  to 
make a final decision.

Some of the Members further said 
that hot only should Government play 
a decisive role in settling the schemes 
which have to be implemented but 
it should also undertake the function 
of implementing those  sdiemes in 
case there is any difficulty or delay 
in the implementation of these sche* 
mes.  These  raise  very  important 
i&sues, issues of very great  conse
quence and, normally, it wcmld have 
taken me considerable time to deal 
with  them.  An  elaborate  answer 
would be required. But, since 1 have 
already dealt with this matter at fair 
length at an earlier stage, I do not 
think I should take up much of the 
time of the House on this  issue. 1 
shall, however, explain the position 
very briefly.

*nie answer is two>fold. First is, as 
to whether a binding decision follows 
the processes  law as laid down m 
this Bill.  It may be that  Goveror 
ment, has xkot got that power.  But, 
if hon. M̂anbers sean the various pro
visions of the Bill, they will find, at 
the end, an authority  which  can 
make an authoritative pronbuncemait 
and give a binding  decision.  It is 
ttie arbitrator.  I would acknowledge 
that this is a some what loigthy pro
cedure.  It may be considered that it 
may involve some delay.  I shall ex
plain it in anô er way.  But  the 
answer to the question whether there 
is provision for a binding decision or 
not is very clear, and that is that it 
is there in the ŝ eme of  the  Bill.
9wt is, if the advice of the Board is

not accepted by one party or  the 
other, then the aggrieved party  can 
approach the arbitrator and the arbi
trator, after going through due pro
cess, will be in a position to state as 
to what should be the scheme, who 
should pay for it, and what should be 
share of liabilities etc.

But the more important answer lies 
in a different direction.  That relates 
not only to the decision but also to 
the connected arrangements  regard
ing  the  implementation  of  the 
scheme.  In this Bill, the provision 
is that if an arbitrator says  that a 
particular scheme has to be carried 
out, then, it becomes the duty of the 
parties concerned to carry it  out 
But, in addition, there is a provision 
that the Central Government  can 
step in, either at the request of tiie 
parties on suo motu to give such as
sistance as may be  required for the 
implementation of the scheme.

The more important part mi  the 
answer is this.  As I said, let us not 
look at this  legislation in  isolation 
from the other  apparatus that  exist 
for the purpose of dealing  with  the 
same problem. Let us not forget that, 
so far as the  development of  these 
rivers in the various States is  con
cerned during the last 4 or 5 years, a 
great deal of work has been done; in
vestigations have been made; schemes 
have been formulated and implement
ed and the requisite  machinery  has 
been built up. There is the Planning 
Commission which decides what is the 
scheme which is going to be admitted 
into the Plan and which is to be car
ried out this year or next year in the 
course of the 5 years.

As hon. Members know, the plam 
0oes through the National Devĉ- 
ment Council, on which the  Chief 
Ministers of the States are  reivre. 
sented, then it comes to the Parlia
ment and becomes a plan in which 
all the schemes are there.

Fandlt Thaknr Das Bhaifava (Gur- 
gaon): May I know what  sort of 
obligation is there for the States to 
execute wbat like Advisory  Board
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aski them to do?  Under clause la 
it is not so.  The  schemes  become 
approved, but there is no obUgation 
to carry them out.  *

Shri Nanda: I am explaining this. 
Since it is an award of the arbitra
tor, under clause 22 H)., *‘the decision 
of the arbitrator shall be final and 
binding on tl«e parties  to the dis
pute and shall be given effect to  by
them”.  So far as the words  are
concerned, they are there.

Pandit Thakur Das Bhargm: So 
far as an award is concerned, it is 
binding upon the parties.  If the 
Board approves the scheme, the exe
cution of the scheme Is not binding 
or obligatory upon the  States, ac
cording to clause 15.

Shri Nanda: Therefore, I was point
ing out that this has to be under
stood In the context explained by me, 
the context of the plan, the context 
of a committee which has been al
ready set  up  to  scrutinise  the 
schemes, to vet the schemes, which 
come from the various States.  After 
technical scrutiny and approval, they 
go into the plan.  The decision of the 
arbitrator relates  also  to  those 
schemes.  When an approved scheme 
is there, one party is prepared to 
carry  it  out  while another  is not 
prepared to cdrry it out and then 
the party which is affected adversely 
goes to the arbitrator and says that 
a part&cular State is  reifusing to 
carry out a duty which is cast on it 
by the Board and it approaches the 
arbitrator to ây what the rights and 
duties of the parties are.  So far as 
a definite or final  decision on the 
point is concerned, it will be there. 
The question may stni  be that a 
State says “We will not or are not 
going to implement the decision of 
the art)ltrator»*.  I do not think that 
that situation can arise,  but there 
are provisions in the Constitution to 
cope with such a kind of a situation. 
The real thing is that we do not 
teticipate that that much work wCl 
fall on these Boards, because, as I

said, scores of schen̂ every year 
are being taken up and dealt with 
on the lines visualised in the  Bill. 
Various  investigations  are carried 
out and disputes also arise. There are 
differing pointe of view and d̂ er- 
Ing claims and they are being re
solved now through the agency of the 
Central Wjbttr and Power Commis
sion and through the Planning Com
mission.  Therefore, all these things 
are being done as it is.

The need for this measure is to ob
viate any chance or any possibility of 
a dispute on the merits of the s<̂>emes 
themselves.  Whatever  the  CSentral 
Waf§r and Power Commission r.̂r  the 
Central Government are  doing,  we 
thought it would be better to introduce 
between tEe Government and the State 
a machinery which might have some 
kind of an authority arising in  the 
first instance out of its technical com
petence—̂the Board has got  technical 
experts and specialists of all kinds— 
and secondly  through an  impartial 
person who will have nothing to do 
witii one State or another or the Cen
tral Government. Therefore that au
thority will be in a position to make a 
declaration which will not only have a 
binding effect but which will also have 
a moral authority.  There is the moral 
authority of the Central Government 
today whicli makes it possible for  all 
these things to be dealt with now, and 
tiiis is a kind of a reserve power.  I 
believe that the machinery  that  is 
being created or sought to be created 
and the provisions that are inserted in 
this Bill would go far enough to deal 
with any situation that may arise; it 
is not intended to deal  with  some 
situations which we do not anticipate 
to arise. There is a furtiier fact that 
it is possible for us to take all those 
powers. 1 do hot think it is  possible 
for us, as has been suggested, to exe
cute the schemes and then to ask the 
States  to  make  their  payment. 
We  have  not  got  that  power. 
Development  of  irrigation  and 
power  is  a function vested in the 
States themselves.  Suppose a  State 
refuses to carry out a scheme, what is
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to be done?  We cannot go and carry 
it out ourselves and then compel the 
SUte to pay.  It wlU be very easy for 
a State not to carry out a scheme and 
fw us to go and implement it our
selves and be placed in an invidious 
position-  The fact that there is an 
arbitrator improves the position  tor 
the administration: also there is greater 
provision made for respecting the sus- 
ceptibiUties  of  the  States  in  this 
matter.  They have the confidence that 
fliere is a machinery which wUl deal 
with this matter in an impartial man
ner.  This is a major question arising 
out of the discussion of this Bill.  I 
have tried to explain that the best that 
is possible now is being done in the 
matter.  Some  of  the  amendments 
which hon.  Members have moved are 
linked up with this issue and that is 
the answer to all those  amendments 
also.  It is possible that they Have a 
different conception and a  different 
scheme of a Bill, but the concept and 
scheme of this Bill are different from 
theirs.  Their view can be adopted, 
but we have not diosen to do so be
cause we believe that m the circum
stances of the administration of this 
country, this will lead to better results. 
Although it may mean not one step 
but two steps or three steps,  those 
three steps will  possibly  lead  to 
better results ultimately then  forcing 
something on the States irrespective of 
what Qiey may have to say at  one 
stage or another.

Some points have been raised about 
the way these Boards are constituted 
uid the way they function—̂ why  not 
have a single Board?  Why have  so 
many Boards?  It would make  the 
functioning of the Board  impossible 
because at one time there may be two 
or three places where a question may 
arise, where the questions may be of 
different degrees of importance,  and 
It is better to have a flexible arrange
ment.  There may be some questions 
about floods, there may be questions 
about river pollution or soil conserva
tion.  Questions may be of  different 
types or character.  Therefore, the 
composition of the Board also will have

to be adapted to the requirements  of 
the situation.  A single Boaitl idea is 
not very suitable for the purpose we 
have in view.

Regarding “the composition of  the 
Board it was stated that we have here 
only specialists and experts;  but who 
is going to sit in judgmait upon those 
experts?  In the wording of the clause 
relating to the constitution  of  the 
Board, it will be f«und that these ex
perts are not only technical  experte 
having special knowledge and experi
ence in irrigaUon, electrical engineer
ing, flood control,  navigation,  water 
conservation, soil  conservation,  but 
also administration or finance. There
fore, a specialist of a different order 
also comes in. Administration is a very 
wide general concept; it is not such a 
narrow composition as is feared  by 
hon. Members.

It was further suggested:  why not
have  some  representatives  of  the 
States on these Boards?  We are  not 
precluded from doing that. In fact, in 
the original Bill, in the Statement of 
Objects and Reasons, it  had  been 
specifically mentioned that the  inten- 
Hohi is to get people—both experts ̂ d 
others connected with administration 
or finance—as far as possible trm the 
States.  That will be very useful be
cause the matters which will be dealt 
with by the Boards will concern the 
various States. Therefore, that will be 
our effort and we will do it as far as 
it is necessary and practicable.

Some minor issues were raised  as 
to whether there was any scope  for 
arbitration at all.  Shri Tek  Chand 
raised them.  He said: "Here is am ad
vice given to both parties. They did 
not accept it.  Does it become a dis
pute?”  It is a narrow int̂retation. 
We have specifically stated that after 
the advice had been given, if it was 
not accepted, then, the non-acceptance 
of the advice created a certain situa
tion.  In that situation, <me party fê  
that its due share is not being given or 
the other party is not <lischarglng its
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responsibility.  It has then to come up 
before the arbitrator.  I do not  think 
there is any valid objection regarding 
the functioning  of  the  arbitration 
machinery.

days because the time is not sufficient 
for consulting all the States; it  may 
take longer.  But. we shall try te place 
the rules on the Table of the House as 
early as possible after we have con
sulted the States in this  connection.

It was stat̂ that we were disposed 
to have too many advisory committees. 
The advisory committees  which  are 
intended under this Bill are of a very 
different natin̂.  Assessors will  not 
suffice because special questions may 
arise.  On one technical point, the ad
vice of a certain person may be  re
quired; one or two persons may have 
specialised ill̂ that particular subject. 
One or two committees may be need
ed during the proceedings in connec
tion with a matter before the board. 
There may be one committ̂; there 
may, at  times, be  more than  one 
committee.

There are one or twp smaller points, 
it has been said that we have no defin
ed rivers.  I answered the question on 
the q>ot that the tributories  of  a 
river are also included in the  term 
*river’.  That has  been  specifically 
mentioned in the relevant clause itself. 
If a river is not a perennial river, wiH 
that also come uhder this dause?  I 
do not think it is necessary to define 
all that.  If there is no water  in  a 
river for a day or two, it does  not 
cease to  be a river.  That is  clear. 
The hon. Member may take it from us 
that tĥ e is no difficulty with regard 
to the interpretation.

Wlb is going to audit?  It w«« ask
ed.  There is not go  ̂to be much of 
9n audit or much "of an expenditure 
here.  Provision for  suidit has  been 
m ê  I do not think there is an|r- 
thing more to be done about it.  We 
were asked to place the rules on  the 
f abte of the House as early as possible. 
We shah do that.  But, I do not agree 
that it is possible to do it within thirty

I have covered the whole  ground. 
There are some amendments.  I  am 
not moving the amendment  in  my 
name; it is a verbal matter which can 
be done by the hon.  Speaker himself. 
There are some other amendments and 
I have already given my reasons for 
not acepting them.  I entirely agree 
with the intention of Pandit Bhargavai 
in tabling the amendments.

Shri D. C.  Shsm  (Hoshiarpur) : 
Then, why not accept them?

Shri Nanda;  The object has been 
achieved in a different way.  I  have 
explained it fully.  What  the  hen. 
Member wants is already betog done 
in a different way.  Therefora, I  do 
not accept that amendment

;Tlien, there is the  amendment  of 
Shri R. D. Misra.  That ia about   ̂ 
salaries, allowances and cbnditicms  ô 
service of arbitrators as well as ot 
assessors.  We have made  provisions 
regarding the members at t̂  boardsr 
etc.  But with regard to the arbitra
tors, we did not bring them: within the 
purview of the rules  msdlt  by  u& 
These appointments are to be made by 
the Chief Justice and, maybe, the conr 
ditions attached to them ate also being 
laid down by him. At any rate, these 
will differ in different  circumstancea 
and it is not possible tê make an in* 
fixible arrangement.

There are one or two- other verbal 
amendments but I do> not think ther 
are necessary at all.

There is another ama 
R. D. Misra.

bby Shri
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Mr. Speaker.  He need not go into 
the amendments ix̂ detail, now,

Shri Nanda;  1 wanted to point out 
what the intention was. The clause to 
which that amendment refers does not 
admit oif this amendment.  This  does 
not deal with conflicts as such.  This 
Bill deals with methods of co-ordina
tion, which will indirectly resolve the 
disputes and conflicts.  So, it is  not 
necessary.

Mr. Speaker:  The question is:
“That the Bill to provide for the 

establishment of River Boards for 
the regulation and development of 
inter-̂tate rivers and river valleys 
as passed by Rajya  Sablî,  be 
taken into consideration.”

The motion was adopted.

Mr. Speaker:  Further  clause-by-
clause consideration will be held over.

Slnri L. N. Misbra (Darbhanga cum 
Bhagalpur):  There are  not  many
clauses nor many amendments. WouW 
it not be possible to finish this Bill in 
a few minutes time?

Mr. Speaker: If it is only a ques
tion of five or ten minutes it is all 
right.  There  are  certain  amend-. 

mecits.

Shri Tekur Subrahmanyam is not 
in his seat and so not moving.  Shri 
R. D. Misra.

Shri  R.  D.  Mism  (Bulandshahr 
Distt.); I am not moving.

itm:  I am

moving my amendments,

Shri  Gadgll  (Poona  Central): 
Those who  have  given  notice  of 
amendments were under the impree- 
sion that they wouW be needed at a 
particular stage and  propriety  re- 
iiuires that whatever has been  put 
down in the Order Paper should be 
scrupulously followed.

taitt Thakvr Dm Bhargava: The 
persons tnay be under  tiie  impres
sion that what is put in in the agenda 
will be foilbWed and so they may not 

tur*“ «p here.  •

Air. Speaker.  In view ctf this ob
jection, we will take up  the  third, 
reading of the States Reorganisation- 
Bill.  It is now 12-30.  We will go till. 
3-30.

STATES REORGANISATION  BILL. 
—concld.

Shri A. K. Gopalan  (Cannanore): 
I suggest that four  hocurs  may  be- 
allotted.  In the second  reading  so* 
many big changes had bê  brought 
forward.  So, in the  third  reading', 
we must be allowed  to  say  some 
thing.

Mr. Speaker.  I agreed  to  allot 
three hours; four hours were  asked 
for.  We will finish the discussion at 
about 3-30.  We may take  four  or 
five minutes more.

Shri Kamath (Hd̂ haî ad):  May
I request that those hoti.  Members 
who did not get a chance to speak at 
the earlier stages of the Bill or at the- 
time of the discussion of  the  SRC 
Report may be given a chance now?

Mr. Spealttr;  Hon. Members  must 
also bear in mind  that  Aose  hon. 
Members who did  not take part or 
take any interest in this matter need 
not  be  called.  Several  hen. 
Members  applied  their  minds, 
to all these various stages of the Bill. 
Nobody prevents hon. Members com> 
ing etu*lier but hem. Meoibers come' 
only at the time of the general dis
cussion or the third̂reading. In. bet«- 
ween, there is a lot to be done and* 
it falls to the lot of a few hem. Mem
bers to worry  themselves  to  lookr 
into aU these clai««.  Therefore, I 
must not also ignore them.  I  only 
want to say that I cannot ignore ttie 
hon. Members who have shaped tMs 
Bill Should we ignore those who took 
a lot of interest and  bring in those' 
who have not taken any part in shap« 
ing this Bill?  If they have not taken 
any  interest they  won’t take  anr 
interest at all.

Now, the hon. Minister has ffot 
formal ameBdmentSx He way

them.
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The Minister  of  Bone  Affairs 
(Pandit G. B. Pant): Sir, I beg to 
move: Clause 4,—(Transfer of tern- 
tory  from  Travancore-Coehin  to 

Madras)

Page ♦—

Jor lines 1 and 2 substitute:

“(b) shall form a separate dis- 
ĉt to be known as Kanyakuxnari 
District in the SUte ol Madras.”

£Sam ItL̂ ̂Formation  of  a  new 
Madhya Pradesh State)

Pandit G. B, Pant: I beg to move:

Page 6, line 20—  ^

for ‘V’ substitute “8”

102—{Provision as to certain 
State Financial Corporations)

Pandtt G. B. Pant: I beg to move: 

Page 44, line 23— 

for  “Maharashtra”  substitute 

•**Bambay”

Shri Tenkataraman (Tanjore): Sir, 
we do not hear anything. There seems 
to be something wrong with the loud
speaker.

(Pandit G. B. Pant: I do not think
you will lose much if you do not hear.

Mr. Speaker. It is also necessary to 
fe-number all the clauses in view of 
clauses 8 and 9. That will be done by 
me. I will now put these amendments 
to the vote of the House.  I will first 

put 607.

Slvl Thann Pillai (Tinmelveli): May 
1 point out. Sir, that with the altera
tions  ttiat  have  now  been  made, 
Shencotah taluk is not contiguous to 
Kanyakumari? That is also apart from 
Travancore-Cochin.  How is that to 

t̂>e fitted in? '

Pandit G. B. Pant: Shencotah may 
be left out and the other four taluks 
may form Kanyakumari.

Mr. Speaker; Let me then put the 
.other two amendments.

The question is:

Page 6, line 20— 

for *‘9” substitute ‘"8”

The motion was adopted.

Mr. Speaker. The question is:

Page 44, line 23—

for **Maharashtra” substitute “Bom
baŷ

The motion was adopted.

Shri Oadffil  (Poona Central:  Mr.
Speaker, the third reading tradition is 
to exchange bouquets and not brick
bats.  This occasion calls to jdj mind 
what Mr. ChurchU, as he then  was, 
said when the Government of  India 
Bill of 1935 was  moved  for  third 
reading.  Mr. Churchill spoke on that 
Bill on 400 occasions and his speeches 
occupy hundreds of pages of Hansard. 
But when he rose to speak on the last 
occasion and at the last stage of the 
Bill, he said that the Bill is now to 
become an Act, it is the law of  the 
land and the Parliament in its coUec- 
tive wisdom in the carrent  context 
 ̂had given its verdict and it  is  the 
duty of every citizen to accept it as 
the law of the land.  In that spirit I 
accept it and will oontinue to accept 
it till it is amended, altered or abo
lished by constitutional and democra
tic methods as a result of dimamic 
forces of progress and

In a democracy it Is my canmtterca 
view that there is no place for mass 
civil disobedience and for the indivi
dual it is permissible on the ground of  ̂
conscience.  In democracy it is open 
to any citizen, or group, or organised 
party to convert the  electorate, gain 
its franchise and dislodge the Govern
ment of the day.

The verdict of this hon. House is not 
entirely to my liking, but as our great 
Santh Ramdass, Guru of Shq Shivaji, 
has sfaid that it is not for  man  to 
command success universally and uni- 
formally, but it is his privilege  to
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•work continuously for the success of 
hia ideal—

I ̂ nr Trt,

viff ̂    ̂    ̂ ̂ I  ̂ int 1"

an that spirit  I have to  bow to the 
verdict of this hon. House.

The utmost need today is to restore 
normalcy and to create an atmosphere 
ot goodwill and amity.  This is  the 
duty of every responsible citizen. The 
least I owe to  myself, to the  great 
party which I serve and, perhaps, may 
serve in future and this great country, 
is to help in this task the Government, 
whatever mfiy be its colour or charac
ter.

Substantially, the  present proposal 
was discussed between me and other 
Gujerathi leaders ii 1950 v̂en  the 
great Sardar was alive.  But I could 
not agree then as it was contrary to 
the current trend and  tendency  of 
politics in this respect.  At the same 
time I promised to discuss the same 
with my colleagues  in  Maharashtra 
Congress.  I had some discussion but, 
imfortimately, the  Siardar died  and 
matters were not pursued.

When  the  States  Reorganisation 
Commission was appointed and when 
we met to conader what sort of memo
randum we should submit, I suggested 
to my colleagues in the Maharashtra 
Congress that a joint State of Guje
rathi and Marathi-speakizig people as 
an intermediate arrangement may be 
tried by way of an experiment and if 
•we succeeded it would be all to our 
glory. But my colleagues did not want 
an  intermediate  arrangement  and. 
therefore, we decided to ask for  our 
ultimate  ideal,  namely, Samyukta 
Maharashtra with Bombay.  '

On the 18th of October last, when 
Shri Dhebar invited me to have some 
talk with him, the proposal thatjiow 
has emerged was out  by me  before 
him except  that it was to be for a 
period of 5 years.  This period was a 
safeguard  more  for  the  Gujerathi 
minority. This proposal was put before 
the  High  Command  ttirough  Shri 
Shankar Rao Deo.  This was moved

by me in the  Maharashtra Pradesh 
Congress  Committee meeting on the 
21st October.  But it is a matter of 
deep regret that it was rejected, even 
ridiculed by other oarties  concerned. 
Now it has been revised and has now 
been accepted by this hon. House. My 
feelings are like that of a  rejected 
suitor who is approached again, not of 
elation but of caution.

This has  been  accepted  by  the 
parties  concerned.  Had  this  been 
accepted by the  parties  coacemed 
then in October, the history of  thlf 
country would have been  differently 
written and the tragedies which took 
place would have been avoided. Poli
tics, however, is a matter of trial and 
error but let us have  as  Uttie  as 
possible of either; at any rate, let us 
not commit the same mistake twice.

’  The present solution was not a wel
come  to  me,  because 1 thought and 
think—that  the  psychological back
ground  necessary  for a successful 

working is not there today and, there

fore, I said  on  the 28th July that  a 
bilingual State in  the  present  context 
would  create  an explosive  situation. I 
do  not say how  far I am  correct, in 
view of what is happening. Now that 
the ParUament has  approved  of t  ̂
all  efforts  should  be  made  to make 
this experiment  a great  success  aid I 
am  sure  Maharashtrians,  whatev  ̂

may be their political  aflflliations. will 

werk without mental reservations.

For me it is a matter of conscience, 
for I feel the injustice in this arrange
ment is stiH  there  tiiough  greaW 
reduced and. therefore, I voted against 
the proposal. Administration is not a 
mere mechanism for  arrang «̂it  of 

things and territories. It  is a 

great  instrument  for  promotion 
of desirable relations  between men 
and men, groups and groups and 
gulate their relation with respect to 
production, distribution and consump
tion  of  commodities  and serviĉ . 

Consent, therefore, of the people is its 
moral justification and the active co
operation of theirs is its driving force 
The present proposal is not  complete 
in itself. Some outstanding problems 
are still  there sudi as the  border
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(Shri Gadgil]

disputes.  I hope that  with  Pantji 
who  is  in charge  of  them,  there
13 every hope of having a very satis
factory solution acceptable to all. He 
has given his word and with me it is 
a bond.  I am, therefore, advising the 
parties concerned to review the posi
tion and to restore goodwill and amity 
wherever it is lacking at present.

In politics, there is ̂  finality.  It is 
the process which  only  produce 
ciarent solutions and 'some by-product 
by way of jobs.  If the whole problem 
is solved finally, then politicians will 
have no occupation, and their occupa
tion will have gone. Verily it is said 
in Mahabharat:

 ̂ i

So, the work never finishes.  It it 
like the Arabian tale without an end. 
But I do hope that to the extent of 
what is permanent and enduring  in 
politics, this arrangement should  be 
there unless somebody is dissatisfied 
wtth it.  All I can say is thîI shall 
wajtch this experiment with sympathy 
and with an open  mind  and  âQ 
extend such help and service as I am 
capable of.  With the greatest good
will and understanding, it is possible 
to build up something which will be 
to the glory of us all. I do hope that 
in that spirit this win be accepted bj 
the people of Maharashtra and by the 
people of Gujarat.  The Maharash
trians* success win be measured  by 
the measure of confidence and trust 
they are able to secure from the people 
in Gujarat region.  I have no doubt 
that t^ win succeed.

Lastly, I msy add:

Mr. Speaker: Fifteen  minutes win 
be aUowed for each hon. Member.

8hrt  H.  N.  Mnkerjee  (Calcutta 
North-East): The House knows that 1 
have not the suavity or the discretion 
of my hon. friend Shri Gadgfi,  and 
even more, I do not labour under his 
partr poUtical obligation tM that If

why I would speak rather differently* 
1 wish, at this late stage of the  pro
ceedings, to raise my voice along wiih 
that of the people—the voice of dis
appointment—and, at the same time» 
of indignation at the mess which the 
Government has made of States  re
organisation.

This Bill had roused great expecta
tions, for, the  appointment  of  the 
States Reorganisation Commission h  ̂
been itself the sequel to  demonstra
tions all over the country, which show
ed what the people really wanted. But 
over a large and important area, those- 
expectations have been dashed. Behind 
the mask of  patriotism  which  the 
Home Minister so impressively wears, 
I see every time the Treasury Benches 
indicate their mind, I see a fear  of 
the people, sheer, insensate fear of 
the democratic  aspirations  of  the 
people.  It is this fear which vitiate* 
the Bill, which distorts the  Bill  in 
essential particulars, ̂ d in the setting 
up, above all, of the polyglot State of 
Bombay, in the face of every canon 
of democracy and politcal propriety.

We have been witnesses  in  this 
House to what I consider a dangerous 
spectacle,  the  streamrollering  of 
genuine public (pinion in Maharashtra 
and in Gujarat, by an imprroedented 
campaign of signature collecting. Mem
bers of Parliament, most of them far 
away from the scene and insensitive to ̂ 
the agony of the people affected and 
to their deep-rooted aspirations, traded 
so to speak, in the name of  national 
unity and  furnished  Government 
with, an excuse, an excuse for im
posing a solution—̂if it is at  all  a 
solution—namely, the bilingual State 
of Bombay.  If the Government was 
not so bloated with a sense of  its 
own authority, it would have known 
that this was no solution at aU; and 
so. Government is trying  to  thrust 
down the throats of  Gujaratis  and 
Maharashtrians, a State set-up which 
is v  ̂like the one tHiich êy had 
in the British times and which they
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wanted deeply and fundamentally to 
change, because now we are supposed 
to be the architects of  our  own 
destiny.

It has been said in this House, and 
I repeat it, that this is an act of poli
tical criminality and it has been moti
vated by no other desire than of ap
peasing the big money interests  of 
Bombay.  This expression,  perhaps 
since my hon. friend the former Fin
ance Minister u  ̂it, has bec<Hne res
pectable, and we have said it over 
and over again, but it did not seem 
to hit the head-lines.  Incidentally, I 
mtist say that I am unhappy over the 
lormer Finance Minister’s recent poli
tical perambulations, because, in spite 
of his having made one or two good 
statements, he has acted in a man
ner which has produced a sort  of 
Dead Sea fruit and he has done no 
Sood either to Maharashtra or to the 
rest of the country.

What Maharashtra wanted has been 
said  over  and over  again in this 
House and in the country, and it does 
not need retelling.  What  Gujarat 
really wants,  however,  was  long 
sought astutely, and with discretion, 
to be kept away from the House and 
from the country. But that discretion 
has been thrown to the winds  by 
the valour and the patriotism of the 
people of Gujarat and that is why we 
see that they are demonstrating to
day.  Whether we like it or not, they 
are demonstrating in defiance of  the 
bullets which the Home Minister has 
in abundance.  They are demonstrat
ing for a Gujarati State of their own. 
That State is warranted by history, by 
•common sense, by social,  economic, 
political, cultural and by other consi
derations,  In Ahmedabad, the town 
of GandUji, the town of my friend 
the Labour Minister, we are told, the 
writ of the Congress runs as  no
where else in the country.  Gujarat 
was supposed to be a  willing party 
and  perhaps  even  an  enthusiastic 
party to this bilingual formula which 
was canvassed by my friends like Shri 
C. C. Shah, but now, like murder, the

truth is out.  It is not only  that 
students who are emotionally disturb
ed and are carrying on the demoor 
strations in the streets, have got out 
of hand, but we hear of the Ahmeda
bad Bar Association and  even  the 
Millowners' Association and the entire 
general public coming out against the 
bilingual scheme.  The blood of our 
citizens has been spilt on the streets 
of  Ahmedabad.  Curfew  darkens 
towns  like Ahmê bad  and Baroda 
and other places. Let us pay homage 
to those ^o could not meekly  sto
mach injustice to Gujarat and let us 
remember, as Members of Parliament 
that, to our shame, we could not re
pair that injustice.

I know it will be said, and it has 
been said in the lobbies of this House, 
that a handful of michief makers— 
generally the expression they  are 
very much fond of is  “anti-social 
elements”—are doing all the damage. 
They said the same thing in regard to 
Bombay.  But when challenge<f hy 
Maharashtra which felt that its self
respect was being outraged by that 
suggestion. Government did not have 
the guts or the elementary political 
decency to have an official enquiry 
into that matter.

There is no hyprocrisy more exas
perating than the attitude of mind 
which condemns the idea of linguistic 
provinces as being contrary to that of 
national  unity.  How  the  Prime 
Minister who has made a serious study 
of history has reached this puerile 
conclusion is one of the minor mys
teries of our time.  To the citizens of 
the Union of States which India is, a 
most valuable privilege is to live an 
autonomous life in his own lesser unit, 
with an intrinsic life and purpose of 
its own.  That is a fundamental right 
which nothing can take away,  and 
that right, that privilege, has  been 
denied, with a vulgar  fanfare  of 
patriotism, to the people of Maha
rashtra and  the people of Gujarat. 
And if those r>3ople raise their hands 
in protest, of course, they are given 
a  dose  of  that  “aggressive  non-
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(Shri H. N. Mukeriee) 
violence” to which  reference  was 
made by Shri Deshmiikh, shooting to 
kill and all that being part of  the 
game.

1 P.M.

This is not the way to build national 
unity; it is to provoke national chaos. 
K the 200 and odd signatories  who 
offered a spurious excuse to Govern
ment for a bilingyal Bombay  could 
have their way, they could, with ibe 
jubilant blessings of the Home Minis
ter, go forward and have a merger of 
West Bengal and Bihar, a union of 
Karnataka and Kerala and so on and 
so forth.  But, they have not succeed
ed for the present in doing so, because 
the people have told them that there 
is a limit to their patience.  But I 
fear that this Government and  its 
camp followers leam nothing and for
get nothing.  Maybe  they  have 
schemes up their sleeve of which the 
people are at the moment unaware. 
I haVa very great respect  for  my 
friend, the Home Minister.  But since 
he has appeared on the scene, in this 
House, I must confess I cannot read 
his mind‘̂ ;̂  ^

seams to be applicable to the way 
in which his mind works.  All the 
other weakness of this Bill stem from 
this basic disregard for the people, 
the refusal, for instance, to have  a 
boundnry commission properly con
stituted—without such a  provision, 
there will be fostering sores in our 
body politic, which it is our bounden 
duty to remove.  But, Government 
has other plans and does not care.

There is again the case of Orissa. 
The case of Orissa was brought  up 
over and over again, but the  Home 
Minister said, “It is a big problem 
which cannot be tackled by a bound
ary commission”.  If such a big thing 
as polygeot Bombay could be pushed 
through in this Parliament, why was 
not the case of Orissa not taken into 
eonŝeration?  Then, for tribal peo
ples also, this Bill is a  cruel  dî p- 
pointment  There is not a syllable 
In it which suggests that their pro
blems even exist, though soma of iis

have been shouting ourselves hoarse: 
about radical changes in the  Sixth 
Schedule of the Constitution and for 
special safeguards for their  social̂, 
economic and cultural progress.  It 
is a pity that one of the  principal 
spokesmen of the tribal peoples  in 
this House—Shri Jaipal Singh—I am 
sorry not to see him in this House at 
the present moment—chose to leave 
his p.ople in tiie lurch and with the 
air of an elder statesman went about 
collecting signatures for one thing or 
the other.  We are always delighted, 
by the inanities which his  charming, 
accent sugar-coats, but we  are  not 
prepared to take lessons in high poli> 
tics from him.  I say very seriously, 
the question of the tribal people has: 
been ignored and we have not heard 
one syllable from Government in re
gard to this matter and this at a time 
when the Naga agitation is going on> 
an agitation which we have to tackle 
in an understanding fashion.

Perhaps I have said enough,  and 
over and over again; the  idea  of 
linguistic  States as the  rock-like 
foundation of national unity has been 
emphasised in this House and in the 
country.  When this Bill was in pre
paration, I knew that I would get a 
chance—you would be good enough to 
give me a chance—to speak. I knew 
also that you would have liked  me 
to say:

“Let us walk together; let us
speak together; let us attune our
minds together.”

But the Home Minister has done  a 
job of work which disables me from 
saying that in the context of  this 
particular Bill.  I wish we could sayt

3ITOTIT
But we cannot do so on this occa

sion. Government has behaved in an 
arrogant manner and in  a  short
sighted manner.  Therefore, I accuse 
the Government of  deUberately re
fusing  a  permanent  and  national 
solution of a national question.  I 
accuse the Government of  provoking 
disunity where unity prevailed.  1
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accuse the Government of posing in 
thi« House and in this country contro
versies  where  controversies  would 
have been eliminated by the joint co
operative endeavour of us alL  Gov
ernment has not done it and I cannot 
even say in regard to this BUI:  .

fvtssRfhift;

It is not like that; it is not that a 
very minor error has crept in.  It is 
not that only a very few bad things 
are here, but the generality of the 
Bill is very good.  On the contrary, 
something has happened which  has 
vitiated the entire atmosphere of the 
Bill. This Bill bristles with instances 
of injustice and inequality. For  the 
small mercies  vouchsafed  certain 
areas in the country, we cannot oppose 
it outright.  I repeat, we cannot op
pose it outright, but  we are acutely 
unhappy, I. repeat,  we are  acutely 
unhappy, that Government has made 
such a very sorry mess of the problem 
of States reorganisation.

Shri N. C. Chatterjee (Hooghly): 
Both my friends, Mr. Gadgil, and my 
comrade, Mr. Mukerjee, have quoted 
the scriptures.  When we are in the 
third reading of this Bill, we must 
remember what  is  happening  in 
India.  Ahmedabad is on fire; troops 
have b3en called out.  The Congress 
House has been attacked.  There is 
a good deal of violence and distur
bance in this great eity.  These are 
things which we ought to remember.

Today I am afraid the fundamental 
objective of States’ reorganisation is 
being clouded.  The paramount ob
jective is to strengthen India’s unity, 
to strengthen India's integrity and to 
further the cohesion of our  great 
nation.  I am soriy that from that 
perspective, we have not  achieved 
our fundamental objective and  we 
have not been able to transcend all 
parochial and regional passions  for 
the purpose of building up a new 
and glorious  India, which  we want 
to ûild up.  I have been a sponsor 
of linguistic States, but I have not

been a linguistic fanatic.  I say that 
in regard to a federal republic like 
India, what the Commission has said 
is quite correct:  '

“The constituent States  in a 
federal republic must each poŝ 
s3ss a minimimi degree of homo
geneity to ensure the emotional 
response which is necessary for 
the working of democratic insti
tutions.”

%
As Chairman of the Bal  Ganga- 
dhar Tilak’s Centenary Celebrations 
Committee, I witnessed the wonder
ful rally.  But, I was distressed to 
find that Maharashtra was imhappy, 
that  the  people  of  Maharashtra 
which produced Ranade, Gk)khale and 
Tilak were thoroughly unhappy when 
this bilingual  State business  came.
I Sent for Tilak’s grandson; I  had 
discussions with them and they were 
still unhappy.  My view is this.  If 
you honestly feel that a  bilingual 
State is very desirable  for  India’s 
good, for Maharashtra’s good and for 
the welfare of Gujarat, you  should 
have consulted  the  people.  You 
should have given them a chance to 
express their views.  When I  was 
taking objection on  the  constitu
tional ground, I was not merely mak
ing a legalistic, narrow, technical and 
jurisdic approach.  I was putting my 
case on a broader basis.  The Con- 
stitution-makers of India were rooted 
to democracy.  They thought  that 
nothing should be done without con
sulting the people or the people's re
presentatives.  We failed to do it and 
hence this emotional upsurge. There 
is so much of violence  and  hooli
ganism.  I happened to visit some of 
the districts in Punjab and I  have 
found that disharmony and  discord 
are still there. Thank God, with the 
co-operation of the Home  Minister 
and Maulsma Azad, we  temporarily 
passed over a very acute stage.  But 
still there is heat and lot of tension 
and discord.  In trying to solve  the 
problems of the reorganisation  of 
States, I am afraid we have deviated 
from maxims, principles and ideals. 
What is  the  great  ideal  which 
Gandhiji  had  placed  before  the
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•country?  What is the great ideal by 
which the Congress was  steength- 
■ened?  In the year 1920,  Gandhiji 
wanted to make the Congress  an 
instrument for fighting British  im- 
l>€rialism and he said: “If you want 
-to make the Congress  a  dynamic 
orgaaiisation  for  the  purpose  of 
achieving  independence,  you must 
fashion your own constitution  and 
“the future constitution of India  on 
linguistic principle.”

Because by that principle you will 
jregulate the emotional response for 
■the purpose of having unity among 
ĥe divergent linguistic and cultural 
imits which make up India.  After 
1̂1, we want to build up the strength 
of the Indian Union.  But what is 
the strength  of the Indian  Union?
The strength  of the Indian  Union is
the sum total of the strength  of 
‘each of its own constîent  units
which make  up the Indian Republic.
Therefore, we have to build up the 
•constituent units on ‘some principle.
I have begun by saying I am not a 
fanatic.  I do not say that  there 
:shall be no deviation from linguistic 
principles.  Certainly,  considerations 
of safety and  security  are  vital. 
•Certainly that should  predominate 
over every other view.  If for the 
■purpose of defending our  frontiers, 
if for the purpose of making  the 
Tndia-China border strong or Bengal- 
Pakistan border strong we have got 
to do something, then  even  these 
linguistic principles will have to be 
sacrificed.

I am afraid the Government was 
Tiot consistent.  This Parliament has 
not  been  consistent.  Certainly, 
Pandit Hridaya Nath Kunzru  was 
not a communalist. Certainly, Sardar 
Panikker was not  a  communalist. 
They wanted to build up a  bigger 
Punjab, a stronger Punjab  because 
they tho\ight India’s defence demand
ed it, India’s security demanded  it. 
They pointed out that if  Himachal 
Pradesh was a small Indian unit  it 
cannot possibly withstand the infil

tration which is going on on.  the 
India-China border,  'therefore, they 
said there should be bigger integra
tion and not merely Pkinjab  and 
PEPSU, but Punjab,  PEPSU  and 
Himachal Pradesh should form one 
Stat3.  You have turned it  dowxL 
Why?  You have no principle. You 
are standing on no principle.  You 
are not standing on any intelligible 
maxim or ideal which is acceptable 
to the people.  You are  trying  to 
appease some sections,. commun̂lists 
or others.  You are trying to come 
to some kind of agreement for party 
purposes.  But that kind of  thing 
won’t work.  Why was it that in the 
case of Punjab the recommendation 
of  the  Reorganisation  Commission 
was not accepted? These men visited 
the areas, talked to the people  and 
came to the conclusion that although 
technically the Centre is in charge of 
the defence of India, still they can
not possibly look after the defence 
of the frontiers unless the provincial 
unit is also made resilient, also made 
strong and  also made stable.  They 
pointed out that it cannot be done 
if the present Himachal Pradesh,  a 
small unit, is kept like that. There
fore, they demanded  and  recom
mended the strong integration of all 
the States, and the merger of all the 
States, as that would lead to greater 
cohesion, as that would  obliterate 
the artificial distinctions between the 
plains and the hills.  That will also 
neutralise the forces of communalism, 
which are now operating in  that 
area with official connivance.  Un
fortunately, that was not accepted.

Sir, I was blaming my  Gujarat! 
friends that although Gujaratis have 
only one-third of the population in 
bilTngual Bombay they did not ask 
for any safeguards, any constitution
al provision, and not even a regional 
committee.  I was amazed that the 
Gujarati MJ%. did not ask for It. 
Mr. Tulsidas Kilachand said: we d« 
not  want  it.  The  Congr̂  M.Ps. 
said that they do not want it.  I arh 
afraid, these Congress M. Ps.,  t̂h
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great respect to them, were out of 
touch with the masses, and they did 
reflect the will of the people.  I am 
sorry it had been so.  Today  the 
biggest  Congress paper in. Delhi has 
stated  that  the  P. S. P.  party 
misbehaved and the P. S. P. organis
ed some meeting and thereafter there 
took place tjie attack on the Con
gress House.  I do not believe  that 
the P. S. P. leadership is so foolish 
and so fool-hardy that they would ask 
anybody to attack the Congress House. 
I  want the  Congress House to  be 
attacked, but not in that way.  The 
Congress House should collapse, but 
by  democratic  and  constitutional 
means; not by these means.  There 
was a procession, a big rally of over 
100 thousand people at Shanwarwara 
in Poona  which Mr. Gopalâ Mr. 
Kamath and myself had the privilege 
of addressing. It was a very big meet
ing.  I told them that their cause was 
not furthered in any way by the un- 
fortimate happenings ̂ hich took place 
in Bombay.  Violence will never pay. 
Hooliganism will never pay.  I would 
not repeat the language like “misbe
haviour” or anything ana we do not 
want to go into the unfortunate inci
dents which  took  place  or  try to 
apportion blame between Mr. Morar- 
ji’s Government and the people of the 
area.  ,I will not  say  that anybody 
deliberately misbehaved.  But what is 
happening today  is  really breaking 
our hearts.  I think that if the Guja
rati ' Members  of  Parliament  really 
wanted to reflect the mind of Guja- 
i at, they  ought  to  have  consulted 
their people and  there  would have 
been some accord between them and 
their people.  I  am  disappointed to 
tind that it was not so.  I am disap
pointed to find that  the  State, with 
which is associated the great name of 
Mahatma Gandhi, has not been able 
to live up to its high traditions.  The 
fundamental unity of India must be 
placed on sound footing and the one 
patent fact of our civilization and the 
cardinal factor of our social organisa
tion i3 that India is built on diverse 
and distinct  linguistic  and  cultural 
units and you have got to give them 
free and fair play.

418 L.S.D.

I do not believe in political somer
sault.  That is why I was trying to 
d̂lore  the  sudden  somersault in 

favour of . bilingual  Bombay.  I am 
happy to find that Kaka Sahib Gadgi) 
has somewhat reconciled himself to 
It and has pledged  his  word of co
operation.  That is  hopeful.  That is 
nelpful.  I do not know how far he 
represents the mind of young Maha
rashtra, the rising generation of Maha
rashtra.  I  have  my  own  doUbts, 
grave doubts.
So  far  as  Gujarat  Members  of 

Parliament are concerned,  I am dis
appointed to find that it was a thing 
which was not settled or planned or 
anything of that  sort  At  one time, 
just after the  ugly  incidents  took 
{jlace in Bombay, there was a distinct 
attempt, a distinct desire, on the pai-t 
of both Gujaratis and the Maharash
trians  to  bridge  the  clevage and 
somehow to come to some kind of un
derstanding.  But that was not done. 
The proposal was not acceptable and 
reaUy the men of  Gujarat  rebelled 
against  it.  If  the  better mind
of  Gujarat  does  not  accept  it,
there is no reason for the Government 
to tolerate the plungijig of the State 
into this kind of hooliganism or anti
social activities which could easily be 
avoided.  I  do  protest  agamst this 
sudden  somersault,  this  sudden 
brain-wave  on  the  part  of
same politicians who are thinking of 
some speedy remedy,  which is  ]ust
like the propyl?.tic—̂just like that of 
merger of  Bengal  and  Bihar,—the 
brain-wave on the part of the Chief 
Minister of one State and that x>f the 
contiguous  State.  Unfortimately,  it 
did not work.  There was no prepara
tion for it.  There was no consultation 
with the people.  Don’t think that it 
is only a Congress affair.  The great 
mistake that you are making is that 
you are substituting the Congress for 
the country.  Dr. Roy, unfortunately 
did not consult anybody.  When the 
States  reorganisation  problem  was 
being discussed here with the Govern
ment and  the  Prime  Minister, we 
were in close touch  with  the Chief 
Minister.  But when the Chief Minis
ter  thought  of  this  question  of 
merger or imion, nobody was consult-
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ed.  Nobody  was  asked  anything.
This  kind  of  political  somersault 
really mystifies people and creates a 
good deal of misunderstanding.  That 
is why I was very much doubtful of 
the utility of this  kind  of bilingual 
formula being ushered at this stage. 
After the Prime  Minister’s categori
cal assurance in  the  Poona meeting 
and elsewhere that Bombay belonged 
to  ’ Maharashtra  and is  geo
graphically a  part of  Maharashtra,
there  was  absolutely  no  reason 
why  Maharashtra should  not  be
given  to  Bombay.  But what I am 
pointing out is that  we  are deeply 
distressed that things are done in this 
way.  For four decades, since the time 
Mahatma Gandhi assumed the leader 
ship of the Congress right up to the 
last election they  were  saying that 
polyglot  areas  are  not  workable. 
That  was  Pandit Motilal  Nehru*s
report that polyglot areas are not con
ducive to the working of the demo
cratic system of Governmoit and they 
are not conducive  to social  justice. 
That is why for the purpose of build
ing up some kind  of  system which 
would lead to social justice, which 
would lead to the satisfaction of the 
real  creative  urge  of  the people, 
which would enable the gulf between 
the  classes  and  the  masses to be 
bridged if not eliminated, we thought 
of linguistic States. Certain  essential 
safeguards, economic,  administrative 
and  for  defence  purposes  are 
paramount, and can never be with
held. But you have  sacrificed  that 
defence argimient put forward by the 
States  Reorganisation  Commission, 
and you have put forward no tangible, 
no logical, no cogent argument as to 
why you ref-use to bviild up a greater 
Pimjab in order to build up a power
ful frontier State,  when  our neigh
bouring  State  is  being  armed by 
imperialists  and  they  are  getting 
millions and millions  of dollars for 
the purpose  of  building up  their 
armed  strength—against  whom? 
Against what? Against India, against 
Kashmir.  We are not children.  We 
know what is happening.  A persis
tent campaign is being made against 
our Prime  Minister  in  the foreign

press, and  that  is  being  done by 
Pakistan.  What for?—for creating an 
artificial animus.  When they attack 
Nehru on the Kashmir issue,  they 
attack India. We aU stand imited on 
that issue.  Therefore,  we  ought to 
remember that  in  the  interests of
India’s  safety, in  the  interests of
India’s  security, in  the  interests of
India’s integrity, in  the  mterests of
protecting  India’s  frontiers  against 
possible aggression from an unfriend
ly neighbour which is imfortunately 
bc’*ig êged on  by  foreign powers, 
thoroughly  equipped  and  made 
resourceful,  we  ought  to  have 
accepted the recommendation of the 
States Reorganisation Commission and 
we ought not to have weakened that 
State of Punjab  and not kept up  a 
ridiculous State, a small State under a 
Judicial Commissioner,  under  a Lt.- 
Govemor like this which is not capa
ble of defending  the  frontier.  The 
States Reorganisation Commission has 
pointedly stated: what can the Cen
tre do?  The  Centre  must function 
through the State unit. Therefore, the 
State unit  must be  made  strong. 
Otherwise, Jiowever good the defence 
arrangements may be, according  to 
the constitutional set-up it will not 
be effective.  That is the main point 
which I am making.
I am not going so far as to say that 

the Bill is deliberately brought for
ward for the purpose  of destroying 
democracy in India, but I am saying 
the way  you  have  proceeded, the 
haphazard mosaic which you are set
ting up,  is  not  conducive  to  the 
pattern which you have been contem
plating all this time.  For five decades 
you have preached that the adminis
trative units r̂e the result of British 
imperialistic de.iign or the haphazard 
growth  of  British  imperialism and 
therefore when the time comes, when 
India becomes  independent  and you 
get power and get into office, you will 
proccoi rationally according to princi
ple.  You have not proceeded ration
ally according to principle.  That is 
a matter  of  regret.  You  have not 
pr:>ceeded in  a  democratic  manner 
and when  you  have  deviated, you 
have not deviated after consultation 
with the wishes of the people. TTie



States Reorganisatum Bill 10 AUGUST 1956 States Reorganisation Bill 2798

sovereignty of the people is really a 
mere dogma,* a  mere  maxim which 
you have preached  but  which you 
have not consistently followed it in 
working out this difficult and colos
sal task  of  redrawing  the political 
map of  India.  That  is  my charge, 
and that is my regret.
I  hope  that  with  regard to the 

Punjab and also with regard to Bom
bay and Gujarat some further steps 
will be taken which will assuage the 
feelings, which will bring the com
munities together,  which win dispel 
misunderstandings.  There is  still a 
lot of goodwill for the Prime Minis
ter and if he takes this up and gets 
out of the Pî:̂ rut, he can do some
thing.  Do not send for Deogirkar or 
Shankar Rao Deo  and  even Kaka- 
saheb Gadgil.  Do not think  they 
represent everybody in tl\at sector ef 
India.  The fact is they do not really 
represent the people of Maharashtra, 
You must send for others too.  You 
know  thousands  and  thousands of 
people have gone to jail and thou
sands of people are still willing  to 
undergo  sacrifices.  It  is  not  for 
pleasure that they do that against a 
national government  or  against the 
Parliament democratically elected, but 
they feel that  they  are  frustrated. 
This sense of frustration cm be and 
ought to be removed and that can be 
removed if the Prime Mini.ster as the 
head of the Gover.ament takes cour
age in both  hands  and  sends for 
people representing different sections, 
different interests and takes them into 
confidence and tries to hammer out 
something acceptable to all concerned 
lor the good of the  region,  and for 
the  good  of  India.  Regional con
sciousness should not  be  car»-ied to 
excess.  That is the dangei*.  This has 
been the great lesson of Indian his
tory.  It  has  been  detrimental  to 
India's unity and that we must re
member.  Therefore, there must br a 
synthesis, a harmony and a balance 
between  national  unity  or  Indian 
nationalism and thi*? concept of re
gional  patriotism.  And  tnat  is  a 
difficult task,  but  you  have got to 
solve  it  and we  are  here  to 
solve it  and  our  servic«=s  will be 
always at the  disposal  of anybody

who is trying  to  bring  about that 
unity, that  synthesis,  that balance 
»nrt that reconciliation.
The Prime RDnister and Minister of 
External Affairs and Finance  (Shri 
Jawaharlal Nehm): We are at  the 
last  stage  of the  long journey.  I 
have, like  other Members of  this 
House, closely followed the career of 
this Bill and wlmt has gone  before 
it. Perhaps, I have spoken less here 
on this particular subject than many 
of my colleagues, many other Mem
bers of this House.  That was  not 
because I was not deeply interested.
I followed much that was said, and 
there was much that was good sense 
and much that was not sense at  all, 
and I did not think that I could add 
very much to this debate, but now 
that we have arrived at the  last 
stage of this particular measure which 
is of so graat importance.  I should 
like to. say something more really to 
associate myself fully with it, than 
tô throw any additional light on this 
problem which we have had for this 
long time.
The hon. Member  who has just 
spoken referred to what  the  Con
gress policy has been.  May I res
pectfully inform him that I  know 
more about the Congress than  he 
does?  May I respectfully inform him 
that what he has .said has not  been 
the  Congress policy for the  last 
several years?  And may I tell him 
that when it was the Congress policy 
to begin with, it was under entirely 
different circumstances?  And may I 
tell him that today Congress policies 
are opposed to that completely?  L«t 
us be clear about it. We do not stand 
for this principle  of uni-linguism. 
We may have a uni-lingual State, we 
may, but basically we stand for some
thing different from that.  That is 
the Congress policy.  Naturally,  no 
such policy can be rigidly  applied 
thii way or that way.  It depends on 
so many factors, but when we  are 
reminded and told repeatedly that in 
1922 or earlier we spoke about lingu
istic provinces and therefore we are 
betraying that cause, I am really sur
prised that people, without knowmg 
the circumstances, the context of m
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particular statement  at a particular 
time and fui;ther not knowing  what 
has hapi>ened subsequently,  should 
make that remark.  Repeatedly this 
matter has been considered by  the 
Congress, by its highest organisation, 
and we have repeatedly laid stress 
that the most important thing  is not 
this uni-lingual province, that there 
are far more important factors than 
the linguistic formation of a province.
Language is important, but I should 
like to ask this House  to consider 
that there is a difference between the 
importance  of  a  language,  the 
encouragement of a language and all 
that, and the boundaries of a State. 
Language should not be confused with 
the boundaries of a State.  It may be 
that sometimes the boundaries  may 
be linguistic.  We have no objection. 
It is a good thing.  But to think that 
it is a vital issue, that a State should 
be bounded by a certain  linguistic 
area  I think, a basically  wrong 
approach, and I should like to  say 
that in so far as I have any influence 
with the Congress I have put it  the 
other way, and I am glad to say that 
the Congress over the last few years, 
if  you look at its resolution,  has 
clearly accepted that.  So, that, let, 
there be no mistake as to what the 
Congress  stands  for.  I  cannot,  of 
course, speak for what others  may 
stand for, for other views, but  we 
have  seen in the last few  months 
many things happening in this coun
try in the name of language, in the 
name of linguistic provinces which I 
take it every Member of this House 
considers absolutely deplorable.  It 
does not matter very much, in  my 
humble opinion, where the boundary 
of a State is.  It is a matter for care
ful consideration.  There are senti
ments about it.  Let His consider 
sentiments.  Let us consider  the 
question, the economic aspect of  it, 
the strategic aspect of it, the cultural 
aspect or whatever you Uke.  But it 
is not a question which one  should 
say should be decided in the streets 
by fighting, by destruction, by arson 
or by firing, whoevar may be right 
about it.

And the misfortime has been that 
the authority of this Parliament has- 
been challenged often enough.  And 
sometimes, hon. Members of  thi& 
House have encouraged that challenge 
of the authority of this House, even 
outside here near the gates or farther 
afield.  I do submit this raises a very 
vital issue for this  House and tor 
Parliament, Where are we? If any
thing that we decide is challenged, 
then where are we? It is not that it 
should not be challenged, but  the 
point is the manner of the challenge* 
and the manner it is encouraged.  It 
is becoming almost  a habit; when 
something is done,  it is disapproved 
of,  and  therefore,  people  should
attack  the  police,  commit  arson,
roam  about  breaking  things  then, 
the police comes in, the police stops 
them, the police fires.  The  police- 
may be at fault, or the others may 
be at fault.  I cannot speak of any 
particular instance.  But this  is  a 
curious and  vicious circle  that we 
are getting into.

Then, of course, we have motions 
for adjournment saying it is a terrible 
thing, that the police has fired, there 
i) ruthless oppression and all that.  I 
really would like this House  to con
sider, where are we. Where  are we
going  to  in this  world,  with this 
encouragement of this kind of public 
violence, challenging decisions taken 
in this House or being discussed  in 
this House?  It is not the normal 
habit in any country, whether it is a 
communist country or  a non-com
munist country.  Where are we?  I 
should like to know.  In a communist 
country, there would be trouble  if 
anybody raised  his head  against a 
decision of government.  Hon. Mem
bers know that very well.  Nobody ,
dare raise his head there.  If he raises 
his head, the head disappecirs  too. 
That is all.  There is no motion  of; 
adjournment anywhere, and no dls 
cussion about a subject

Shri A. K. Gopalan: So, you  are
also following it  or beginning to 
follow it?
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Shri Jawahailal Nehru:  The hon. 
Member’s head is perfectly safe here, 
if the hon. Member wants me  to 
reply to that. Is it the hon. Member's 
-argument  that people shoiild go, 
•commit arson, break people’s heads, 
and no action should be taken? Is 
that the argument?

Shri K. K. Basu: Nobody has said

Shri Jawaharlal Nehni; I am glad
nobody .said so.  But it is repeatedly 
said that the police is always  bad. 
The  police might  have committed 
mistakes. Nobody said that the police 
is right.  But the most extraordinary 
thing which the hon.  Member  said 
this morning was that these troubles 
in Ahmedabad have been provoked by 
the police,  I .say this  is fantastic 
nonsense, if anybody were to tell me 
like that.

Shri A. K. Gopalan:  Provoked by 
the decfeion of Government.

Shri JawaĥIal Nehru:  May be;
provoked by the decision of Govern
ment, and provoked by them, by the 
hon.  Member’s colleagues  there, 
whose chief purpose is to create dis
turbances and  troubles  elsewhere.
(Interruptions).  It is not the hon. 
Members’ right only to speak on the 
floor of this House.  I say and chal
lenge this that hon. Members, some 
hon. Members sitting in this  House, 
provoked these troubles and encour
aged those people who provoked trou
bles. (Interruptions).  I  ̂am  not 
giving I way.  (Interruptions).  I am 
glad that some wcwds of truth have 
hit home.  I am glad that  some 
gentle reminders  of some obvious 
facts have found on  echo  in  the 
minds and hearts of hon.  Members 
opposite.

Shri Kamath: They have gone home 
to  you also.  You have lost  your 
temper,

Shri Jawaharlal Nehni:  I would
beg this House to consider this.  Has 
a  word been  said  condemning 
violence?  I have condemned  the

police  often  enough,  where  they 
have been wrong.  But has the hem. 
Member op̂ sits ever cdhdemned an 
act of violence?

An Hon. Member: Not once.

Shri Kamath:  Of course,  every
time.

.  Shri Jawaharlal Nehru: I am glad.
I wa.1 waiting to hear them condemn 
these acts of violence..........

Shri Kamath: You are deaf.  You 
do not hear.  You should have heard 
them already.

Shri Jawahaiial Nehru:..........com
mitted by those whom they encour
age.  This is the major question for 
this  House to consider, and  not 
motions for adjournment  repeatedly 
brought in, without realising  who 
does this, why all this happens-----

Shri Kamath: Qm a point of  order. 
It is within your powers to  decide 
whether a motion for adjournment is 
admissible or not.  It is not for  the 
Prime Minister to question the rî t 
of a Member to table the motion.  It 
î.not for the  Prime  Minister  to 
decide the admissibility.

Mr. Speaker: I have already decided 
the point of order.  I have rejected it. 
There is no point of order in this.  I 
have already disallowed the adjourn
ment motion.  The Prime  Minister is 
«rtitled to say that this adjournment 
motion has been disallowed  rightly; 
also, he is entitled to condemn  what 
has hapeneded there.

SM Jawaharlal N̂iru:  I would
not presimie tb refer  to any parti
cular adjournment motion.  I was re
ferring to a procedure which  has 
become almost the monopoly of hon. 
Members opposite.  In this world,  I 
venture to remind this House, of strife 
and trouble and huge problems aris
ing here, we sit down here and all we 
can  do is to go on repeating  the 
same thing in the same  exuberMt , 
language, that the police is bad. Xbm 
firing  Is wrong, there is  mftleM
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oppression  and so on; I really  am 
amazed at ihe lack of intelligence of 
some people, who have found  no 
novel idea.

Shri Kimath: Hold up the mirror 
to you and to your own party.

Shri N. C. Chatterjee; On a point 
of privilege..........

Shri Kamaih: On a point of order. '
(Interruptions),

Pandit lliakur Das Bharsava (Gur- 
gaon); It is not fair that all  this 
simultaneous  shouting  by  many 
members of  the opposition  should 
go on.  When a  Member  speaks, 
other  hon.  Members  should  not 
interrupt him.

Mr. Speaker: I would request  the 
Prime Minister to resume his seat for 
a  minute.  We heard  Shri H. N. 
Mukerjee use language which  was 
very strong, and condemn Govern
ment.  Is not the spokesman of Gov
ernment entitled to say—̂ wĥ Gov
ernment are ccmdemned—who  are 
responsible for this?  Also,  when 
he says that intelligence is wanting, 
or ^at the hon. Member said is no* 
intelligent, why ôuld there be may 
objection? ilnterruptions).

Shri K. BL Baso (Diamond  Har> 
bour): If he says like that, we are 
entitled to interrupt.

Mr. Speaker: Order, order.  Hon. 
Members  ought  not  to  interject. 
When they give, they must  equally 
be prepared to take.  It is not  an 
one-way trafl&c. Each hon.  Member 
may have an opportunity to speak.

Shri Jawaharlal Nehru: I am sorry; 
if by any mistake, I c6nmiitted the 
error of using  an  unparliamentary 
expression.  I am  sure  you. Sir, 
would call me to order, and I  will 
express my regret.  But if I say that 
loud shouting does not take the place 
of intelUgence, that, I hope, is not 

.  unparliamentary.  If I say that  the 
cheap business of eloquence of hands 
and voice,  and  waving  about  of

hands is not a logical argument, that, 
I hope, is not unparliamentary.  We 
have had enough of this loud shout
ing and waving of hands and  this 
kind of exuberant eloquence.

We are dealing with hard facts and 
hard situations. We are dealing with 
the world, and I say so with all gra
vity, which is in a very  dangerous 
state; it may be in a more dange
rous state, for what you and I know, 
in the future.  Here it is, and we are 
playing  about  with  these  things, 
without realising where we are; whe
ther it is the international situation, 
or whether it»is our Second •  Five 
Year Plan, everything must go before 
these  petty  ot)jections  and  petty 
reasons and petty shoutings. Let us 
consider matters in a reasonable way. 
What does it matter to this Govern
ment or to me—I would not say, any 
hon. Member of this House; it may— 
whether the Bih'ar-Bengal boundary 
is here or there, whether the border 
of this province is here or there.  It 
is not a political qûtion for  me. 
Obviously,  it is not an  economic 
question.  It may be a question  of 
high sentiment and hî importance 
for people who live there.  I agree. 
But so  far as  this Government  is 
concerned, it makes no difference  to 
us whether the boundary is  shifted 
this way or that way. We may make 
a mistake.  We have made mistakes, 
but it was of no consequence to us, 
that is what I am wishing to submit, 
what the State  boundaries  should 
be.

Therefore, as the ̂ House very well 
knows, we went  all out to get  as 
great a measure of support as possi
ble from the people by  agreement. 
Let us say we did succeed in a very 
large measure—90 per cent.  We did 
not succeed in some measure. We had 
10 come to some decision.  We came 
to some decision  according to  our 
judgment of what  we  considered 
best.

Now, for the hon. Member,  Shri 
N. C. Chatterjee to say that we did 
not consult this man or that  man 
and this group or  +iiat group, I do
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submit, is not completely  accurate. 
Obviously, we did not consult every
body.  But I do submit that we con
sulted people outside the  Congress 
ranks, outside groups, many a  time, 
as he himself happens to say.  I had 
Ihe privilege of  talking  to  him on 
these subjects on̂ more than one occa
sion.  So that it is not that there was 
no consultation.

Let us consider this matt̂  apart 
from all the excitement that it  has 
caused.  Here was a simple  matter, 
not as simple in that sense, but  in 
the smse of its being  non-political 
and non-ecoaomic.  The country  is 
concerned with major political  and 
major  economic  issues.  This  was 
neither a major political nor a major 
economic issue.  It was a major issue 
of high sentiment which often rouses 
passion.  We  admit  that.  Let  us 
try to satisfy that  sentiment.  But 
where two sentiments come into con
flict, diflSculty arises and we have had 
to face these conflicts between senti
ments. ,

Now, the other point is about  the 
basic policy which we must pursue in 
regard to that matter.  It has always 
been said, right from the beginning, 
by the Congress and more  recently 
in the last four, five or six  years— 
and I take it that the House certainly 
agr̂  with it—-that the first,  and 
absolutely first, consideration is the 
unity of India and the  homogeneity 
of India.  If that is so, we must judge 
every other argimient from that point 
of îew.  •nie second point would be 
the economic advantage to India or 
to that particular place.  These  are 
two basic things; other things follow.

.  Noi«o we have seen in the last few 
months  how  much  this  question 
r uses passion, how one  neighbour 
attacks one’s neighbour,  how  one 
linguistic area gets worked up against 
another linguistic area.  All  of  us 
are guilty of that; nobody  is’  free 
from it.  We have seen that. It is a 
dangerous thing that we have seen; 
it is a bad thing that we  have seen. 
It is a thing which, I hope,  nobody

» has liked.  Far from encouraging  it, 
everything should be done  to dis
courage this kind of thing.

Speaking for myself, I have  come 
to the firm conclusion that this lin
guistic States idea takes  us into  a 
dangerous direction.  I do not mean 
to say that we upset it; it is not that. 
But this talk  of  purely  linguistic 
provinces and ‘clean’ boimdaries  is 
something which tends towards  les
sening the idea of the unity of India. 
I am told that that  makes a  group 
homogenous socially.  I agî,  and 
therefore, I attach importance to the 
language.  But  I  distinguish  be
tween importance to the  language 
and the culture of the place, and the 
physical boundary of a State. I think 
the two ought to be kept apart.

Therefore, what we have seen >iaq 
made us doubt about the basic con
ception of unity in India, how easily 
it is broken up and how easily people 
forget the first and second issues and 
go to the third and fourth  issues. 
Therefore, I had ventured to become, 
ev«i more than ever before, opix̂ed 
to this idea of  small States,  each 
thinking in its own way and  for
getting the larger  issue.  Therefore, 
although  originally—not today, but 
20 years ago—I was in favour of  a 
large  number  of  small  States  in 
India, I have completely changed my 
mind and I believe in big States now.

There are various other things; it 
is inrmiaterial whether I believe in 
them or I do not believe in  them. 
But I dp wish this House to consider 
that everjrthing should be  judged at 
anytime, more especially  today, in 
the context  of the  world,  in the 
context of India, in the context  of 
our industrial development  and Five 
Year Plan, from these basic points of 
view, that is, the unity of India, the 
harmonious  working  of  our  Five 
Year Plan etc.  Everything  else  is 
secondary.  It just does not  matter 
where our 'boundaries are.  If we do 
not make any real progress in our 
industrial development, the bounda
ries won't make, or bring about, that
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industrial development.  And if  we 
are too excited to do that work, and 
if we merely argue with each other 
and fight each other in the streets 
or outside about these matters, it is 
obvious that we shall neither have 
any reputation in the country or out
side the country nor indeed in  our 
minds or hearts.

Therefore, the primary thing is for 
us to cultivate this atmosphere  in 
the country of having the freest dis
cussion, having the freest expression 
of opinion, debate of every type and 
argument, but that must  be on the 
peaceful  level—̂not  this  kind  of 
thing.  It is, after  all,  degrading, 
very degrading,  that  this  kind of 
thing is happening in our  country. 
Whatever the merits of the  ques
tion, whatever t<̂ disagreement  on 
this, it is a wrong thing. I want this 
House to consider this.  This idea that 
is thrust about, that it is a continua
tion of our national moviement,  is 
completely wrong.  It is one thing to 
fight an imperialist Power, and even 
that  fight  we  did  by  peaceful 
methods.  But this is another thing— 
the word ‘satyagraha’ that is bandied 
about today, something which is mil
lions of miles away from any idea 
of satyagraha that Mahatmaji had.

We have here persons  going to 
prison.  It  is  a  joke—a  thousand 
men arrested and released one  hour 
later.  Everybody knows that it is a 
complete joke—this business of going 
out in the course of the afternoon or, 
may be, becoming  martyrs.  Where 
are we? Are we becoming an opera- 
bouffe—this country—for the  world 
to laugh at?  This  kind of  thing, 
people coming with  flags from the 
Punjab and forcibly sticking  them 
on the engine and threatening  the 
driver—what is this happening? Is it 
some kind  of a  theatrical  perfor
mance for the edification of others or 
is it a serious work?

The  hon.  Member  Shri  N.  C. 
Chatterjee, referred  to my  coming 
down somewhere and dealing  with

this Bombay  province  and  Pimjab 
province.  I dbn assure him—this is 
my uttermost conviction—̂that so far 
as the Punjab  is concerned,  I have 
never come across a more mischiefv- 
ous, a more misconceived and foolidi 
thing, without any îasis,  than  the 
Hindu Mahasabha  agitation.  I ven- 
- ture to express my opinion. I can see 
the reasons for other people in the 
rest of India, whether it is Gujaratis 
or  Maharashtrians  or  Kannadigas, 
agreeing or disagreeing. But there is 
not an atom of reason, except sheer 
mischief, so far as the Punjab agita
tion is concerned.

Shri N. C. Chatterjee: That is  for 
the full implementation of the SRC’s 
scheme. Is that foolish, is that  mis
chievous, is that anti-national? What 
is this nonsense?

An Hon. Member: Nonsense?

Shri Jawaharlal Nelun: I say  that 
this  agitation,  the  manner  it  is 
carried out the object of it, every
thing behind it, can mean only one 
of two things: either those who carry 
it on have not understood what this 
formula is or having understood it, 
they nevertheless want to do  some
thing  that,  I think,  is  completely 
wrong.

However, here it is. We have arriv
ed, as I said, at the conclusion of this 
jouraey. I cannot say—nobody  can 
say—that this  has  been  the  ideal 
solution of every problem  in India. 
Of course, not; no problem has an 
ideal solution. But how do you deal 
with these matters? You arrive at a 
conclusion; after long and intermin
able delay, you arrive at a conclusion, 
and Parliament puts its seal upon it. 
When Parliament has decided—and I 
take it,  it will  decide—the  matter 
becomes the law of the land.

What happens to this country if we 
go on fighting everyday? Is that the 
way civilised a nation carries on? Is 
that the way any kind of decent poli
tics are carried on?  Immediately  if 
you  lose  in  Parliament—anybody
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loses in Parliament—you  take  the 
issue to the streets and—demonstra
tion. This is a big country. A demon
stration does not mean—I would beg 
the House to remember—that people 
are against it. Every minority  can 
have  a  demonstration  when  the 
majority does something. It does not 
mean that the people are against it. 
The only way to ascertain the views 
of the people is, after all, by the vote - 
at the geneAl elections or other elec
tions or some other way. There may 
be some other way of generally gues
sing it. We may have some kind of 
polls.

But this business of challenging the 
decisions of Parliament in the streets 
and in a violent way—I am not talk
ing about  peaceful  expressions  of 
opinion—is  something  which  is 
basically opposed to the whole demo
cratic conception and method.

The hon. Member opposite  talks 
about democracy being  crushed by 
this Government.  I  really do  not 
know what his idea of democracy is. 
It must be obviously something radi
cally and absolutely  different  from 
the normal idea of democracy.  Cer
tainly,  I never associated democracy 
with  the  workings  of  Rashtriya 
Swayam Sewak Sangh or the Hindu 
Mahasabha organisations.

We have arrived at a stage and we 
shall soon pass this stage to come to 
another stage.  It is for this House 
to be clear, it is for this Government 
to be clear and for every Member 
of this House to be clear that, hav
ing decided after long debate some
thing, we should accept it.  I under
stand—I was not here—that my col
league Shri Gadgil said, he has been 
a stout fighter; he has fought and has 
fought to the bitter end and he gave 
his vote against this.  But, neverthe
less, he said:  if that is done,  and
accepted, well, he accepts it.  In the 
normal course ot things he has to say 
something and̂has said it in the nor
mal way.  He accepts it.  I  submit 
that is ̂ e only way to deal with any 
matter.  If Parliament decides some
thing, accept it and work it.  If it is

a matter of deep conscience for some
body—I do not perceive a conscience 
concerned  about  a boundary  and 
I  hope  conscience  concerns  it
self  with  deeper  matters  than 
the  boundaries  of  districts 
and States etc.—if it is a matter  of 
conscience  with that person—̂ well I 
cannot say—let him, thoi, serve his 
conscience as he thinks fit.  But how 
this conscience leads one to commit 
violence, it is beyond me.  Therefore 
this must be accepted.  What is hap
pening in Ahmedabad?  Really  I do 
not know how to understand this kind 
of mob violence.  Let us admit that 
those people who did it did not like 
the decision we came to.

First of all, after months of debate 
and argument and personal  discus
sion and trying to throw light on the 
question, on every aspect of it,  we 
here come to a decision.

Shri A. K. Gopalan: This î.ccision 
was taken within 24-hours.

Shri Jawaharlal Ndun: The deci
sion was not a 24-hour decision.

Shri A. K. Gopalan; Yes; it was.

Shri Jawaharlal Nehru: I may re
mind my hon. friend that it was al
ways talked about.  He is  strictly 
right when he says that a certain in
termediate decision  was  changed. 
Certainly, that is not the point.  We 
came to a decision.  And now, these 
gentlemen in  Ahmedabad,  or  Cal
cutta or Madras or Allahabad, where- 
ever you  like, come  out into  the 
streets without, of course, having had 
the benefit of any  discussion, that 
long, long discussion—probably they 
have not read anything about it—but 
simply because of,sentiment they feel 
it is wrong.  I say it is a reversal of 
the process of democracy or reason
able process of approaching anything. 
Parliament will cease to be.  Let u- 
say the Police did  not stop the  de
monstrators outside here; they  will 
simply  come  here  and  at  next 
to you and threaten you. How will 
Parliament  function?  Indeed  the 
police stopped them and in stopping 
them, ̂the Police pushed too hard. No 
objection could be taken to  PoUc<
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misbehaving or repressing the natural 
instincts of those who W3re taken in 
custody. That is  not .1  reasonable 
approach. I say, with respect to the 
House, not as Prime Minister or  a 
Member  of  the Congress  Party— 
although it is my high privilege  to 
have been in the Congress for  the 
last 40 or 45 years—̂but as a Member 
of this House, wishing  to preserve 
the dignity of this House, the dignity 
of Parliament, the dignity of demo
cratic procedure, the dignity of India 
and this nation,—all these things, I 
take it, are dear to everyone here and 
to everyone in India. We may make 
mistakes—we make so many mistakes 
—but you do not rtjrrect a mistake 
by wrong procedure,  wrong  means 
and by going the wrong way. You 
have to build up this country and that 
requires the effort of everyone.  It 
requires, I believe, free speech, free 
expression, free opposition  and  all 
that But, it does not require—̂in fact, 
far from requiring, it cannot exist, 
free speech cannot existt free expres
sion of opinion cannot exist if  you 
have violence in the streets. That is 
not free speech. What was happening 
in the Punjab? A man was to go and 
address a meeting.  Ten, twenty or 
thirty rowdies prevented  him from 
speaking. That is suppression of  free 
speech; that is wrong.  Government 
suppression is bad and so is popular 
suppression of free  speech  equally 
bad. They are both suppressions  of 
free speech and they are both bad. A 
Government can be regulated;  but 
popular expression cannot be regul
ated  It is worse, therefore,  when 
nobody is responsible.

Therefore, I would appeal to  this 
House—̂this House is wise enough to 
act rightly—and to the wider public 
that these ways of violence should be 
given up not only because they  are 
too bad but because they come in 
the way of future co-operation. We 
can never ftlnction in this  country 
unless we co-operate with each other, 
unless the Tamil co-operates with the 
Telugu and the Kannada, the Malaya- 
lee and the Marathi and the Gujarati 
«Dd the Bengali and the Punjabi and

so on. All this trouble has  somehow 
made it difficult for people  to co
operate  with  each  other.  It  has 
created an atmosphere. Now, having 
finished this,' let us be done with it, 
right or wrong and  try to produce 
the atmosphere of co-operation.

Shri Kelappan (Ponnani);  Let me 
thank you for giving mê this oppor- 
timity. Lpt me at the outset say that 
I am only speaking for myself and 
not for my party. It is a happy augury 
that the  Government  have  solved 
v/hat appeared to be  an  insoluble 
problem, the problem of Bombay.  I 
congratulate the Government on the 
courage they have shown in retracing 
their  wrong  steps.  The  greatest 
blunder that Government committed 
was to appoint the States Reorganisa
tion Commission to divide the (Coun
try on a linguistic basis. One wrong 
step led to another which, in its turn, 
led to others. Certain farsighted per
sons suggested to put off the reorga
nisation of States for some time. That 
would, probably, have given us time 
to think and enabled us to see thingii 
in their true perspective. Linguistic 
States, it is now admitted, would bad 
to the disruption of the unity of this 
country. '

India is one State with a common 
culture, with a common  philosophy 
and a common conception of life, we 
have a common  literature  and  a 
common  language—Sanskrit,  not 
Hindi is that common language.  The 
Indian philosopher, whether he is  a 
Maharashtrian, Bengali or a Tamilian 
will quote from the  same  Sanskrit 
texts in ' propounding Indian philoso
phy of life.  My friends  here  from 
Maharashtra and Bengal were  also 
quoting texts from the same langxiage 
Ancient  knowledge,  whether  of 
medicine, science or philosophy  is 
treasured up*in that language. Vyasa, 
Valmiki, Lord  Buddha,  and Shri 
Sankaracharya are our Gurus.  You 
do not see another country in  the 
world which, in spite of its vastness, 
retains unity which  is  so  unique. 
Those bonds began to weaken  be
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cause of Western impact.  The  un- 
iingual States wouli hi've completed 
that process.  We did noi hD3itate to 
cut the throats of each other in the 
name of linguism. Sense has dawned 
on us.  You have cried halt I  am 
hoping that bilingual or multilingual 
States would take the place of uni- 
lingual States and the unity of the 
country would be maintained.

Sir, we are one nation and  one 
State in spite of the many languages 
we speak.  The “One language,—one 
nation” theory of Stalin,  I  thoût, 
had been exploded with  several of 
his other pet theories; but, our com
munist friends still hold on to that. 
Let me hope that the Prime Minister 
will put his firm foot on this tendency 
and stop this process of disintegra
tion and continue his efforts to usher 
in more bilingual and multi-lingual 
States in the country.  A  Southern 
State, consisting of Kannada, Telugu, 
Tamil and Malayalam speaking peo
ple is the ideal I cherish- I hope the 
immediate formation of a State con
sisting of Mysore and  Kerala  will 
pave the way for that larger unit

2 P.M.

I want to draw the attention of this 
House and the Government to an
other ominous and disturbing factor 
which the country cannot afford  to 
ignore.  This Parliament is the sover
eign legislature of India and repre
sents the highest form of democracy. 
The five  hundred  Manbers  who 
assemble in this House are elected by 
the nation on adult sufferage. The way 
to alter the decisions of such a body 
is not stone-throwing,  incendiarism 
and destruction of national property. 
'Riere is the  constitutional  method 
and that is the only method. An ap
peal to the nation, to the voters, is 
the way to get the decision of Parlia
ment altered.  It is not only danger
ous but destructive of all democracy 
to appeal to the streets of Bombay 
and Ahmedabad to unsettle the deci
sions arrived at by Government after 
prolonged  consultations  with  the 
leaders of the nation.  •

The way our students are behaving 
must  arrest  the  attention  of  the 
leaders who have the interest of the 
country as well as the well-being of 
the students themselves at heart. The 
parents and the governments  must 
meet together and find a solution. It. 
is true that throughout our fight, for 
the freedom of the Obuntry students 
have been used for  political propa
ganda and action. That was when we 
were slaves kept down by the might 
of the sword. In free India under* a 
deVnocratic set-up students must leave 
active politics to their  elders  and 
confine themselves to  their  studies, 
to their colleges and their  hostels. 
For them to try to unsettle the deci
sions of Government by  resort  to . 
violence and destructi<Hi no Govern
ment can countenance. Their conduct . 
in the colleges is, even more repre
hensible. For students to go to ex
amination' hall with  revolvers  and , 
other deadly weapons in their pockets 
to threaten the lives of superinten
dents who dare to interfere with their - 
malpractices is something which per
sons like me cannot understand. Our 
educational institutions which should , 
produce noble sons  and daughters, 
fearless, upright and just, wedded  to 
non-violence cannot be  allowed  tô 
degenerate to their  present  level. 
These  happenings  must  make  us . 
pause and think.

I am one with this Government in 
all that they do to  strengthen  the 
unity of this country.  Let me hope 
that the formation  of the  bilingual 
State of Bombay is only the beginning 
of what the Government propose to ̂ 
do in the future.  I do not, therefore, 
say anything now about the injustice- 
done to Kerala, one of the smallest 
—perhaps the smallest—State in area 
with the highest density of popula
tion.

Shri C.  D.  Deshmnkh  (Kolaba): 
Mr. Speaker, Sir, I am now  well- 
satisfied with the  Bill  as  it  has 
emerged from the consideration stage 
especially on account of the amend
ment which led to the creation of the 
new Bombay State. I must  confess 
that I do not expect wonders  from.
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the zonal councils which seems to me 
only to give a  certain  amount  of 

legislative rigidity  to a  procedure 
'Which is weU-known and which  is 
already resorted  to whenever  dis
putes are to be settled between two 
States.  The present practice, in my 
opinion, is more flexible. I referred .to 
an instance the other day: the solu
tion of the  difficulties in regard  to 
the Tungabhadra project which were 
settled through the intervention  of 
-the Deputy Chairman of the Planning 
*<̂ommissicm. Any  way I have  no 
great quarrel  with  the  legislative 
machinery that has now been created 
except perhaps in the matter of the 
provision in regard to voting.

If one studies the composition  of 
the zonal councils, he will find that 
usually the two parties will be well 
snatched; ordinarily they will be three 
Ministers on the one side and three 
on the other and the scales will have 
to be held even by the Union Minis
ter who is to preside, again ordinarily 
to preside. Now in a sense that con
verts him perhaps inconveniently into 
an arbiter and since the recommenda
tions of the zonal councils are to go 
in many cases to the Central Govern
ment 1 fear that he will find himself 
in a somewhat  awkward  situati(m 
having already come to a decision. 
Nevertheless, I hope that this machin
ery will work well with the goodwill 
of all concerned.

I feel greatly troubled by the un
certain state in* which all these bor
der disputes have been left, although 
now we have put the seal of our 
approval on  the,  in  my  opinion, 
necessarily provisional arrangemejnts 
that are contained in the Bill as  it 
has emerged from the consideration 
stage. I have no doubt  whatsoever 
that these disputes will be  brought 
up again before the  zonal councils 
concerned.  I have no doubt that the 
two sides in the absence of any for- 
m>ila will take positions and postures 
and the matter will be more or  less 
decided by the vote, or the casting 
vote of the Chairman.

Now if one had reason to believe 
that the Chairman was likely to act 
on a  deep  consideration  of  the 
principles involved, one  might  not 
even object to his arrangement.  But 
I see no evidence that these princi
ples have been well considered. Nor 
do I find that there will be readiness 
to refer every dispute to the Central 
Government for its final  decision. 
The hon. the Home Minister said: “I 
hope the zonal councils will be able 
to show better results. And if every
thing fails and  if the  problem  is 
really of  special  significance  and 
there are spedial circumstances, the 
Government will take stock  of ê 
situation and see how  it  can  be 
helped.”  These are words which are 
hedged .in with so many ‘ifs’  and 
‘buts’ that I fear  that  the  large 
majority  of  border  disputes will 
remain unsettled. As  I pointed  out 
yesterday during the 'course of my 
intervention, my information is that 
about 4 crones of people are affected 
all over. That is a very large num
ber, and I am,confident that if one 
were to revise this present principle 
that has been  applied,  one  could 
reduce the number of people involved 
very considerably. Naturally it is not 
possible for me to say to what extent 
that number will be reduced. In the 
course of his observations, the hon. 
Home Minister  said  also-̂I  quot» 
again—

“My request was not for a for
mula because my own feeling is 
this.  So far as those differences 
are concerned, they can be settled 
better if we have no rigid for
mula than by sticking to a parti
cular  formula.  Otherwise  we 
have a formula  already, a for
mula that  was proposed  by the 
Dar Commission  that  has been 
approved by the States Reorga
nisation  Commission  and  we 
cannot lightly tamper with that.”

In other words, the attitude of the 
hon. Home Minister appears to  be 
that this is by and large  the best 
formula that one could think of and



28j7 Stutes Reorganisation Sill 10 AUGUST 1950 Stages Reorganisation Bill 2818'

that unless the two parties  thought 
it fit to agree, matters will  be  left 
where they are today.

On a factual aspect of this situation 
I am not quite certain  if  by  his 
reference to the Dar Commission the 
hon. Home Minister intended to refer 
to paragraph 63 at page 12, because 
as far I can find, that is the  only 
reference to this 50 to 70 per  cent 
formula.  Witn your permission, be
cause this is an important point,  I 
shall read this out:

“All the evidence before us is 
agreed that it would not be pro
per to call any area a unilingual 
area unless the majority  of the 
one language spoken in that area 
reaches at least 70 per cent and 
any area below that should  be 
considered as bilingual or multi
lingual, as tne case may be. On 
this principle, it is claimed by all 
the advo<Jates of linguistic  pro
vinces that all  border  districts  . 
where the  major̂tv language is 
50 to 70 per cent miy be treated 
as bilingual and broken  up into 
bits up to  villages  and  their 
population appropriated *to con
tiguous linguisuc areas.  This is 
the way in which  equities  are 
proposed to oe adjusted in bilin
gual areas • between rival linguis
tic  grouD̂ - who reside there.”

Then they go on to say:

“If border districts, which are 
bilingual and  which  have  de
veloped  an  organism  and  an 
economic life of their own, are to 
be broken up.... ”

Then they go on to  argue that the 
same  logic  might  be  applied  to
cities.

From this I infer that they accepted 
this kind of principle, but it would be 
noticed that they use this 50 to 70 per 
cent in the first place to  determine 
which l̂rge unit can be regarded as 
a bilingual unit, as I understand  it. 
Taking  the  case  of  Belgaum 
again.........

Shri VeBkataraman: I rise an a 
point of order, Sir, Under rule 132, 
the sc<̂ of discussion of a Bill in. 
the Third Tleading is as follows:

‘The discussion  on a  motion 
that the Bill be passed shall be 
confined to  the  submission  of 
argume: - 5 either in  support of 
the Bill or for the rejection of 
the Bill.  In making his speech a 
member  .hall not  refer  to the 
details of the Bill further  than 
is necess ry for the purpose of his 
argumenva which shall  be of a 
general character.”

T*he hon. Member, when he opened 
his remarks, said that he is in favotir 
of the Bill as it has  emerged,  but 
now he is going (mi with the details of 
the various clauses. I wish to diaw 
your attention that such a discussion 
now is out of order.

Shri C. D. Deslmiikli: May I make 
my position clear? I said that the Bill 
provides for the Zonal Councils  to 
determine the border disputes. Then I 
went on to say that although I am in 
favour of the Bill, I am  somewhat 
apprehensive of the effedtiveness of 
these provisions because of the fact 
that proper principles have not been 
indicated beforehand as  might have 
been done  had  we  accepted  that 
amendment, I think ameidraent  No. 
490, in regard to the Boundary Com
mission. I am only pointing out factu
ally for future use  by  these  same 
Zonal Councils in implemei.ting this 
scope of ours that the Zonal Coun
cils will bs able to deal  with  the 
matter. 1 am pointing out  that  the 
Dar Commission-----

Mr. Speaker: So far as these de
tails are concerned, this matter was 
discussed -at length. I was slso wait
ing to see how far the hon. Member 
wanted to go. For these det'.ils there 
were appropriate occasions  and  the 
hon. Member had also an opportunity 
to speak about them.  All that he can 
say now is that the Zonal Councils 
in the opinion of the hon. M ember ̂ o 
not meet the purpose. He  has said 
that the hon. Home Minister’s reply
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is hedged in with this and that. All 
that is appropriate.  Further to sup-   ̂
port  as  to why he feels  that  the 
Boundary Commission  is  necessary 
and going  to  the Dar  Commission 
Report in detail is not appropriate in 
the Third Reading stage.

Shri C. D. Deshnmkh: I  am  not
sv̂)i)orting the Boundary Commission 
now, I am saying that the principle 
which was approved by the Dar Com- , 
mission should be  applied  to  vil
lages.

Mr. Speaker: We are not going into 
the villages now___

Shri C. D. Ded̂ mnkh:  I am only
drawing the  attention ol the hon. 
Home Minister___

Mr. Speaker: That may be but not 
here.

Shri C. D. Deshmiikh: But 1 have 
<done it anyway.

Mr.  Speaker: I  cannot  go  and
scratch it, but he need not proceed 
"with it further.  Let it be definitely 
\mderstood that the Third  Reading 
stage is meant for general discussion 
-and hon. Members may refer to some 
points and general matters about the 
Bill as a whole. The details with res
pect to the various provisions or what 
is important or what is not important 
ought not to be gone into now.

Shri ' Joachim  Alva (Kanara): 
While submitting to the rules as they 
are, should they not be elastic enoû 
to blow out the fears one may have?

Mr. Speaker: I am not here to give 
a general opinion on  general  sub
jects.

Shri C. D. Deshmnkh: The  other 
T>oint in regard to which I wish to 
make a few observations is the ques
tion of  Imilingual  and  bilingual 
states. Would that be in order?

Mr. Speaker: The hon. Member is 
supporting it and there is no need tO' 
once again go into it. What I am say
ing is that a general  discussion  on

whether a  unilingual  or  bilingual 
State is good or bad is not appropri
ate here. There is a sense of satis
faction with a bilingual  State. The 
hon. Member knows that well and he 
need not  wait  for  enlightenment 
from me, but he must confine  his 
remarks to general issues.

Shri C. D. Deshmnkh: I was only 
seeing if I would be able to convince 
those who are not taking kindly to 
this arrangement about Bombay  that 
it is in the best interests of every
one. But if you feel that no observa
tions are called for from me, I am 
content  with  having  said  this 
much....

Mr. Speaker: I thought  the  hon. 
Member wanted to asctertain from me 
whether he could speak on the ques
tion whether a unilingual State  is 
preferable to a bilingual State or  a 
bilingual State is  preferable  to  a 
.unilingual State, and I said that  a 
general discussion of that kind is not 
appropriate at this stage. If he thinks 
that what is decided by this  House 
is quite good so far as bilingual State 
is concerned, he can  certainly  say 
that.

Shri Kamath; You,  Sir,  allowed 
tho Prime Minister to say all sorts 
of things in this House.*

Mr. Speaker: The Prime Minister
ha(< not said all sorts of things. He 
said tha; once a deci?:ion  has been 
taken in this House, ihis is not the 
method in which the decision ought 
to be revoked. He is entitled to say 
that. Every hon. Member who is here 
whether he was a party or not a 
party to this decision, must try to 
implement it. At any rate they are 
all representatives of various groups, 
not groups of territorial constituencies 
and the Prime Minister is entitled to 
make an appeal and he made  an 
appeal to every hon. Member. If he 
feels that whatever that is going on 
outside is wrong, he is entitled to do 
so.  After all, when a Bill is passed 
for the purpose of  implementation, 
no hon. Member can say *"We are not 
going to implement it”.
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Shri C. D. Dĉimukh: The imple
mentation of this would be easier if 
people who are objecting understood 
that their objections were not very 
well-founded. According to my hum
ble intellec»t, I think that is relevant 
especially as it is my view that these 
questions as to whether a State should 
he unilingual or  bilingual ar̂  not 
influenced by  sentiment or passion 
Dut by calculation of which arrange
ment is likely to promote the  econo
mic  interests  of  a  certain region.
It happens sometimes that that region 
is identical with ‘ a  language group. 
Sometimes it may happen that that re
gion might have two language groups 
or three.  Therefore, I am going  to 
say that one should not attach  too 
much importance to  this  business 
of unilingual or bilingual State; one 
should direct one’s attention  to find
ing out whether a particular arrange
ment approved by  Parliament  is 
likely to subserve their interests.

In the light of this criterion,  I am 
quite  convinced—and  I  have some 
little right to say so with authority— 
that the arrangement in regard to the 
new Bombay State is likely to sub
serve the interest of all parts or sec
tions of the State.  It was with a re
cognition of  this that  I was among 
those who suggested to the Commis
sion that we* should have at least one 
«ood and leading example of a biling
ual State in ndia.

I have thought it necessary to refer 
to this small bit of autobiography be
cause Shri Mukerjee has referred to 
my perambulations.  My perambula
tions  are  like pradakshana and  I 
have come to the very point  from 
which I started. (Interruptions)
An Hon. Member: Don’t resign.

Shri C. D. Deshmnkh: The reactions 
of the people have been communicat
ed to me. Because of recent events, a 
great many people have been sending 
telegrams and letters to me. Shoals of 
telegrams have  been  showered  on 
me.  Generally, I find that the reac
tions are  favourable to this  new 
bilingual State of Bombay.  It Is true 
that there is a  minority—and I am

quite convinced it is only a minority— 
in both Maharashtra and  Gujarat, 
who are somewhat fearful and diffi
dent but, in my opinion, the apprehen
sions  and  dissatisfactions of  these 

minorities cancel each other.

I hold that no solution can be good 
which is hailed as a singular triumph 
for one party or one side alone, lii- 
deed, in my opinion, in the affairs ol 
the world a little geyerosity, just when 
hopes*look lik̂ y to be fulfilled, is 
the path of wisdom and the interests 
of any particular group  cannot  be 
the sole criterion of the success of 
any arrangement  The promotion of 
national interest, as a whole, must be 
equally important and a right solution 
must reconcile both these categories 
of  interests.  I have  be«i  satisfied 
that the bilingual Bombay, approved 
by Parliament, is such a  solution. 
Bombay city can now  very  well 
throw open its doors to all, as it has 
always done in the past and let  us 
resolve never to  think in  terms 
of partition again.  It is  only  thus 
that not only Bombay, but all  the 
cities of India will truly belong  to 
India without wonylng about  the 
population i>ercentages and so on and 
they will not regard themselves  as 
belonging to any particular territorial 
unit.  The  instruments of Govern
ments have  necessarily to be deter- 
mind by geographjr but all  Govern
ments. have to subserve local as well 
as national interests.

I am confident that this partner- 
shipT is bound to succeed if the part
ners studied the laws about the for
mation of partnerships and not the 
laws governing dissolution.

Sihri A. K. Gopalaa: Sir, I am not
at all surprised at the outburst of the 
Prime Minister.  He said that he did 
not like certain things which  were 
happening in certain  parts of the 
country.  At least at this time,  we 
thought that he would have imder- 
stood the position and tried to re
medy it.  Instead, he came out,  as 
usuajl, and talked about  countries 
where persons were not allowed  to 
talk and where their heads  were 
taken and so on.  If there are such
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countries, let the persons there  fight 
agsdnst it.

It is not the first time that, when 
we are discussing certain things and 
there is a difference of opinion, ins
tead of explaining and convincing us 
whether we are right or wrong,  has 
said such things.  I am ĝ d that  he 
has admitted one thing.  He l\̂s said 
that the Congress Party today  was 
different from what it was before 1W7, 
and that the reorganisation of  ê 
States is not on the basis of linguistic 
considerations.  So, he has said that 
they have gone back. I am glad that 
the people have understood this i>osi- 
tion.  It is they who taught the people 
that the reorganisation of the States 
will be on linguistic basis and people 
have understood that it is not so now. 
That is why we see certain things in 
Gujarat and other places.

I do not know whether the Govern
ment would say that the members of 
the SRC were anti-s6cial  elements. 
They were not anti-social  elements. 
When I looked  into its  report,  I 
found that they  had  said  certain 
things definitely. They said:

“The urge for linguistic States 
has now gone so deeply into the 
minds of the masses that a re
fusal to create such a State at 
this stage would lead to a wide
spread sense of frustration which 
may have Very grave consequen
ces.” ,

What is happening today?  There is 
a sense of frustration in the coimtry. 
Why?  They  thought that the re- 
organisatjon of the States would  be 
on a linguistic basis.  They  were 
convinced of -it.  For the last forty 
years, the Congress Party  accepted 
that principle. Even after 1947, it *did 
not say that its policy was not re
organisation of the States on a Unguis- 
îc basis.  It did not say that it has 
thrown away that  policy.  That is 
why the SRC said that the urge was 
very deep.  If it went back on  its 
declared policy of having  linguistic 
States, the Commission said that there

would be a sense of widespread frust
ration.  That frustration means cer
tain calamities.

It is said that this is done for the 
welfare  of  the country.  Members 
are sorry instead . of  being  happy. 
They do not feel glad or feel that they 
have done a good thing. At this time 
when we are about to pass this Bill, 
we do not know how many people 
would have been killed in Gujarat and 
other places.  Thousands of people in 
the country feel it. Have they all be
come anti-social?  Are  they anti
social because there are  agitations? 
How is it that the country has created 
so many anti-social elements?  Is it 
suggested that the people of Gujarat 
are all anti-secial?  Eighty thousand 
students  in  Bombay  and  several 
thousand workers and also other sec
tions of the* people cannot all become 
anti-social.

Kerala State is being formed.  They 
are not rejoicing today.  Wherever 
States are formed, there is frustration 
today.  For years  together,  people 
wanted Kerala State. But, when Kerala 
State is formed, the Assembly mem
bers there are thrown away.  When 
the President’s Emergency Proclama
tion was there, we pointed out that the 
Assembly need not be dissolved but 
that it might be suspended under the 
provisions of the Constitution.  It was 
then said that it should not be done 
and it was dissolved.  Now, when the 
Kerala State is formed,  they .  say 
that, as the Assembly has been dis
solved  nothing could be done. What 
about Tamil  Nad?  What  about 
Karnataka?  People are not  glad 
even there. The boundary disputes are 
not settled and there are no boundary 
commissions either, to  decide  these 
disputes on some basic  principles. 
So, wherever a particular section of 
the people think that they did not get 
a portion which actuaUy belonged to 
them, there is certainly quarrel  and 
frustration.  Even where States have 
been formed more or less on a linguis
tic basis, though they are truncated 
States, Deople are not glad because 
the principle that had been advocated
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tor the last so naany years has  not 
been imjjdemented.  If the  Congress 
wanted to change its  policy,—it has 
chttiged its policy—if they wanted to 
say that what they had been saying 
all along was not correct and was not 
to the interests of the  country, they 
should have done the  reorganisation 
of the States after  convincing  the 
people.  At least they should  have 
done it after convincing those who are 
in the Congress ranks.  I can under
stand Shri Gadgil today saying  that 
injustice is done.  Till yesterday  he 
wa.s fighting for Samyukta Maharash
tra with Bombay and was saying that 
if that is not given there is injustice. 
Today he says, I agree with the in
justice done and so I will support Uife 
injustice from tomorrow onwatds.

Sir, we have always said that  we 
would not support it. The Prime Mi
nister challenged the Parliament. It 
is no question of  challenging  the 
Parliament, it is a question of chal
lenging the Government. Everyday we 
point out that the  Factory Act and 
other Acts are being flouted.  Those 
Acts have been passed by the Parlia
ment.  But nothing is being done in 
respect of them.  Today we have a 
right. When the  majority  passes a 
thing and when we say that certainly 
we do not agree with the  principle 
and that we are opposed to it, we 
have a right to see that it is changed 
by organising the people and by cons
titutional methods.  We have a rît 
to agitate for it and change it.  To say 
that when the majority have passed a 
thing, which we think • is not correct, 
we must abide by it and implement it 
is not correct.  When something is 
done, which we think is injustice and 
with the principle of which we do not 
agree, to say that we must also sup
port It is I  think  not  democracy. 
Democracy has to see that even the 
minority has got a right to influ«ice 
the people, to organise the people, to 
convince them that a thing done  is 
Wrong and see that whatever adJon 
has been taken is changed.  But here 
it is said that it is a challenge.

What is the result of this?  There 
are very  important  thin̂  which 
are going to create trouble. There is 
the question of Boundiuy Commission. 
The majority of the sections of Mem
bers here feel that a Boundary Com
mission must be  there  and  that 
power should not be  given to the 
Zonal Council.  Sir, trouble is coming 

on that point.

As far as linguistic minorities  are 
concerned, it was very strongly stated 
that whatever practice was there, not 
only in respect of linguistic  minori
ties but also with regard to religious 
minorities, there must be some statu
tory safeguards.  That has not been 

done.

Not only that.  In Maharashtra the 
peofde ’ŵanted Samyukta  Maharash
tra with Bombay.  What the people 
understood was that on the principle 
which had been  . advocated to them, 
they would get that.  The next day 
when the announcement  was  made 
that they are going to have a bilingual 
State, whatever it is, it is not as  if 
that one morning som®  anti-social 
elements came up.  Were all  these 
antîsocial elements in Gujerat keep
ing quiet.  It may be sentimental or 
it may be due to their firm conviction, 
whatever it is, thousands of people— 
students, workers and others—from all
• sections came out and said tiiat tĥ 
only wanted Maha Gu|erat and  not 
a bilingual State. That is what We also 
said. We said, that the Wishes of the 
people should be considered. DOes the 
Prime Minister today  say,  we  are 
opposed to the princlj)le of linguistic 
Stateŝ The second  important  thing 
which we had said before is tiiat th* 
wishes of the people should be consi
dered. That is what we had been say
ing all along. Unless and  until  the 
wishes of the people are  considered, 
no good solution can be reached. If you 
think that the wishes of the people are 
against your proposal, at least  make 
an attempt and try to see that  they 
are convinced that the best thing in 
the circumstances obtaining today is a 
bilingual State.  'Hiat was not done.
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Then again, look at the way in which 
it was done. Those Members  of  the 
Parliament, my friends  here,  who 
spoke very violently that they  will 
never allow such a thing to come and 
who said:  “what is  this  bilingual
State; it is a balanced bilingual” and 
all that, those Members who  spoke 
such things today, at four o’clock the 
next day morning say that they want 
a bilingual State. How is it? How is 
it within six hours such a change has 
come?  Certainly it is not any change. 
Certainly, those who opposed it, sud
denly when the wave of mass signa> 
ture campaign came and  were told 
that they must sign it agreed to do 
so.  Therefore, why not t̂ least give 
some time to the people to say that 
they are convinced about it and that 
they want it.  Instead of that there 
is a challenge and there is threat.

We have said that we are <̂posed 
to it and tomorrow  whenever any 
question of resistance is there it will 
be said that there is violence. No
body has said a word about it  The 
Prime Bfinister said  that 25 people 
came to tell us something.  Who says 
it is correct?  If the  report in the 
paper is correct, I have read that the 
students, when they imderstood that 
some people were  about to loot a 
shop, went and drove away the peo
ple.  Do you call it anti-social? When 
somebody wanted to do  something 
the students stopped it  The stu
dents who were demonstrating drove 
the people away and prevented them 
from looting the shop.  Without un
derstanding what the  mistakes are, 
without  understanding  where we 
have gone  wrong,  without under
standing whether the policy of  the 
Government is correct, whether this 
policy will satisfy the  people arid 
whether this policy  does anything 
good to the people, if anything hap
pens in the country to shoot the peo
ple involved and then say that they 
are anti-social elements, to say that 
there are anti-social elements every
where io wrong.  I say, if everywhere 
in this country anti-social elements 
everyday are increasing, it is time for

the Government to say that for the 
last eight years their rule has created 
only anti-social elements in the coun
try and so they will go out of ofiQce 
and will not remain.  It is not good 
for the  Government  to  everyday 
come and say;  “What can we do? 
There are  thousands of  anti-social 
elements in Gujerat, there are lakhs 
of anti-social elements in Maharash
tra, there are anti-social  elements 
everywhere”.  Where  were  these 
anti-social  elements?  Does  the 
Government  say  that before  1947 
all the students and others were with 
the British  Imperialism  and  only 
when they went  away they have 
come out to do something against tlie ' 
coimtry?  Does the Government say 
that everybody who  agitates  today 
are unpatriotic and they do not love 
the country?  Can you say that all 
those who say that  there must be 
linguistic States are anti-social and 
impatriotic?  They  are those who 
fought for the country.  They are the 
Gujerathis, Maharashtrians, Tamilians, 
the Punjabis and the  Bengalis who 
stood together and  fought for the 
freedom of the country.  When they 
have fought together, when they have 
worked together,  when they have 
stood together fitting against Bri
tish Imperialism,  can you say the 
next day they have become separat
ed, chauvinistic and against the Gov
ernment?  If that is the answer that 
is being given every time, I am sorry 
the Government is jumping from one 
error to another error and the only 
solution they find to the problems is 
to say that the people are becoming 
anti-social and violent  and there is 
nothing wrong as far as the policy of 
the Government is concerned.

Therefoi*e, as far as this Bill is con
cerned, for the last one year we had 
been discussing about  it.  For  the 
whole time it was under considera
tion there had been  troubles in this 
country.  It is only because of  the 
principle which the Congress organi
sation itself had  propagated among 
the people and which had gone deep
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in the minds of the people. They had 
been convinced that it is good to have 
reorganisation on the linguistic basis. 
They even today feel that it is cor
rect.  As far as the question of safe
guards to minorities  and boundary 
questions are concerned, troubles are 
going to come. The only way in which 
all these things can be solved is not 
by lathis,  bullets  and  Section 144. 
From the time we pass this will let the 
Government think out  what are the 
defects and  where we  have gone 
against the people.  If they do not do 
that and say something  here about 
the Opposition  parties  and abuse 
them and be satisfied that they have 
done something, the  people outside 
will not tolerate it.

The moment  Members of Parlia
ment here agreed to it and the Gov
ernment announced it, the people in 
Gujerat reacted against it  There
fore, the people will  react, because 
there are certain convictions in the 
minds of the  people.  When some
thing K done against  that, they are 
going to react and considering every 
reaction as something done by anti
social elements is not  good.  If you 
disregard the feelings of the people, 
the moment we pass this States Re
organisation Bill,  instead of doing 
good to the country it will cmly do 
harm.  If the defects are not under
stood, if the wishes of the people are 
not known, tho protection to linguis
tic nn'norities is not given and  the 
solution to boundary question is not 
foimd out, trouble is bound to come. 
After passing it may start in smaller 
conflicts  in  boundaries.  If  these 
things are not taken  note of, some 
basic principles are not evolved and 
the people are not educated on them, 
certainly this Bill is not going to do 
any good to the country.  It will only 
create confusion and whatever the in
tentions of the Government may be, 
certainly it will  defeated. We will 
learn a great lesson by that. We have 
already understood  that in Gujerat. 
Therefore, I say, as far as the States 
Reorganisation  Bill is  concerned, 
which we have worked out for  the 
lasx so many months, certainly it  is

the “duty of the Government to think 
carefully about  this thing.  It is the 
duty of the country to see that  the 
Government understand the reactions 
of the people, and the  Government
should  either try to convince the
people  of their correct policy or the
country should  see that  the Govern
ment thenaselves change the policy on 
the groimd that the people want to 
change.  If this is  done, certainly, 
trouble will be created.
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(ŵtfTTf) ̂ iTî ̂  t < ̂  ̂

 ̂ ^  ̂ T̂T9r

vrf flNr I  ̂ ̂  ̂r̂rn"
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Sloi VcjAataragian: Before I offer 
my remarks on the Bill, I desire to 
move an amendment in substitution 
of the amendment moved by Pandit 
G. B. Pant this morning.

Mr. Speaker: Is it regading Kanya 
Kumari?

Shri Venkataraman: Yes, Sir.  The 
areas which are transferred to Mad
ras State consist of five taluks—Agas- 
theeswaram, Thovala, Kalkulam and 
Vilavancode, and  also  Shenqottah. 
The first four taluks form one conti
guous area and therefore they could 
form a separate district.  The other 
taluk, namely, Shencottah, is not con
tiguous and it is separated from the 
other four taluks. Therefore, it should 
be added on to the Tirunelveli dis
trict, as part of that district.  This is 
my amendment which I move.



a833 Reorganisation Bill 10 AUGUST 1956 States Reorganisation Bill 2834

I beg to move:

That for the amendment moved 
by Pandit G. B. Pant, printed as 
No. 607 in List No. 50 of amend
ments, the following be substitut
ed:

Page 4, for lines 1 and 2, substitute:

“(b)  the terriiOTies comprised 
in the Agastheeswaram, Thovala. 
Kalkulam and Vilavancode taluks 
shall form a separate district to 
be known as Kanya ûmari dis
trict in the State of Madras; and

(c) the territories comprised in 
the Shencottah taluk shall be in
cluded in and  become part of 
Tirunelveli district in the State (rf 
Madras.”

This is in  accordance  with the 
wishes of the people who are being 
transferred, as it were, to the Madras 
State.  They wanted to have a sepa
rate district and a  separate district 
administration  for  them, and the 
Government of India have been good 
enough 10 accept their demand.

Coming to the general provisions of 
the Bill, I desire to support tiie Bill 
vîholeheartedly  for  the very able 
manner in which the  Government 
have solved what  appeared at one 
time to be an insoluble problem.  In 
fact,  if we look at the general feel
ing in the country, apart from a few 
stray incidents, the reports that ap
pear in the newspapers show that the 
country is satisfied with the Bill as it 
has emerged from second reading.

It is no doubt true that the States 
Reorganisation  Commission literally 
opened a Pandora’s box.  It created 
in the minds of various people a de
sire for conquest, a primordial in
stinct of man to extend his territory 
and to gather more territory for him
self, and this desire manifested itself 
by way of presentation of claims and 
counter-claims over various parts of 
the State.  Ii  almost  threatened to 
engulf the country in  chaos.  It is 
really a tribute to the national leader
ship that ultimately solved this great

problem, and it has been solved to 
the satîction of the majority of the 
people of this country.

It was said that this is a Bill which 
confers multi-lingual,  bilingual and 
unilingual States.  It is  not so. True 
to our principles of a composite eco
nomy, we have also tried to remem
ber tĥ principle of a composite poli
tical theory.  We have  some States 
which  are  unilingual,  some  states 
which are bilingual.  All these States 
will be put on their mettle, on trial, 
and if the Slates which are bilingual 
in character show  greater progress 
and better results, it will be an in
ducement to other States which are 
imilingual to emulate the <»ample of 
the bilingual States and then become 
bilingual States  themselves. If the 
experiment does not succeed, possibly, 
it is likely that the people may think 
of going back to  unilingual States. 
Therefore, it is now  for the country 
and for the people to give this Bill the 
best trial that is possible under the 
circumstances and to show also their 
utmost  goodwill.  Whatever  little 
difficulties or  whatever little diŝ>- 
pointments that we may have, it is 
time that we forget them and put our 
shoulders to the wheel to make a siic- 
cess of this great experiment.

When I was listening to Shri A. K. 
Gopalan, it  struck  me that of all 
people on earth, it is  Shri Gopalan 
and the people of the Kerala State 
that have  absolutely no  cause for 
complaint or grievance.  I desire to 
make this very clear.  On the princi
ple tlmt » taluk should not be divided, 
the keiala State  got the whole of 
Kasargod taluk much to the disap
pointment of my friends from My
sore and Karnataka. At the same time, 
even though a taluk  should not be 
divided, a portion of the Shencottah 
taluk was divided and the hill portion 
was given to  Kerala on tiie ground 
that it was contiguous to them.  The 
other principle  enunciated by  the 
Commission is that if  more than 70 
per cent of the people  speak one 
language, it  should be  declared as 
unilingual.  It  was  found by the 
Commission that the Devikidam
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had more than 72 per cent of Tamil
speaking people and still it was not 
given to Madras, because they said it 
was a migratory population.  There
fore, on all issues they have scored 
a tremendous success.  I wish them 
well; let them not, of all people on 
the earth, complain  that they have 
any cause for grievance.
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Shri Gadilingana G<rwd (Kurnool): 
The complaint  applies not only to 
Kerala, but to the whole of India.

Shri Venkataraman:  He said, “the
people of Kerala are thoroughly dis
appointed”.  I want the  people of 
Kerala to know that they have suc
ceeded on all grounds.

The other point to which I would 
like to refer is the settlement of the 
various border disputes.  It is a mat
ter of great importance to all of us 
that the border  disputes should be 
settled.  Before the  S.R.C. was ap
pointed and  before  this Bill was 
presented, attempts were made by the 
Madras Grovemment to  settle their 
differences in respect of  the border 
with the Andhra Government,  Even 
in 1953, when the  Andhra Act was 
passed, it was agreed  between the 
parties that border areas could be set
tled by mutual discussion.  They had 
made fairly  good  progress in the 
course of thfe  discussion.  It is only 
when the Bill came and when it 
foxmd that border  disputes related 
not only to Andhra and Madras but 
to other areas as well that the An
dhra Government withdrew from the 
conversations and said, “let it be de
cided on the basis of the principle to 
be enimciated for all border disputes”. 
That itself shows that if you do not 
have any authority to settle the dis
pute, it does not follow that the dis
pute will not be settled at all.  On 
the contrary, if there is no authority, 
they would come together and try to 

the disputes and the differences 
will be narrowed further and further. 
After the zonal  councils come into 
existence, it will be possible to settle 
the various border disputes wherever 
parties can meet together and come

to an agreement  In this connectiao* 
I desire to mention that a small mis
take has occurred in a border in res
pect of the Shencottah taluk.  I* have 
a letter from the Chief  Minister oi 
Madras where it is said:

“It has since been brought to 
my notice that not only the area:; 
in Puliyara village but also parts 
of Shencottah and  Achambathur 
villages have also been arbitrarily 
treated as Puliyara Hill Pakuthy.
I, therefore,' suggest that the Tra- 
vancore-Cochin Government may 
be moved to cancel their notifica
tion reconstituting the Shencottah 
taluk and the  question may be 
taken up afresh  and the line of 
demarcation  drawn  up after a 
joint inspection by the officials of 
the two Governments.”

I mention this as an  instance in 
point to show that  wherever there 
are such  differences, the approach 
should be for the respective Govern
ments to meet and try to settle them 
between themselves; then only they 
should think of some other authority. 
We, lawyers,  never  stop with the 
court of original  jurisdiction where 
we have appellate courts.  The more 
we increase the appellate jurisdiction, 
the greater is the litigation.  It is not 
good to have more and more litigation 
in respect of border disputes.

There is one other  small matter. 
Yesterday an amendment was intro
duced by Shri Datar with regard to 
the' representation in the Council of 
States.  In the Joint  Committee the 
principle was accepted that where a 
Member was enrolled as a voter in a 
particular State, he should be allocat
ed to that State. One Member, out of 
the 18 Members representing Madras, 
is enrolled as a voter in South Kanara 
and he was, in accordance with the 
Joint Committee’s report, allocated to 
the State of Mysore.  But  yesterday 
the Government  suddenly moved an 
amendment and removed that parti
cular clause.  Tht; result is that the 
Member, who is enrolled as a voter in 
South Kanara, will be  representing
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the Madras State. As far as that par
ticular Member is concerned, we have 
the highest regard for  him and we 
have no objection.  But this is a mat
ter of principle and I desire that the 
Government should look  into it and 
see how a Member  enrolled as  a 
voter in one Stale could be asked to 
represent in the Council of States the 
other State.

The final result of this reorganisa
tion of States is that the number of 
States is being reduced; now we will 
have only 13 States and 4  Centrally 
administered areas.  That itself is a 
grea. step towards the greater unifi
cation of the country. If, by virtue of 
the experience people  gain by the 
bilingual State of  Bombay, larger 
States come into existence, then the 
nimiber of  States  will be reduced 
further.  We are really proceeding in 
the right direction and I woxild like 
to say that the experiment should re
ceive  the  utmost  co-operation  of 
every section of this House.

Lastly, I have to  say  that even 
though during the progress of the Bill 
there was  considerable heat and a 
great deal of conflict,  now towards 
the end, we find that  apart from a 
few stray  instances  of  dissatisfied 
people, it has commanded the confi
dence of not only  Members of this 
House, but the  country at large.  1 
support  whole-heartedly  the  Bill 
before this House.

Mr. Speaker: I would like to know 
the views of the House.  We allotted 
three hours for the third reading and, 
therefore, I will have to call upon the 
hon. Minister to reply at 3 o’clock, so 
that we may conclude this debate by 
3-30 when the House will take up the 
non-offlcial business.  If on the other 
hand, the House is inclined to sit for 
half an hour more till 6-80........

Several Hon. Members: No, no.

Mr. Speaker: Then, I call upon the 
hon/ Minister to reply.

Pandit G. B. Pant:  I have no in
tention of inflicting  any  speech on 
the House in the course of this final 
stage.  I have already taken up a lot 
of the time of the House;  I had only 
one intention that I wanted to carry 
out and I propose to do so now. I am 
grateful to the House for the way in 
which it has co-operated with  the 
Government in improving this  Bill. 
In fact, while we were applying our 
minds to the clauses of this BiU, whe
ther in the Joint Committee  or  in 
this House, for some time all party 
differences were eliminated,  and  it 
appeared that all Meoibers were in
clined to look at the problems which 
arose out of this Bill in  a  rational 
way on their merits without any pre
judice and uninfluenced by extraneous 
considerations.  I value  that  spirit 
and I cannot but appreciate the assis
tance which I have received from the 
Members of various parties  in  the 
Joint Committee and  here  in  this 
House.

I regret to find that still in  some 
minds there is a feeling of frustration 
about this Bill.  The Members oppo
site have been  oppressed either by 
the sense of our  success  or  their 
failure.  But whatever it be, when I 
review the situation, I find that  we 
have achieved much more than ‘any
one could have expected from us ten 
months ago. when the report of the 
States Reorganisation Commission was 
published.  As hon. Members  might 
be remembering, it was exactly on the 
10th October last year that thêreport 
saw the light of day and it is just on 
the 10th August this year that we are 
reaching abnost the end of the jour
ney, so far as this  august House is 
concerned.

Look at the picture and see really 
if the proposals that we have  made 
do not satisfy the people of the coun
try or the inhabitants of the States 
concerned.  Let us  start  from  the 
South.  Someone  mentioned  Tamil 
Nad.  Is there any sense of dissatis
faction anywhere in Tamil Nad?

3. P.M.

Some Hon. Members: No.
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Pamdtt G. B. Paat: So far as I am 
aware, Tamil Nad is fully  satisfied 
with the proposals  contained in  the 
Bill.

Take again the big State of Karna
taka which Will consist of Mysore and 
80 many districts which  have  been 
amalgamated  with  Mysore  from 
Hyderabad and from Bombay. I am 
really happy to feel that this State is 
going to be launched with the unani
mous approval, support and blessing 
of the people living in Karnataka. Is 
there any indication of failure or any 
sense of resentment or dissatisfaction?

î t us then go  fufther  and  see 

Kerala itself.

Î i Gopalan, I think, is interested 
in Kerala.

Shrl A. K. Gopalan:  Certainly.
Paxidit G. B, Fant: Has it not been 
the desire of Kerala that it should bft 
carved in̂ a separate  and has
it ever wished to have  more  than 
what is assigned to Kerala?

Shrt A. K. Gopakm: I only refer- 
ed to ih» President’s r«Je.

Pandit G. B. Pant: The dissatis
faction is not about the reorganisation 
but about the President’s rule. For 
that the responsibility is not mine. It 
is that of the people of Kerala.

Shri A. K. Gopalan: No.  It is not 
the responsibility of the  people  of 
Malabar.  But you  are  punishing 
th«n. '

Pandit G. B. Pant:  If the. majority 
of thê members of the Kerala Legis
lature were in agreement, we would 
have been able to run the State in a 
democratic way.  But they have been 
quarrelling; they have been squabbl
ing in a way which has resulted in 
the Kerala Legislature being split up 
into groups, none being in a  majo
rity. ...

Shri A. K. Gopalan: And the Cong- 
ifc is fighting each other.

PwkUI G. B. Pant:  Well,  groups
opposed to the Congress oocasionaliy 
succeed even in invading the Cong
ress with their disruptive tendencies.

But I am not concerned  here  with 
the reorganisation part of the  State, 
SQ far as that goes,  Mr. G<̂lan is 
satisfied.

Now, let us go further.  There 
has been a battle royal over the re
organisation of the  Bombay  State. 
The. question of Bombay  has  been 
really the centre of controversies dur
ing these many months.  We  have 
not been able to find a  satisfactory 
solution.  Ultimately, a solution was 
found, a solution for which this House 
in particular deserves hearty congra
tulations, a solution which I had the 
privilege of regarding not as a party 
but as a national solution.  That solu
tion is there.  Many  congratulatory 
messages have been received by S)iri 
Deshmukh,. as he said, though he had 
not voted for that clause himself; and 
we had also the privilege of getting a 
number  of telegrams  from  many 
quarters. •

Shri A. K. Gopalan:  We have also 
got so many telegrams against it.

Pandit G. B. Pajtf: I think you are 
always judging things against.  What 
I am saying is this: there had been 
a tense atmosphere even in this House 
while this Bombay problem was pro
ving almost n̂tracUble and insoluble. 
That tension has disappeared.  There 
is a general feeling  of  goodwill, an 
earnest desire  to  acconunodate each 
other, to wipe away the sad memory 
of the evil day and to settle down to 
business in a  neighbourly, friendly 
and comradely manner.  The zeal and 
spirit which are inspiring the people 
today were blessed by my friend Mr. 
Gadgil.  So, that too is a solution over 
which we can congratnlate ourselves.

Go further and approach Rajasthan. 
Has there been any dissatisfaction in 
Rajasthan because of the reorganise* 
tion proposals?

About Punjab, leaving aside Maha 
Punjab which is not even little Pun
jab and the Hindu Mahasabha, which 
has hardly any credit left now if it 
had ever any, is there anyone .Jn Pun
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jab who is opposed to the proposals 
that were evolved for  eosuring the 
co-operatioa of the  two  great com
munities living in the Punĵib?  Mr. 
Chatterjee  is  not  here.  He  had 
suggested  at  a  time  that  there 
should  be  two  sub-lederation$  in 
the Punjab and a common leîration 
binding the two.  Would that  have 
been better than the regional formula? 
T would earnestly ask him to rcK:on- 
sider the position and then to tell us 
whether what we have evolved is not 
hundred times better  than what he 
was himself going to propose.

Then he has been  speaking about 
democracy.  At  the  same  time 
he wanted  Himachal  Pradesh to be 
merged  in  the  Punjab.  He  was 
also referring to the S. R. C. Report. 
Does he not know that the Chairman 
of the Commission  was  opposed to 
the  merger of  Himachal  Pradesh? 
Does he not know that there is not a 
single  m  ̂ in  Himachal  Pradesh 
who  is  in  favour  of  its  merger 
with Punjab?  Then,  would it have 
been a really democratic act? Would 
we have acted in accordance with the 
wishes of the  people  of  Himachal 
Pradesh if we  had  pushed  it into 
Pimjab against the wishes of the peo
ple of Himachal  Pradesh?  These de
mocratic instincts are hardly compati
ble with the tenets of  Hindu Maha- 
sabha.  About Punjab we have found 
a solution which is certainly satisfy
ing to by far the majority of the peo
ple living in the Punjab.

Then we come to the big State of 
Madhya Pradesh.  This is going to be 
formed for the first time and it wHl 
have within its borders now the terri
tories of four States—Madhya Bha
rat, Vindhya  Pradesh.  Bhopal and 
Mahakoshal.  Has  there  been  any 
word of murmur against Jt anywhere? 
Has there been  any  resentment ot 
dissatisfaction?

Sĥ ̂A K. Gopalaa;  What  about 
Gujarat?

Pandit G. B. P :̂ Well, you ĥve 
now shifted your ground from Bom
bay to Gujrat.  We  will  see  the 
results that wijl ensue.  We thought 
you had greater interest in Bombay.

Shri A. K.'GopaHm: We have even 

now interest in Bombay.

Paadit G. B.  Pant:  So  lar  as
Gujarat goes, the leaders of Gujarat, 
every member  representing Gujarat 
in this House, has supported this pro. 
posal.  Would Mr. Gopalan say that 
he is a member for his constituency 
but that he does  not  r.epresent his 
constituency and that he should like 
to offer other people lor serving as 
moû pieces for the territories wh'ch 
he repreŝts?  What is the  position 
of the member of Parliament?

Shii A. K. GopiOan: What is a bil
ingual State? If the  U. P. members 
can sign a memorandum about Bom
bay I can also speak aboiit them.

Pandit G. B. Pant: I do not say that 
you have no right  to  speak.  But 
don’t go t>eyond the speech.  So far 
as that goes I submit that every mem
ber of this House  has  the right to 
express  his  opinion  about  every 
matter.  But Mr. Gopalan  said that 
the opinion of the people of Gujarat 
should not prevail where Gujarat is 
concerned.  So I say then: should we 
be guided by the opinion of the Mem
bers  of  Parliament  who  represent 
Gujarat or by his opinion?

Shri A K. GepaOan: I only want to 
know whether there  is  any resent
ment among the people of Gujarat.

Pandit G. B. Pant:  So  far as the
opinion of the people  of  Gujarat is 
concerned, I  am  satisfied  that it is 
in favour of  the  bilingual  State of 
Bombay. It is  merely  because  the 
majority of the People are in favour 
of this proposal that the small, insig
nificant minority, if any, exploits the 
immature youths and resorts to other 
methods  in  order  to  over-awe the 
majority and to prevent it from enjoy
ing the privileges to which it is entit
led  as  a majoritjr,  Othwwise, one
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would not go  beyond  constitutional 
methods.  If one has a majority, one 
would not have recourse to vicdence. 
It is only b̂ ause that one has not a 
majority in a  place  that  one then 
takes recourse to methods which are 
unconstitutional,  undemocratic  and 
violent.  So, that  indicates  that the 
people of Gujarat are in favour of the 
proposal that is contained in the Bill.

Then there  is  Andhra  which is 
going to be big now and which had 
been smaU so far.  Telengana is being 
merged with Andhra and we will have 
an Andhra Pradesh. Is anylxxiy in An
dhra dissatisfied  with  this arrange
ment, even any of the Members sitting 
opposite belonging to  Andhra?  Then 
where  is  the  dissatisfaction? What 
have we done to create such a furore 
on the other side?

Shri Gadilingana Gawd: Only about 
the boundary commission.

Pandit G. B. Pant: I want to leam 
some of  the  very  savoury  epithets 
used by Professor Mukerjee, but I will 
have to sit at his  feet,  I  thmk, for 
many, many years before I can swal
low even one of  them. So  far as I 
am concerned,  my  vocabulary is, I 
think, defective as well as mild, but 1 
listened to him with the respect that 
a professor  deserves.  And  with the 
knowledge that he has of the langu
age, it is not surprising if  he is  as 
familiar with words which we do not 
know as with words which we happen 
to know.  Shri Chatterjee once said 
that he had quoted. the scripture.  I 
do not know  if Shri Mukerjee  re
members the adage.  He  did  quote 
the scripture today,  not  once,  not 
twice, but a number  of  times.  In 
which capacity he was doing  it  he 
alone knows.

So ttr as Shri Chatterjee goes, he 
claims to be  a  better  Congressman 
than we poor people who have  been 
associated with the Congress for more 
than 55 years of our life.  He claims 
to  know more about  the  Congress 
ideology, the  Congress  policy  and

the  Congress  creed  than  any  of 
us  can  pretend  to  know.  1  am 
not  surprised  to  see  the  alliance 
between Professor Mukerjee and Shri 
Chatterjee. Opppsites  attract  each 
other, but  when  tl̂y  contact each 
other, conflagration follows. So, so Iqpg 
as there is some distance between the 
two still, we should not be afraid of 
any grave disaster, but if they come 
closer still, then I am afraid the con
flagration may cause disaster not only 
to others but to  themselves  because 
when  a  conflagration  follows,  the 
thing which creates the conflagration 
is itself reduced to ashes.  So, I am 
not surprised at their coming nearer. 
Only they must beware of the future 
and of the danger that lies ahead.

Some remarks were made by Shri 
Deshmukh.  I would not like to reply 
to his arguments in detail because this 
is not the stage meant for that, but 
he referred to zonal councils and said 
they are not flexible.  Can anything 
be more flexible than a council, the 
decisions of which are not binding on 
anybody and are only of an advisory 
character? What is  rigid , about it I 
cannot see.  Then he  said  that the 
principles that have been laid down 
in the States Reorganisation Commis
sion report for the guidance of those 
who may have to deal with such pro
blems hereafter are- not  very sound. 
They may not be.  I do not claim to 
be an expert in these matters, but I 
know that  Shri  Deshmukh  himself 
was in favour of a uniform application 
of those principles,  and  it  was in 
accordance with his advice that these 
principles were  applied  to Belgaum, 
Karwar, Supa, Halyal and every other 
place.  So, if we  have  not changed 
overnight, we are not very much to 
blame.  We still continue to sit where 
we were and so our mind continuee 
to work as it  did.  So,  there might 
be, I think,  some  difficulty  in our 
undergoing  a  metamorphosis  so 
speedily.

Some friends also raised some sort 
of  objection—a  gentle  and  mild
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word—̂to our having settled down to 
this bi-lingual formula for Bombay in 
the course of one or two or three days. 
We are ever in the quest of the right 
and  the  true.  Whenever  we  can 
grasp it we are prepared to avail our
selves of the benefits that can accrue 
from it  That has  been  our policy 
and it will continue to be our policy. 
We do not wait to condemn a man till 
be is dead.  We like to criticise a man 
if he goes wrong while he is alive and 
not after he has been buried and has 
been in the grave  for  some years. 
Similarly, we are prepared to revise 
our decisions if we find that  better 
substitutes can be found in a day, in 
two days, in ten days, in twenty, days. 
We are not Fascists in our methods. 
Our Prime  Minister  ever  keeps an 
open mind and" I  do  not  think* any 
other statesman can  be found with 
such a rational attitude towards pro
blems.  I myself do  not  enjoy that 
privilege I must confess, but when
ever in the case of tliis reorganisation 
problem we found that a better sub
stitute could be found we have accept
ed It readily.  Ultimately we are guid
ed by one principle  and that is this. 
We have to serve  our people.  We 
cannot afford to perpetuate a wrong 
if we become conscious of having done 
a wrong.  It is not a question of our 
prestige.  What is our prestige? What 
is the prestige of an individual or of 
a dozen individuals? We are here to 
serve 380 million people.  Our pres
tige lies in our  success in however 
small a degree it may be in serving 
them satisfactorily and  in  achieving 
some little success in  removing the 
many hardships and difficulties from 
which they have been  suffering for 
ages.  It is only that which guides us, 
and it is only that ideal which we 
place before ourselves for the regula
tion of our own conduct and we will 
continue to do so.

'  Some other remarks have also been 
made here and  there,  but I do not 
think it necessary  at  this stage to 
reply to every small point. In  fact,, 
this is the stage when  we have to 
take a wide sweep of the whole pano.

rama before us that has been unfold
ing during the last seven  or  eight 

montns. *

We have had  many  difficult days. 
We were surrounded  by  glocm  on 
many an  occasion.  Light  was not 
visible not only near us but even far 
away.  The sun of reason was cloud
ed.  There  were  mists  all  round. 
Luckily, w;e have got over all  that 
They have been dispelled and today 
we start our  new  career  with hope 
and faith.

We do not suggest̂ and we are not 
vain enough to  think  that  what we 
have done  is  perfect.  There is no 
perfection in affairs of  life, but we 
can claim that we have made every 
effort to reduce  imperfection to the 
minimum degree.  And I respectfully 
and humbly submit  that  we  have* 
succeeded in that effort.

I will only appeal to the people of 
Gujarat.  I will only  appeal to the 
young friends, who are the hope not 
only  of  the  future  but  also  of 
tomorrow.  After all. the labours of 
the Prime Minister cannot be of abid
ing benefit to the country, unless the 
youth who will follow him are wortny 
of the mantle that they have to carry, 
and can  carry  the  torch of light 
forward so that  this  country may 
have enlightenment as well as pros
perity.  So, our hope rests  on those 
youths. It is extremely disappointinĝ 
it makes one  really  sad that they 
should be easily led away.  The young 
men are by nature emotional.  They 
respond to an appeal  for  sacrifice. 
Courage and bravery are their usual 
characteristics. So, I appeal to them 
not to allow themselves to be led away 
like that. It is a matter of  immense 
sorrow to us that the credit of Guja
rat, the good name and reputation of 
Gujarat should have been besmirchea 
by the happenings of the last two or 
three days.  Nobody could have ever 
dreamt that people in Gujarat could 
be carried away by their sentiments to 
such an extent as to have recourse to 
arson, to assaults, to the  burning of 
public property, to the  smashing of 
street lights  and all  that.  It is  a
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matter, of great sorrow to us.  We can 
only hope that the memory of this evil 
ây will not linger, and that there will 
be no repetition of this orgy of '̂io- 
lence again in that  great  State, to 
ŵhich we have always looked for In
spiration, and especially for the pre- 
;servation of a truly non-violait gene
rous and friendly spirit in the entire 
country. •

R̂47 States Reorganisatkm Bill 10 AUGUST 1956 Code of Civil Procedure 2848
iAmendmmt) BUI

(c) the territories comprised in 
the Shencottah  taluk  shall  be 
included in and become part of 
Tirûelveli district in the  State 
of Madras.”

The motion was adopted.

Mr. Speaker; The question is:

*That the  Bill, as  amended,  be

I appeal to hon. Members now to 
w.-clcome tliis Bill  with  friendliness, 
with generosity, and with a determina
tion to make it a success.  A statute 
that has been passed by Parliament, 
that carries with it not only the sup
port of many Members of a particular 
party, but  virtually  of  the  entire
House, deserves still  greater respect
than an ordinary Act  that may be 
-passed now and then.  This  States 
Reorganisation  Bill,  which, I hope,
1̂1 soon become an Act, can claim 
that It has b̂iind it, the goodwill, ̂ ê 
support and the blessings of the ̂ tire 
'House and also of the great leaders 
.outside.

So, let us pledge  ourselves to
apply ourselves constructively to the 
implementation of this Bill.  And in 
order that we  may  succeed  in tjiat 
effort, let us create the proper atmos
phere, an atmosphere of  charity, of 
goodwill, of  generosity,  of  friend
liness, and  of  comradeship in  the 
-country.

Mr. Speaker: I shall now put Shri 
Venkataraman*s amendment to vote. 

The question is;

That for the amendment moved by 
Pandit G. B. Pant, printed as No. 607 
in List No. 50 of amendments,  the 
following be substituted;

Page 4, for lines 1 and 2 substitute: 

“(b)  the territories comprised 
in the Agastiheeswaram, Thovala 
Kalkulam and Vilavancode taluks 
shall form a separate district to 
be known as Kanya Kumari dis
trict in the State of Madras; and

The motion was adopted.

Mr. Speaker: There are about five 
minutes more to 3-30 p.M. Shall  we 
dispose of the River Boards  Bill  in 
five minutes?

Sltrl K. K. Basn:  Let us  adjoum
for five minutes, and then take up 
Private Members’ Bills.

Mr. Speaker: All right. Why not we 
adjoum  for  five minutes  and  re
assemble at 3-30 P.M.

3-27 P.M.

The Lok Sabha then adjourned till 
Half Past Three of the Clock.

The Lok Sabha  re-assemhled  at 
Half Past Three of the Clock.

[Mr. Dbputy-Speaker in the Chair]

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL*

HTo

5rnr i

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro
duce a Bill further to amend the 
Code of Civil Procedure, 1908”.

The motion was adopted.

HTo ^

•PubUshcd in the Gazette of India Extraordinary, Part II—Section 2, dated io-8-i95̂> PP. 669' 
670.



2«49
10 AUGUST 1956 2850*

INDIAN PENAL  CODE  (AMENDr 
MENt) BILL

{Amendment of Section 497)

Mr. Deputy-Spcaker: The  House
will now proceed with further  con
sideration of the  following  motion 
moved by Shri Dabhi on  the  27th 
July 1956:

“That the Bill further to amend 
the Indian Penal Code, 1860, be 
taken into consideration’’.

Out of 2 hours allotted for  discus
sion of the Bill, 47 minutes were taken 
up on the 27th July 1956, and 1 hour 
and 13 minutes are still available.

Shri K. K. Basu may continue his 
speech.

Shri K. K. Bam (Diamond  Har- 
boiir): Mr. Deputy-Sp̂ er, Sir»  the 
other day when we were on this Bill, 
my objection for opposing  this  Bill 
was mainly in view of the condition 
in our country, where we have  not 
come  to that stage where we can 
âly the principle of equality with
out any reservation. Nobody  in  the 
House wishes that this social crime 
should be indulged in by any  mem
ber of the community. But we have 
got to  realise  the  conditions—̂the 
social conditions—prevalent today. It 
is true, as I was saying  the  other 
day, that even in the case  of  the 
Hindu law of succession, when  we 
have tried to lay down the law of 
succession of illegitimate children, we 
have tried to debar them generally 
from inheriting the property of the 
persons who  were  responsible  for 
their birth. We have restricted it to 
mother’s property.

Indian Fenal Code 
(Amendm̂t) Bill 

backwardness or past condition,  we 
still find there are differences.  Let 
us take the composition of the House. 
Out of 500 Members, how many ŵ'- 
men Members are there?  It is not 
because they are  incompetent,  but 
because we have not come to that 
stage wherein many of our  sisters- 
and mothers find time or have the in
clination to come to this Parliament 
to represent the country or the con
stituencies of the States from whei’c 
they come. Take the case even of the 
ever-mounting  geometric  progres
sion of the members of the Cab’net. 
Even today,  they  have  only  one 
Cabinet Minister  and  one  Deputy 
Minister representing the fair ?p x. It 
is not because there  is  a dearth of 
talent, but because of the condition 
of our society which has grown in 
such a way that apart from the ini
tial appointments made in 1952, when 
new appointments  are  made,  we 
hardly find any representation from 
that section of the community.

Similarly, among our Ambassadorŝ 
we find cmly one woman has been̂ 
selected so far.

Shri Tek Chaad  (Ambala-Simla) r 
On a point of order. What has all that 
got to dp with adultery?

Mr. Deputy-Speaker: H« is trying 
to connect it in this way, that con
ditions in* this country have not come 
to that ŝ ge where women can be 
treated  djpilly with mesx.  We  are 
not treatinĝ êm in other spheres 
equally. Why should we f̂orce this 
equality here? This is the argument 
of the hon. Membei*.

Shri Tek Chand: Is it no.t an offence 
for men?

Mr. Deptity-Speaker: He may differ 
from him.

Apart from this, we know full well 
that in spile of a provision in the 
Constitution that there is no differ
ence recognised on account of sex, 
in society today because of our past

Shri K. K. Basa: Thank you very- 
much. I was saying that we have not 
come  ̂that stage when there cai> 
be thia vsort of equality for punish
ment man  and woman.
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Let me give one more example. If 
my hon. friend, Shri Tek Chand, had 
ône—̂before the new law was pass
ed—and  remarried or  married  a
second time— do not mesin to  say 
that he would  do  it—against  the
wishes of society, what would have 
Jiappened? On  the  other  hand  if
any woman would  have  done  so, 
what would have happened?  So, the 
•condition  of our  women  has  not 
come to that stage when there  can 
l5e equality of this kind.

Then take the case of widow re
marriage. This law was passed  30 
years ago. What is the  number  of 
widows who have remarried, in spite 
of the fact that this  law  has  been 
there for such a long time?

We are all against this social vice. 
tBut if we want to extend this theory 
of equality of sexes, we must realise 
the background of our  society  and 
the background of the environment 
prevalent in our country. Therefore, 
I would like to tell the Mover, Shri 
X>abhi, that the time has not yet come 
when we should have this particular 
legislation in  the  statute-book  of 
■our land. Of course, thead social vices 
and aberrations should not be indulg
ed in. But we cannot base our argu- 
Tnent on the theory of equality of 
the sexes for inflicting a punishment 
of this  character.

Therefore, I would urge Shri Dabhi 
to withdraw the Bill. When the time 
•comes for it, Parliament will certain
ly take notice of it considering all 
the prevalent conditions, and make 
the  necessary  amendment  in ̂ the 
law, needed at that time.

Shri M. D. Jô (Ratnagiri South): 
1 have given notice of  an  amend
ment.

Mr. Depnty-Speaker:  I will come
to that.

Shri Eaghublr Saha! (Etah Distt.— 
North-East cum Budaun Distt.—East) 
Mr. Deputy-Speaker, Sir, I am very 
grateful to you for having given me 
an opponmity to speak on this Bill. 
1 admire the pertinacity of my hon. 
iriend, Shri Dabhi, for having brought

forward this Bill once âain before 
the House. It was in 1952 that he in
troduced a similar Bill in this House 
and, as he said in his opening speech, 
it was at my suggestion, as well as 
that  of  Shrimati  Jayashri,  that 
he was pleased  to  withdraw  that 
Bill. And, we are grateful to him for 
having made that response.  I  may 
have to make a similar request  on 
this occasion as well  that  he  may 
be pleased to withdraw the Bill.

In introducing this Bill, he gave us 
certain very strong reasons according 
to him, for the adoption of this Bill. 
One of his  reasons  was  that  the 
authors who framed the Indian Paial 
Code, at the time of the introduction 
of the Code, gave certain reasonings 
with regard to the enactment of this 
clause; also with regard to the sub
clause that was introduced in  sec
tion 497 that women should not be 
held guilty of any' offence imder sec
tion 497 or that they may not be 
punished.  Those reasonings  do  not 
hold good now.

Another reason that he put  for
ward was that now  polygamy  has 
been abolished and  monogamy  has 
been introduced and that the system 
of divorce has also been introduced.

Lastly, he referred to the provision.s 
in the Constitution  whereby  it  is 
strictly enjoined on us  that  there 
should be no discrimination between 
one sex and the other.

I would take these arguments seri
atim. So far as the authors’ commen
tary goes, I have no hesitation  to 
say that many of the reasons that had 
been advanced by them then do not 
hold good now. But that cannot  be 
said with regard to all the reasons 
that they had given.  For instance, 
the state of literacy so far as  o«4r 
women are concerned in India at pre
sent is not satisfactory. Even now, al
though we have advanced to a very 
great extent, it can be said that our 
womenfolk, especially in rural areas, 
are not educated enough and the ar
gument then advanced  holds  good 
even now.
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It is true that «by the enactment of 
the Hindu Marriage Act of 1955, poly
gamy has been abolished and mono- 
ĝamy introduced and the’ system  of 
divorce has  also  been  introduced. 
But, how many months have elapsed 
since that Act was passed and have 
'we seen the reactio-̂ -̂ of that Act or 
have we seen the efi'ec':? of that Act 
in the country? Has that Act chang
ed our social customs,  manners  or 
ideas about social reforms? Let  us 
-wait and see how the Act  is  going 
to be enforced, whether it produces 
any social change in our habits and 
in our customs or not.

Then, he also brought forward th<e 
provisions of the Constitution. It is 
quite true that in articles 14 and 15 it 
is provided that there should be no 
sex discrimination. But I would  re
quest that the articles of the Consti
tution should not be stretched too far. 
With your permission, I will invite 
the attention of the House to the pro
visions of article 15 of the Constitu
tion. You will find that in clause (3) 
it is provided that—

“Nothing in this article  shall 
prevent the State from  making 
any special provision for women 
and children.”

Now, what for has this  provision 
been introduced, if not for the  con
sideration that women require protec
tion? Even in the Indian Penal Code 
we find a similar provision with regard 
to children. Before law courts, there 
may be no sex  discrimination.  But 
it cannot be said that our females or 
■womenfolk have acquired all  those 
qualities which menfolk possess. Tlie 
state of literacy, as I said just now, 
is deplorable amongst women. Their 
helpless condition, thdr being  of  a 
weak nature, and their  dependence 
all these things require such protec

tion.

My hon. friend, Shri Tek Chand, in 
his  usual  vigorous  and  vehement 
style, the other day, quoted one ex
ample, I do not wish to repeat  that 
example. But even if that example 
is said to be correct, does he mean to

say that aduUery< is so preval̂t  in 
this country as he makes it out to be?

Shri Tek Chand: Sir, it was not an 
example; it was an illustration to sup
port the logic of my contention.

Shri Raghnbir  Sahai: That  was
only one example. I say that from 
that one example it cannot be infer
red.........

Mr,  Deputy-Speaker: The  hon.
Member (Shri Tek Chand) gave here 
only  an illustration and yet the hon. 
Member took it as an example.

Shri Tek Cliaiid: It was not a pre
cedent.

Pandit  K.  C.  Sharma (Meerut 
Distt.—South);  It was not a fact.

Shri Kaghnbir Sahai: I stand cor
rected. It was an illustration. But tiiat 
does not prove the rule, that adultery 
is so common in this coimtry or that 
in a case of adultery it is always  the 
woman who lures. I think that illus
tration .........

The Minister of Defence Organisa
tion (Shri Tyagi): Talking from per
sonal experience!

Shri Raghnhir Sahai: I think that 
illustration does not make the  case 
for the adoption of this Bill a strong 
one. In my own humble view,  our 
womenfolk require protection stiU. If 
the worst happens and if, in a parti
cular case, it is proved that it was 
the woman who was responsible for 
the case of adultery, well, now, under 
the Hindu Marriage Act, it is op *n 
to her husband,  after  getting  tliat 
culprit convicted,  to  divorce  that 
woman. By making this change, why 
do you compel the woman also to be 
convicted and be sent to jail? If she 
is divorced, she will have all the pub
lic opprobrium upon her and I think 
that will be sufficient pimishment for 
her.

Sir, I do not think that  the  time 
is yet ripe for making this change in 
the Indian Penal Code. And, I w'ould 
ask my friend Shri Dabhi who  is 
very sober, very wise and very dis
creet, to  think  a  hundred  times
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before he insists on the adoption of 
this Bill

I  hope he will be pleased to with
draw it this time as- well as he did 
last time.

Shri M. D. Joshi: My amendment is 

that the Bill be circulated for the pur
pose of eliciting public (pinion thereon 
by the 10th November, 1956.

Mr. Depaty-Speaker: I hiave seen the 
hon. Member’s  amendment, but  my 
difficulty is that it is too late now to 
allow the amendment. The hon. Mem
ber perhaps gave notice on or about 
the 7th because it  is printed  in the 
list dated the 8th.

Shri M. D. Joshi: Two days back-

Mr. Depisty>Speaker: We started tlfe
dîrussion of this Bill last time  and 
flve Members have already spoken— 
Shri Dabhi, Shrimati Jayashri,  Shri 
Sharma, Shri Tek  Chand and  Shri 
K. K. Basu, who continued his speech 
today. In that case, I can  only allow 
this amendment if the Government is 
prepared to accept it; otherwise it will 
not be permitted-

The Minister in  the Ministry  of 
Home Alters (ShH Datar): I am not
accepting it.

Mr. Deputy-8p«Uter. I am sorry then 
the amendment is ruled out.

Shri M. D. Joshi: I would like then 
to speak on this Bill.

Mr. Deputy-Speafcer:  He will have
his turn and he ^̂̂ll be called.

Shri Dabhi (Kaira North):  Before

the discussion commenced today,  he 
has given notice of  his amendment. 
Can he not be permitted to move his 
amendment?

Mr. Depnty-Speaker: Suppose it is 
already discussed and only the reply 
IS to be given, does the hon. Member 
mean that he has a right to send in a 
motion to have it circulated for elicit- 
jng  ppblic  opinion thereon?  That is 

jiot  the case. I now call on Pandit

Bhargava. As time  short, let hon- 
Members be brief as I wish to accom
modate four or five speakers  on this 
BiU.

 ̂ ^

*   ̂  ̂ I ̂

WH" mcil %  I   ̂  ̂^

 ̂  (̂TTr) ^

(W W)  ̂̂

 ̂  ̂ irnft

 ̂ (̂ nrr)   ̂̂  ̂

I I W ̂   ̂̂   t •

“Whoever has sexual intercourse 
with a person who is and whom 
he knows or has reason to believe 
to be the wife of another man.. ”

5Tff t   ̂  ̂ ̂ I

Shri Tek Chand: Is It a unilateral 
offence?

t d̂HTdT  ̂I  3Frm W

ÎTT  ̂ T̂T  *<̂'1̂1 îrr

 ̂  ̂^ wsrfT̂  I, mr

|?TT ?TTT*ft ^

qr ^

WT ̂  ̂  1JJT  t I ^

 ̂ ^
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(fsRrf̂

«T )̂

?nft TO ^  ̂    ̂ ifrr#

f% 17̂ ?  ^

I % ̂  TO ̂  ̂  ̂  

^̂nrr | f̂trgr % qnr

JTi|f ̂ TÔ I   ̂̂T

ÎW 5f1ft>  ̂ «PR ̂

 ̂^ fkit %  ̂ ITT 

’T# %  ̂  (?n )̂ ^ ^

 ̂ ̂    ̂I ̂  t  % «r#

 ̂  ̂ î \M (w ^) ^

 ̂  t I tR T f  ̂( -̂NHdl) % f%lP?

% ̂niT ̂  r«RTr̂<il ̂  ^ 5^

 ̂  ̂ rft  ̂ ^

f̂TT r̂rf̂ I  feT  ̂  ̂ | ?

I :

“Without his consent or conni
vance**

 ̂irsrf ̂

 ̂  ̂ ̂  ̂  ̂ t I

«ft WPft : ^  WT  ̂ I

*ffi?r 51̂ 5TO  : *̂rr̂

c*TFfr ̂  ̂  ̂   Wr iRR<l I

^ *5t wr  f% jPfTT  wr

11  %̂5nr (̂trt) #  |:

‘‘Vrithout his conscnt or connivance** 

T̂»n: fiTT

Ŷ\3 ̂  I  ^
VPT*r ̂ ̂  TO“ ̂

 ̂ f ftr  îT̂torr  % qw

% w\fk̂  % %5TTR  ̂ %

«fĥ % sjfe-̂n> ̂  t ̂ wmit  %

R̂ŝI4) ̂ I dV ̂   ̂̂
’srrpr f ft? to tvrrfirA

W ̂ RT5T t» ̂    ̂IwrfVfVft apT

418LSD

 ̂  ̂5T|)r ̂  \ tftK W ^

 ̂ eft   ̂ I

#  3̂tt̂ f ftr ̂  €?#  %

«rf?TR ifiT  iftr %

TOTffW  ̂ 5TTT wm ^

 ̂ eft OT  ̂  ̂   ITRfj- «fr  I

Shri Tek Chand:  Punishable with 
death.

*Tfiwf 51̂ : ?nn: ?inT

 ̂  I rft 4' «mr ̂  cR»9f̂ 3fT5̂

feTRT^T î I

 ̂̂    ̂ ̂rnrr ̂  «ftr ̂  ’rtt

fr w  tRK*ft #  (gqfiRR) 5fT

 ̂ fw I ^  ̂  ̂   ̂̂  I

 ̂  f%   ̂ q?«R  ̂  T̂R

 ̂ ferr  f̂%7T w

ITRift'qm  ̂ sfrfifr  ̂ ^  ̂ 

 ̂ »T giTT  ̂I sftr vRfhrr 551̂

TO ̂  *Tc*?T *T̂ ̂rr̂ ̂  I

 ̂ <Or̂<S  îPTFT

?  ̂  ̂  «TT I m̂: v[m f̂ fHdl 

 ̂  ̂ t  ̂ g Pf

?ftT fsrr̂ ^ TO   ̂ #

WR  ̂   |TT  qf̂  ̂   #

ŜFRft  I  I  T̂TT

 ̂5TRT  f cfr  K® T̂TpT To

 ̂ ?rrft  ̂  1̂ %ftv̂  % ^  %

few  I  w   %  VVl'RTT

 ̂   ̂ «iN ̂n?!̂  I 7̂ fftr̂  ^

ThsfhR wr Tft I  I 

sffN f*wir̂d1   ̂  t ^

% 1̂   % ^̂5TR r̂srfeiff ^

vtqm r  (̂r*TOt)   ̂    ̂   ̂   ̂

«ftr ftiT  ft? OT

 ̂I  ̂ TO ^̂f̂n̂Tct ^

t,  ̂  irk »ri ? ?T î T̂ ii
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[  3TfT  ̂  ]

^   ̂?nft   ̂ ?ipr

 ̂  t I

ttqM  ^   ̂ ?n%T

 ̂  ̂  ̂ B̂T I

^   ̂ ̂  ^

Mnf+'  ̂ f̂  4<H <iHI,

?RT̂ ̂ ̂flT̂ ̂  I
T̂WFT  ̂ ̂ Ŵ<d  ̂ W ^  ̂

R̂T ̂   ̂̂  I ̂TTT ̂ 4>̂*fT
•T̂ ̂   ̂̂  ̂    ̂̂

JfT?̂ 1 T̂̂TM ftrft ^  ̂  ̂ ^

HWET  (5̂’RTT̂)  1^

 ̂   ?ri 5fTw ^

ĉTl, •H*̂ vt d   ̂  ̂I

if|̂ ̂    ̂  1  ̂̂ 1̂ yVd

^ ̂  cp initi Tive  ^

 ̂I  ̂'*iHdl  ̂ f<R̂ ̂

 ̂ (̂5RTR)   ̂ T̂̂Rft

 ̂̂TT  ̂  ̂ŷ Rft f   ̂1̂

 ̂ % •fN’ ?TT̂  ̂1TRT ̂  ̂»T*T ̂FT̂FT

%  % <TP3T ̂  ̂  t I
^  (?mT̂) % 1  ̂?rrT ̂

 ̂  ̂31̂ 97̂  % *̂11̂

^  ̂r̂ t
ŝn̂ t I mr̂  ^ ̂
 ̂I ̂  I 4 »T̂  IV

Vtf ̂ TT ̂   t • ®̂*M   ̂r̂

3jt ̂  *h<4T̂ T̂T̂ t ̂

I i?T 5T̂ I

 ̂ *̂TT̂  ̂ (̂1*1)

tftK   ̂clT̂ P9<iMI f I

 ̂ *TRT  I

 ̂ 4f̂  I  %  <rs5x

(sziiV̂ B:)  ̂ tr̂fVRT 

 ̂  ̂̂ \  ̂ n ^ -̂rnx f^ w  

 ̂fV f%f»TW ̂  ?rn?) i««̂ (arf̂-

 ̂ ̂  TO ̂ )

5T̂ t   ̂  ̂̂  ̂ R̂TT ̂l̂dT

i  ^ ?rrT %m %i>̂

# trrorft  ̂x^ fn  R̂fT̂ 

r̂RlH V^  T̂Ri  1»«̂  ̂

 ̂ (fW -̂fT5̂ ) TT

^    ̂ T̂TT  ?TT5 %

 ̂fV   ̂<rV?!9r ̂

(|TrWr̂ )  STTR % f̂ T T̂R  I   ̂ 

 ̂ ^̂THTT ?ft WT 5T W

 ̂   ̂ ^ fW
^  ̂  ̂?m>  ^

t fV : If a person is living 

in adultery, ♦ "3̂

 ̂ (̂rmrr)  ̂ |,

f%f̂ ̂   t I  ^
5TT̂  ̂ îpT̂ flTTnrr  ̂??tt ^

*?r̂ *1̂ <<sfl fV sfVr̂  (̂»̂TTt) 

r̂rf̂

I  t   ̂̂

^̂ dl I fV w   ̂̂

 ̂fV  «f>i«Jn  ̂sfrtV ̂?TT   ̂

T̂RTT ̂ ̂  ̂? I

A ̂    ̂̂  iTHcIT 3ftfV

VPTE T̂Ti;

f'Ĥsfl ’sft I   ̂ ^

r  ̂t # ?rrir 3̂  ̂  t I 

#‘ 'JlMdl I iV  >?»Rr #, *RT3T

% ssfHXT̂  ̂jftr îr̂O*

3Pfiit ̂    ̂ epTRT ÎTT

 ̂TR%  ̂I ̂ \
T̂*Tq *T ̂rTWf%   ̂?ft  %

^ 5̂ f̂ ĉTTif

 ̂  ̂   ̂t gft 5T>T  f  ftp

wr  I,  ̂ ^

fV ̂̂ 0   ̂'jĵ »T̂ ̂ I 4 ̂5T?ft
«R̂ A ̂!Pt  r̂̂TTT %

*i<?idl r̂ar g ̂ 1̂5̂ f*F f̂r rT?:̂ i»t 

2pT  ̂  VTR fwr TOT  ̂i
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^    ̂ ft?rr

 ̂?fh: ?PTT ̂  ̂ rrf̂ ’JTt ̂  ̂  ̂  ̂

I  ?nT̂   ̂  ̂

I 2TT  ̂  I   ̂ 5ft \9 T̂TvT

d+  ̂   ̂ *w'l

 ̂   ̂  (̂ )̂ ^

I, A ̂?TT  I  TO ̂

%  l̂< tTI<.a  ̂«WI   ̂^

 ̂ ̂  ̂ TTT ̂  ̂  ̂  ? <T̂rft <TO ̂  ̂

t m  (STRTfm)

)   ̂ilVd ̂ *7̂  T̂Rft, ̂hPT
 ̂ (*pt) ̂ #+di ̂

 ̂  ̂?r7̂ f̂rF*T 7T
 ̂ ttt$^ (  ̂snrm) ^

t ?fk  ?nn:   ̂  ^

 ̂ ̂   ^  (̂ TT̂)  ̂f^-

 ̂ ̂ I ’T# ̂  ̂  ̂  ̂  f% %TT ̂

 ̂  ̂  t ?rtr  ̂  f  0. ^

 ̂   I  i

^̂ ô o

% 3T?rT̂  ̂  tTl̂ m

(irnTTfW) îHId f ̂
(wn̂)  ̂ ^

?iV  ̂ ̂ r̂tf  *T̂ fn̂ îi, I 

 ̂  f̂Rnfit  (̂ n^nf̂   ̂^

*fVr̂   ̂ ^

ot ^ (wth)

»̂r̂   *fh: ^

9Tf̂ OTT WT ̂ ̂

«rh:  tfV’CcT  ̂ t̂pprtr̂

 ̂  5TRift  I  tr̂ TT̂ T

3rti%  5ft%  t «ft?:  ̂ 

<rirft «ftr?ft %■ 5̂TT vn%  ̂^

% r̂r̂ ?PR T̂TT   ̂  ^

 ̂ cfr t   ̂ <Ft JTRcTT $ %f%5T 
mft ^
^̂nr  ̂  ̂sfr tft̂t |

 ̂   ̂ (̂ )̂ 
 ̂   ̂  5  I

AT# t «T̂ ̂ «rt

d+   ̂  ̂  ̂

 ̂  ̂ *R  ̂ f̂ T̂T 'iTT̂’

^   ̂   iV l^  ̂  ̂  ^

 ̂ ̂ î?̂rr 5tt̂ I  ̂ ̂

#  TFT *1̂  ̂ I W  ^

wr  ̂r̂  ̂ % f  ̂  ̂ 5ft̂

%   ̂  ̂  ?TOT  ̂  11 ^
 ̂  ̂ ^  *̂11̂ ̂iH«i

WPT % <TRr  ̂ ^

W  I r̂F ̂    ̂̂  ̂

 ̂  ̂ir̂

%  T̂3̂ % m̂ ^  ̂ fw I  I

l̂̂dl g  ̂ ÎT̂ f

r̂nrr ^ ^

 ̂ % <!iIH[h  ̂  ̂ <̂Vt  ̂ ŵr 

?TFTT t  ̂  ̂ t̂f

f̂TVRrT *1̂   ̂  ̂^

 ̂ zrr ̂  ̂  if̂T̂RTn̂ ?rnF»  ̂̂ts 

(# f ̂  %  %  ̂)  ̂  5>.i Û] ^
T̂RTTf̂t   ̂̂ Vat   ̂ (’Tft-

r̂ i%iff) % r̂ T  ̂ % ^ ̂   (^

 ̂) TT̂ 2TT  ̂ arrâ

?rnii ̂    ̂ r̂rwr ̂ i ?nft

f̂tr ̂  T̂T«JT  *w *tV^

«nlt  ̂  % v̂T̂ vT § ̂   ̂ 'Trf

I I  ̂ €t-R%ri

^   ̂̂   (f¥  ̂)   ̂ 

^ 5ft  «np:  (f̂ -

% f) W[̂   ̂   ̂   ̂   ̂ 3ft  ̂  

%  T T ̂  %  ̂ ^

 ̂ n̂n  ̂ ŝn̂ft  i w r ^
5̂TT wfrm «PR  sfTt̂  ̂ ii<1̂ r
T̂T̂ r^ 5t «î  % ̂

?ft   ̂  5̂T̂T  t̂Ffft

•mf̂ <*.......................

«fif Wf̂  ̂(4t Wft 5TrniR!f

 ̂|f I ^
?H!T   ̂   ̂TO <̂TT ?
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I  ̂'̂TPRIT

f ftp  ̂w

fnr <ERTM ̂  ̂ ̂  ̂  ̂ ^

fv 5R   ̂ ̂ <ftr  iprtlTE

m  I   ̂ 4TT %m̂  #

9TF̂  ̂^̂Tir fft ^ ̂   ̂«rr 

 ̂ ^ T̂SfcT  #   ̂  *1̂  ^

5:̂ % f̂«n?TT f̂

t t

 ̂  )̂ ^   ̂̂  (to)  t I

T̂5ri% JTf   ̂f̂nTTf ̂   ̂ 5T̂lf

 ̂̂ R»*i ĉRT ̂

 ̂ t I p-^?TlW ^?fk

3̂Nr  ̂$rf̂ R%̂ (fwsT̂) %

5N)   ̂ ̂ HF̂, ̂  ̂ 7̂ H TO «»»̂îl

 ̂  ̂   ̂ f̂r€

% f?nn '5TR I

Mr. Deputy-Speaker: These  words 
have been addressed  to  Shri Satya 
Narayan  Sinha;  it should  not  be 
shown that they were addressed  to 
me.

Pandit Ttaakur Das  Bhar̂ va;  In
one of the criminal cases, I found that 
one of the defences was that old men 
are not capable of these things.

Shri Satya Narayan Sinha: That is 
perhaps his personal defence.

Mr. Depnty-Speaker; We accept that.

Shri M. D* Joshi: I rise to support 
the Bill brought by my friend,  Shri 

Dabhi. Much has been said especially 
by the last speaker, Pandit Bhargava, 
about the condition of society in India. 
When the I.P.C. was first framed, the 
law commissioners took  up a parti
cular view. They  were  actuated by 
considerations of humanity  towards 
the condition  of  Hindu women  in 
general. They say:

“They were married  whUe still 
children; they are often neglected 

for other wives while still young. 
They share the attention of a hus
band with several rivals.”

They were  subject to the  aristo
cratic and arbitrary rule of their hus
bands and therefore, it was very easy 
for them to be enticed by other men 
and to be the objects of attention of 
other men. Therefore, they said that it 
would not be proper to make a wife 
punishable for an   ̂ of  adultery 
because she was so situated that it was 
impossible for her to resist the tempta
tions offered by the third person.  I 
shall quote another remark of the law 
commissioners:

“We are not  visionary  as  to 
think of attacking, by law, an evil 
so deeply-rooted in the  manners 
of the people  of this  country as 
polygamy. We leave it to the slow, 
but, We trust, the certain, opera
tion of education and of time. But, 
while it exists, we are not inclined 
to throw into a scale, already too 
much  depressed,  the  additional 
weight of the penal law.”

They considered polygamy to be an 
evil and so long as that evil subsisted 
in society, they were not willing  to 
make the wife a party to be punished. 
That was the  condition  when  they 
tried to draw up a code, one hundred 
years ago.

What is the condition today? Have 
we not made any advance at all? Is the 
condition of our sisters the same now? 
Education has advanced. I do not hold 
the view that education makes a man 
virtuous.  On the  contrary,  I would 
say that it makes  men  and  women 
more sophisticated, and the percentage 
of virtue and vice is  practically the 
same. Perhaps vice is more among the 
educated than among the uneducated. 
There are very religious and very vir
tuous people,  people  who  have not 
swerved from the  path  of  virtue, 
among illiterate and uneducated peo
ple and it is the pride of Hindu society 
that virtuous men and women abound 
even in illiterate classes. So education 
has got nothing  to do with this.  It 
was only a question of child marriage. 
Child marriage has  been  abolished 
practically, at least among the literate



“In the Punjab  Frontier  Dis
tricts a married woman is punish
able foT adultery.”

I, Sir, in all humility, would urge 
that when we allow a law to remain 
 ̂jn the statute-book, it should be our 
attempt to see that it is perfect or 
that it is ideal; not that it should depart 
from the ideas of humanity  but  that 
it should be perfect,  equitable and 
equal to all. Here it is not equal to aU 
human beings and equal to all Indians. 
Therefore, I  would urge that this last 
sentence, namely: “In such  cases the 
wife shall not be punishable as abet
tor” is rightly sought ̂to be dropped 
from the section by my  friend Shri 
Dabhi and I think that it would  be 
only just and proper for Government 
to accept this Bill.

Pandit K. C. Sharma: Mr. Deputy- 
Speaker, Sir, I am rather amazed at 
the logic of my friends who support 

the motion and I am such more amaz
ed at the enthusiasm and the vigour 
with which they put their arguments. 
As my hon. friend Pandit Thakur Das 
Bhargava has  said, it is a measure 
which is bad in  conception, because 
the offence originates from the man 
going out of the wedlock and disturb
ing the sanctified relation of man and 
wife in another partnership.  It is not 
that the woman is going to the  man 
and disturbing the sanctified relations 
of the other pair.  Therefore, by tiie 
very nature of the offence it is only 
the doer, that is the man, who can 
be convicted, not the woman, not the 
passive subject thereof. So it is wrong 
in conception.

It is also bad in logic, because we 
know, as my friend put  it,  that in 
99:9 per cent, of the cases it is the 
man who runs after the woman by the 
very nature of the structure of society 
and by the very nature of relations 
between man and woman. It is not the 
woman who rur* after the man.

Not only that. It is biologically in
correct to say that* bccause biologic
ally tiie woman  better  evolved, 
more tender and more helpless. It is
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and the so-called higher classes, Child 
marriage has  not  been  completely 
abolished  in  the rural areas.  Still, 
when we look at this law, I feel that 
this remark is a  standing  slur  on 
Indian society. It was the Englishmen 
who took pity on the Indian  woman 
and her condition. They came to her 
rescue. It was all  very  well.  But, 
should the law stand as it is now?  I 
do not agree with my good friend here, 
Shri Raghubir  Sahai, when he says 
that it is a question of education. Tt 
is not a question of education. It is a 
question merely of child marriage.

Mr.  Deputy-Speaker:  Members of
Parliament may be referred to as ‘hon. 
friends’ and not 'good friends’, because 
there is a danger that some Member 
might be referred to as ‘bad friend.’

Shri M. D- Joshi: I meant only *hon. 
friend’ Sir.

Then, Sir, I would like to draw the 
attention of the House to the remarks 
of the commentators  on the law  of 
crime. Messrs. Rattanlal  and  Tirath 
Ram say:

“The reasons given above for not 
punishing a wife  as an  abettor 
seem neither convincing nor satis
factory. It would be more conson
ant  with  Indian  ideas, if  the 
woman also were  punished  for 
adultery-  Manu  has  provided 
punishment for her, and in France 
and China she is punished,”

I do not know the present condition 
of China, but in the China of old she 
was punished. Then, they further point 
cut:—

“In the Punjab Frontier  Districts” 
The  District  from  which my hon. 
friend comes.

Mr. Depaty-Ŝaker: But  he  does 
not come from the  Frontier  District.

Shri M.̂ D. Joshi; j thought he was 
connected with Punjab. They n»r:



[Pandit K, C. Sharma]

the man who is crude, stronger and 
an active force in human life, because 
the man later on separated from the 
parent imited cell. Sir, it is the secret 
of love, why the man nms after the 
woman. Primarily in the old primi
tive cell both the female cell and the 
male cell lived together. It was after 
a further evolution  that the female 
cell separated  itself and that is why 
the male runs after the female.

Mr. Depnty-Speaker: The hon. Mem
ber is depending more on biology than 
on psychology.

Pandit K. C. Sharma:  So  by  the
very biological evolution it Is the man 
who is active and  who  would  be 
criminal in this office and not the 
woman. Therefore, it is wrong to say 
that the woman should be punished on 
account of the very structure of  the 
society, the nature of offence and the 
biological development of the female 
and male.

Then, Sir, from the practical view 
point also it would be useless, because 
it is very diflScult to prove that the 
woman got the  man  into  trouble.
êre do the women remain? Always 
in the house. It is the man who runs 
into the house of women. The women 
are not going to nm into the house of 
another man. It is simply impossible 
to think of such a thing-

Therefore, taking all these  things 
into consideration I think it is an ill- 
advised move and I would request my 
hon. friend to withdraw his  Bill and 
not to press it. It  does not do any 
credit to talk of these sorts of things 
here* which have not much utility ani 
much commonsense  behind them.  I 
would, therefore, once  again request 
him to withdraw it and not to press it.

Shrl Achutlian (Crangannur):  Mr.
Deputy*5peaker, I entirely agree with 
Shri K. K. Basu in opposing this BiU 
which has been' brought forward by 
my hon. friend Shri Dabhi. Shri Dabhi 

Js noted for his realistic approach to 
•11 problems, especially the reconstruc
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tion side of the country. In fact, if you 
look into the questions put by  Shri 
Dabhi during the last 4 or 5 years 
you will see that he is more fond of 
rural  reconstruction  work,  Ambar 
Charkha, Khadi  development,  rura’ 

industries,  hand-pounded  rice  and 
things like that.

When I  look into this Bill I find 
that he is thinking in that light. His 
objective nobody is questioning, but I 
do not know whether he has apprized 
the actual situation in the country— 
I mean in the rural and urban areas 
of tiiis big country.  In fact, nobody 
can oppose the principle.  Everybody 
will agree that in this life, if there is 
an act of moral turpitude everybody 
concerned must be punished. But what 
is the position?  Womanhood in this 
country, even now in this 20th Cen
tury, everybody will agree  is  weak 
and out  of  every 100, 99  of  the 
women,  let  it  be from  the lower, 
middle  or  upper  class,  are weaker 
by  nature  than  men.  They cannot 
stand  on their own  legs.  They are 
not  able  to  take  any  decision on 
their  own.  That  being  the  case,, 
if at all someining happens by  the 
manoeuverings or by the doings  of 
men, to say that she should be dragged 
to the court and made to suff§f along 
with men is not correct. On account of 
the offence, if she becomes pregnant, 
she has to deliver as well as live in 
prison.  That itself  is  a  suflRcient 
punishment for her. Therefore,  Shri 
Dabhi, naturally, has not that sympa
thetic attitude to this finer sex, whom 
we aU adore. There are a good number 
of ideal women from  the  Puranas 
downwards.  Moreover, this is  not a 
regular offence in our society.  Very 
rarely we see that  such  cases  are 

brought to the court and the offend
ers convicted.

Therefore, let us wait.  Let  some 
more time pass.  If at all a case  is 
brought to court, as pointed by my 
friend Shri Raghubir Sahai, there  is 
that social ignominy; there is that dis
credit. If at all she is dragged as one 
of the CO-accused, even then, she
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boycotted not onl> in her own family 
but she becomes some sort of an object 
of ridicule in the whole society. There 
after, the standard itself lowers down. 
That is seen in everyday life.

So, the Bill is unnecessary at this 
time. Even, say, after 50 years, I can
not imagine a case where a woman is 
dragged to the court as an  accused 
and is punished. I bet of the hon. 
Member to withdraw the Bill. If  he 
does not,  this Bill must be thrown 
out.
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ghrl Datar: It is not possible for 
me to accept this Bill at all lor  a 
number of reasons. In the first place, 
the time has  not come for changing 
the law as it stood about 100 years 
ago- It is said by hon. Members who 
support this Bill that there ought to 
be equality before law. I would point 
out tc. this House that even in  the 
Constitution,  it  has been definitely 
stated that so far as the women and 
the children are concerned, it is per
fectly open to this Parliament and the 
State  Legislatures to make  special 
laws regardless of the general princi
ples of equality or non-discrimination 
laid down there. Even as late as 1950, 
the Constituent Assembly was of ihe 
opimon that Indian women deserved a 
larger measure of consideration than 
perh:ips the women in other countries 
or men in this country. We have to 
take this particular circumstance into 
account.

We are also told that women  are 
educated and  enlightened to a large 
extent and that they stand on a par 
with the men in  India. That is not 
correct. So far as the urban conditions 
are concerned, it might be true  that 
there is a large measure of education 
spread among women; but, if we go 
to the large rural side, we find that 
the conditions oi women are far from 
satisfactory and they are almost mis
erable to a large extent. The law that 
is sought to be made or changed would 
be applied to the people in the rural 
areas also. In all such cases, we have 
to take into account the correct view
point and not be misguided by theore
tical considerations.

It is true that in the Indian society, 
as in other societies, constancy or  a 
sense of  faithfulness in life to  the 
other partner in life is always essen
tial. That is the reason why in India» 
great stress is laid on maintaining the 

highest fidelity not only among women, 

but also among men. Often times we 

say that qrf̂ R(̂is a great virtue; but, 

we know that̂ip  R̂T̂as also an 

injunction that was laid down upon us 

by our ancestors.  Therefore, in  all 

these cases, whenever the question of 
fidelity arises, it is more a matter for 
the society to take the circumstances 
into account, rather than for the law 
to intervene in such cases, because the 
intervention cf the law might lead to 
certain evil consequences. So, fdr the 
preservation of  the  purity  of tlie 
family, fidelity has to be  maintained 
by men as well as women. In case of 
infraction of this social law, the ques- 

tlon arises as to  whether we should 
make H a part of the penal law of the 
land. But in such  cases, the  best 
course would be to  leave it to  the 
society. That is the experience not only 
in India but in other countries as well. 
When a particular  person—̂ man  or 
woman—is guilty of such an offence 
against the other partner, naturally it 
is the society which takes the parti
cular circumstance into account  and 

the greatest punishment would be  by 
way of social obloquy.  That is  the 
principle which has been  followed 
everywhere, and n the majority of the 
nations of the world, adultery is not 
an offence at all. except in France and 
China. Perhaps in old China, as my 
friend pointed out,  adultery is  an 
offence so far as men are concerned.
In all the other advanced countries of 

the world, adultery either by men oi 
women has been left to the society, 
because social  sanctions are  more 
effective. We know of cases  where 
persons guilty of such .offences  had 
to suffer greater  obloquy from  the 
social restraints than from proceeding 
to the court of law.
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It nnght be und:r5/.ood  that when 
the first draft of Indian Pena) Code was 
prepared, adultery was not included 
as an offence at all. In fact, there is 
now a trend in some  countries  that 
adultery should not be an offence at 
all even so far as men are concerned. 
The guilty persons—̂ men and women 
—should be left to the injunctions of 
the society and the punishment afford
ed by the society would prove to be 
highly effective. But, when the  first 
draft of the Indian Penal Code  was 
prepared adultery was not recognised 
as an offence even by men. In  those 
days about 100  years  ago, it  was 
considered that the penal law of India 
would be complete without providing 
for the offence of  adultery so far as 
the men were concerned and  there
fore, the framers of the Code did not 
include adultery as an offence puni
shable under law. The  matter  was 
then referred to  the  second  Law 
Commission. As my lawyer  friends 
will find, this matter was  considered 
a number of times very carefully and 
ultimately,  in  regard to a  certain 
measure of  public  opinion. It  was 
of adultery—̂not in the extreme form 
considered that a limited  form  in 
which we find it in France and a few 
other countries—should be  recognis
ed as an offence imder  the  Indian 
Penal  Code.  This  offence  was 
recognised for the  sake of  main
taining  the  social  purity  of  the 
particular married family.  Therefore, 
what was done was this. Adultery was 
not recognised as an offence when  it 
was committed with a virgin or an 
unmarried  woman or a  widow. If 
adultery has been committed with a 
widow it is not an offence.

Shrl  Chand; It is impossible;

Shri Datar: What I am pointing out 
is that adultery or faithlessness com
mitted by a man with a widow or with 
an unmarried girl was taken  away 
from the purview of the definition 01 
adultery. That is what the hon. Mem
ber should  understand.  He  takes 
the word  “adultery” in the  Indian 
sense. Take it in the literal sense. The 
word “adultery” was brought within

the circimiscribed sphere, namely, that 
adultery was an  offence  when, *or 
example, a man had conmiitted adul

tery with a married woman, while the 
husbf-rd was- alive.

An Hoil. Member: Now the defini
tion of the word  “Adultey”  in  the 
Indian Penal Code..........

Shri Datar: That is not the literal 
definition at all. The scope of adultery 
has been circumscribed in the defini
tion of ‘adultery* in tbe Indian Penal 
Code.

Stall Tek Chand: And also in Englad

Shri Datar: I may correct my hon 
friend.

Mr. Deputy.Speaker: It is r.-ot the
definition of adultery that is the issue- 
now.

Shri Datar: What I would p̂int out 
to the hon. Member is that the scope- 
of adultery is an offence on the Indian 
soil is of a limited nature and perhaps 
we might think in the other direction 
of taking it away—I am  not  here 
pointing out anything on behalf of the 
Government; I am only referring to a 
trend of opinion—from the purview ol 
penal offence. It should be treated as 
a svial wrong and naturally certain 
other proceedings might  be taken— 
divorce or judicial separation or cer- ♦(: 
tain other relief allowable under the 
civil law. Therefore, if this  circum
stance is taken into account it would 
not be proper, especially in the  pre
sent conditi(m of womanhood in India, 
to make any change at alL

Secondly, we might also consider 
whether the offence is too grave and 
êther it is so prevalent. Adultery 
is not so prevalent in India as some
times we are told it is.  Then adul
tery is an offence which  has been 
recognised as a social  offence and, 
therefore, the Indian society would*; 
not tolerate adulteiy.

The question is, as an hon. Mem
ber put it, whether there ought to 
be the fear of the law.  So  lar as 
the fear of the  law is  concemea,
. there is always a limit to tiie fear ot 
the  law.  You  cannot  purposely
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[Shri Datar] 

create a society which  lives always 
on fear.  The sense of fear ought to 
■be confined to certain acts.  There
fore, I would submit that so far as 
this particular offence is concerned, 
the time has not come at all when 
the conditions of woman have im
proved to such an extent as to place 
man and woman on  an absolutely 
equal footing.  Under the  circum
stances, more harm  will be done— 
that is why I am  appealing to my 
lion, friend—than  good.  They may 
or may not commit an offence. But 
if, for  example,  these  important 
words are taken  away, then  the 
section will be used as  an instru
ment of oppression so far as women 
are concerned; at least* it  will be 
xised as an instrument of blackmail. 
All these considerations will  have 
to be taken into account and apart 
from all other considerations which 
I have pointed  out—some  others 
have also -pointed out the same in a 
different way—I would submit that 
the time has not come for that and 
we have not progressed so much as 
some hon. Members think.  We are 
told that  monogamy  has  come. 
"Monogamy has come only under the 
law.  There are even nov/ a number 
of husbands who have a number of 
wives  still  living.  Therefore,  it 
would not be proper  to  say  that 
monogamy has come to stay.  It has 
<rome to stay under the law. But it 
îll be a matter  of full  fact only 
when all the husbands having a nuDi- 
l>er of wives die. Let them live long. I 
and let their wives also live long. I 
would submit to the House that the 
conditions have not improved at all.

We are making very good changes 
so far as social  legislation is con
cerned.  We  are  also  introducing 
ôod legislation. We  have  got,  for 
example, cases where it  would be 
open to a  husband  to  obtain a 
divorce.  Divorce itself is  an  evil, 
“but it is considered as a necessary evil 
when the other party to  thi?  mar
riage  acts in a  way  which  will 
destroy happiness.  Therefore,  we 
iiav« so much of  divorces. So  I

would suDmii that we should be ex
tremely careful to interfere with the 
penal law of the land, a law which 
has been made about hundred years 
ago.  It has stood the test of time. 
So far as this question is concerned, 
we should not think of making any 
changes because of our  theoretical 
view that men and women are now 
on the same footing.  Therefore,  I 
would request my hon.  friend Mr. 
Dabhi, who is somehow showing so 
much enthusiasm over this particu
lar aspect for the last  four or five 
years, to divert the  enthusiasm to 
other better causes and at least out 
of a sense of chivalary, if not out of 
consciousness of the  defects of the 
provision, and to respond gracefully 
to the appeal that has been made not 
by us but by the lady member.

Shri Tek Chaad: May  I  seek  a 
clarification from the hon. Minister?

Mr. DeiMity-Speaker: The clarifi
cation has to be sought  from Mr. 
Dabhi.

Shri Datar: I am  prepared  to
answer any question.

Shri Tek Chand: Most  probably 
the hon. Minister is aware that ac
cording to sections 99 and 100 it is 
justifiable homicide  to kill a  man 
who intends to disgrace his honour. 
A potential adulterer  can be killed 
and it will be in the exercise of the 
right of self-defence.  But to  bring 
about a law  whereby you can tell 
the adulterer: now that  you  have 
succeeded in committing the offence 
not only I cannot kill you but I can
not even send you to the jail___

Shri Datar: The  analogy is  ab
solutely fallacious.

Mr. Depaty-SiMHUcer: It was only
a suggestion to be  brought to the 
notice of the Minister—̂not a clarifi
cation.

Shri Dabhi: At the  outset  I am 
thankful to gome of my hon. friends 
who have supported me in thî TOL
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In spite of the arguments advanced 
by my hon. friends who have opposed 
this Bill, I submit that I do not con
sider any one of those arguments to 
be sound.  I  congratulate  some of 
our hon. Members who have come to 
the help of the fair sex.  But I may 
remind them what my sister Shrimati 
Jayashri said on the last  occasion. 
Hon. Member wants to  give them 
special protection and  want us to 
have some sympathy for them.  But 
I submit that under the present cir- 
cimistances it is against the self-res
pect of woman to ask for discrimi- 
aation.  These are the words which 
were used by my  sister,  Shrimati 
Jayashri:

“I would like to say that we 
are willing that man and woman 
should be put on an equal foot
ing.”

Mr. Depaty-Speaka*:  But  today
two ladies have spoken against it.

Shri  Dabhi:  Whether  they  sub
scribe to this or not, I subscribe to 
this view. The Minister in thê Minis
try of  Home  Affairs  gave*  some 
reasons. At first he  said  that  we 
not only want ekapati vrat but eka 
patni 'vrat also.  Therefore,  I say 
that if we believe in eka patni vrat 
and eka pati vrat, those who do not 
observe eka pati vrat should also be 
punished.  Why  do  you  want to 
punî only men? I do not under
stand the logic behind  this.  Then, 
the hon. Minister said that the reason 
or the ground given by the authors 
of the Penal Code was  that poly
gamy was extensive  at that  time 
and so they did not think  it was 
proper to punish the women.  Some 
of the hon. Members including the 
hon. Minister seem to think that still 
polygamy exists to  a  very  large 
extent, but I have here the authority 
of the Census report of 1951, that is 
even before the Hindu Marriage Act 
was passed.  It is stated at page 75, 
Census of India, Volume I, Part I-A 
as follows :

“Polygamy though it exists is 
known to be very rare.  Out of

every 10.000 persons in  India, 
there are 2.353 males tor every 
2,357 married lamales.”

So, practically it is non-existent

Shrimati SMviaJyaa Nehru:  But
men  may  have  unmarried  wives.

Shri Dabhi: Everybody  knows  that

that  argument  does  not  hold  good.

Mr. Dspoty-Speakw:  ^
lotted has already ^
We should not mdulge m this.

Shri Dabhi; Anyhow.

srrBsrs-f-Crialso respect my conviction.  TOe h®.

rrr‘c<̂̂1̂edVrâlW
necessary that  this 
should be done away with. 
due respect to them I do not with

draw my Bill.

Shrimati  Jayashri  said  that  secli  ̂

497  should  be  done  away  w î . T  ̂ 

hon.  Minister  seems  to  thmk  mat  ̂ 

it  is  a  social  offence  and  as  adulte  ̂

as  an  offence  does  not  exist  m  so- 

many  countries,  the  whole  s  ̂U  ̂ 

should  be  done  away  with  w h i ̂ 

makes  adultery  an  offence.  I 

quite  agree  with  that,  but  let îher 
this  discrimination  be  rem ov  ̂ or 

if  the  hon.  Minister  is  amenable  let 

them  do  away  with  the  section.

Mr. Depnty-Speaker: -Riat  cĉ d
be considered if the hon.  Member 

brings a fresh Bill.

The question  is:

•That the Bill further to am d̂ 
the Indian Penal  Code,  I860, 
be taken into consideration.

The motion was negatived.

10 AUGUST 1956 Unemployment 288̂
Relief Bill

UNEMPLOYMENT  RELIEF BTLU

proceed to the next  BilL  Shri   ̂

P. Nayar.
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The  Deputy  Minister  of  l̂ibour 
<Shri Abid Ali): On a point of order.

Sliri  V.  P.  Nayar (Chirayinkil): 
X«t me move the motion.  You can 
jaise the point of order afterwards. 
X>o not be in a hurry.

Mr.  Deputy-Speaker: Let  the
anotion be moved.

Shri V. P. Nayar: I beg to move:

“That the Bill to provide relief 
to imemployed workers, be cir
culated for the puipose of elicit
ing opinion thereon by the end 
of October, 1956.”

Shri Abid AU: Under article 117(3) 
the  President's  recommendation 
which was necessary has  not been 
obtained.  Also, a similar Bill was
introduced in 1953 by Shri Gopalan 
and the President’s recommendation 
was sought for, but it was  refused. 
This being a similar Bill, it requires 
the recommendation of  the  Presi
dent.  So my submission is that it 
““hould not be taken up for consider
ation at this stage.

Shri V. P. Nayar: I am really glad 
that this point has come up, because 
it will settle the question by a rul
ing once and for all.  I was rather 
amazed to hear  the hon.  Deputy 
Minister refer to  article 117 (3),
more so because I found  Him in
consultation with the Law Minister 
a little while ago.  What is article 
117(3)?  He knows....

Mr. Deputy-Speaker: He •ught to
“be as brief as the hon. Minister has 
ibeen.

Shri V. P. Nayar: Yes Sir, but it 
is  a  very  delicate  point.  The 
Minister knows that the Constitution 
makes a distinction  between money 
“bills and financial bills.  A  money 
bill is defined but a financial bill is 
not defined as such, although by im
plication we can have its definition. 
Article 117(3) says:

"A Bill which, if enacted and 
brought into  operation,  would

involve expenditure  from  the 
Consolidated Fund of India shall 
not be passed-----

—underline the word “passed”—
“.... by either House of Parlia

ment unless the President  has 
recommended to that House the 
consideration of the Bill.”

I submit that this Bill if enacted 
might involve expenditure and I also 
agree that the President’s reconmien- 
dation is not with me.  This  is all 
the more reason why I wanted to get 
the support of the  entire  country 
behind me and then get the Presi
dent sanction.  The  hon.  Minister 
cannot get up and say that we will 
not get the President’s recommenda
tion even if public opinion is in my 
favour.

There is also another small point 
which I wish you to take into con
sideration.  My hon. friend seems to 
confuse the “stages” of the Bill. The 
motion before the House  which I 
have just moved is a motion for cir
culating the Bill.  It is not a motion 
for consideration.  If  it  were  a 
motion for consideration merely for 
the purposes of argument I  might 
concede that his contention will hold 
good. Sir, you will be pleased  to 
refer to our rules of procedure which 
distinguish between the stages of the 
Bill.  For the  information  of the 
hon. Minister and other Members I 
may read out with your permission 
rule 92:

“When a Bill is introduced, or 
on some  subsequent  occasion, 
the member in charge may make 
one of the following motions in 
regard to his Bill, namely: —

(i) that it be taken into con
sideration; or

(ii)  that it be  referred to a 
Select Committee  of  the 
House; or

(iii) that it be  referred to a 
Committee  of  the Houses 
with the concurrence of the 
Council; or
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(iv) that it be circulated for the 
purpose of eliciting opinion 
thereon:”

It is abundantly clear  from this 
distinction drawn in our  rules that 
when a motion is moved for circu
lation of a Bill for the  purpose of 
eliciting opinion thereon it is not a 
stage which can be called ‘Considera
tion” which will come  within the 
mischief of article 117(3).

Firstly I contest the  position that 
this is a Bill which will come under 
article 117(3)  and requires the re
commendation of the President, and 
secondly I submit that in so far  as 
our rules of procedure have drawn a 
distinction  between  the  various 
stages of the BUI and in so far as 
circulation of a Bill is  separately 
provided for, the  contention of the 
hon. Minister cannot hold good.  I 
may  now be  allowed to  continue 
my speech.

The Minister of Legal Affairs (Shrl 
Pataskar): 1 only came to know of 
it just now, but it raises  really a 
very  important  question  which I 
would like to place before you what 
I think of the matter apart from the 
merits of  the  Bill.  This  Bill is 
called Unemployment Relief Bill and 
it wants to throw  ttie  burden ot
making payments to persons wno do 
not find employment on the Govern
ment.  It may be a very  laudable 
object, I have nothing to say about 
that, but if I am correct probably it 
will throw the burden on Govern
ment of several crores of rupees and 
that could be done only under arti
cle 110.

Mr,  Deputy-Speaker: The  hon.
Member has not contested the point 
that it involves some  expenditure. 
He has only argued that t̂e motion 
lor circulation does not require Pre
sident’s recommendation.

Shri Pataskar: What I mean is it
cannot even  be  introduced.  Of 
course, it has been introduced,  but 
that is another matter.  This  is a 
very important matter and let  us 
look into it.  I am not  interested 
in the merits of the Bill.

Mr. Deputy-Speaker: I only  want
ed to tell the hon. Minister that the 
Mover has not contested  that  the 

Bill involves some expenditure  of
moneys  which  would  be  drawn 
from  the  Consolidated  Fund  of 
India.  Whetlher the amount to be 
drawn is  small or  great is of  no 
consequfence.  It does involve some 
expenditure, which would be covered 

by these provisions.

The Minister  of  Legal  Affairs 
might go on with this argument now.

5 P.M.

Shri Pataskar: What  I  mean  is
that under  article 110,  this is a 
money Bill.  There  is  no  doubt 
about that.  If it is a money  Bill, 
then under  article 117(1),-apart 
from what article 117(3) says—

“A Bill or amendment making 
provision for any of the matters 
specified in sub-clauses  (a) to 
(f) of clause (1) of article 110 
shall not be introduced or moved 
except on the  recommendation 

of the President-----

So, it is really a matter of  very 
great  constitutional  importance. 
Whenever a money Bill has to be in
troduced, the Constitution  has laid 
down  in  article  117 (1)—article 
117(3) is  quite  different—that  it 
must have the previous recommen
dation of the President

Shri V. P. Nayar: That is another 
point of order.

Shri Pataskar: Now, it  may  be
argued that the  Bill  has  already 
been introduced.  But that apart, if 
really the introduction itself has not 
been warranted under the Constitu
tion, I do not know how  that can 
be of any use.  This is a  matter 
worth considering.

I do not know what happened at 
the time the Bill was  introduced, 
and whether it was opposed at all, 
and , if it was not opposed,  why it 
was  not  opposed.  Even  granting 
that no objection was raised at that
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[Shri Pataskar]

time, we cannot do anything which 
the Constitution itself forbids us from 
doing.  Apart from  the  merits of 
this Bill, this is a point worth con
sidering.  In spite of the fact that a 
Bill is a money Bill, if by chance 
such a Bill happens to  get  intro- 
dw'ed, then it is open to me to draw 
your attention to the fact that it is 
a money Bill, even the introduction 
of which was not warranted by the 
Constitution.

BIr. Depaty-Speaker: I would like 
to draw the attention of the Minis
ter to the wording of article 110(1) 
which says:

“-----a Bill shall be deemed to
be a Money Bill if it  contains 
only provisions dealing with all 
or any of the following matters, 
namely-----

Is it the c(mtention of the Minister 
that this Bill deals only with those 
matters?

Shri Pataskar: Virtually, I think
that is  what it  practically  means. 
It relates to ̂ appropriation of moneys 
out of the  Consolidated  Fund of 
India* mentioned under item (d) of 
article 110(1).  I think  this  BiU 
contains very little excepting  that. 
It says that money should be paid 
out of the Consolidated  Fund even 
to imemployed persons.

Shri V. P. Nayar: Even that “very 
little” is sufficient to say that it is 
not a money Bill.

Mr. Depaty-Speaker: As the hon.
Member himself has  just observed, 
even this very little is  enough to 
take this Bill beyond  that  *only', 
and on that, this could be discrimi
nated from a money Bill.  If  the 
hon. Minister certainly contends that 
it contains  only  those  provisions, 
then that might be a diiferent thing.

But now, two objections have been 
taken as regards this Bill. The  first 
is that under article  110, it oû t

not to have been allowed to be in
troduced.  That is what is being said 
by the Minister.  It was an irregu
larity, so to say, so far as his con
tention goes.

But if we look at article  122(1), 
we find:

“The validity of any proceed
ings in Parliament shall not be 
called in question on the ground 
of any alleged  irregularity of 
procedure.”.

Shri Pataskar: I am not challeng
ing it.

Mr. Depnty-Speaker: If any irre
gularity or any  other  defect has 
occurred when this Bill  was intro
duced, then we shall not  take that 
into account at the present time and 
question it.

Shri Pataskar: May I say a word? 
I am not challenging the  validity 
of the proceedings  of  Parliament. 
Supposing I had an occasion to chal
lenge it in some court or some other 
place,  that would  be a  different 
thing.  What the article says is that 
the validity of any  proceedings of 
Parliament  shall not be  called in 
question on the groimd of any irre
gularity or defect.  I am not chal
lenging the validity of the proceed
ings here.  What I mean to submit 
is that what has happened is some
thing—of course on that  we might 
differ—̂ which is  entirely  inconsis
tent with the provisions of the Con
stitution.  If so, then I am appeal
ing to you to consider  this.  I am 
not challenging the validity of the 
proceedings.  So, you may just con
sider thi# point.

Mr.  Depoty-Speaker: Practically,
that would come to the same thing. 
The contention is that it w£is not a 
Bill which could have  been intro
duced.  But it has been introduced, 
and Parliament has permitted it.  If 
there was some defect in that, noŵ 
ê cannot call that in question.
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The second objection is that article 
117 (3) of the Constitution is a bar 
to our proceeding with this Bill. That 
article reads:

“A Bill which,  if enacted  and 
brought  into  operation,  would 
involve  expenditure  from  the 
Consolidated Fund of India shall 
not be passed  by either  House 
of Parliament unless  the Presi
dent has  recommended  to that 
House  the consideration  of the 
Bill/’

The wording here is ‘shall not be 
passed’.  I, do not think it is the con
tention of the Minister that this word 
*passed’  would  include  even  this 
motion that it should  be  circulated 
for eliciting public opinion thereon.

I am certainly strengthened in this 
view by  a previous  ruling  of the 
Speaker, where it has been held that 
the motion for circulation is a distinct 
one, it is a different one, and article 
117 (3) does not stand in the way of 
that motion being made.  So, I have 
to abide by  that.  Moreover,  I am 
also of that view.  Therefore, there is 
no obstacle so far as this motion  is 
concerned, and we can proceed with 
it.

As has been argued  by the hen. 
Mover himself, after we have receiv
ed opanicMis,—̂that is to say, if Parlia
ment agrees to the motion for circu
lation—̂from  our  countrymen,  the 
President might think it advisable to 
give his recommendation.  Therefore, 
this plea also that in 1953, a similar 
BiU was  introduced,  in respect  of 
which the recommendation  of  the 
President was sought  for, but  was 
refused, should  not, in  my opinion, 
stand in the way of* this Bill having 
its course.

Shri V. P. Nayar: I can understand 
the anxiety of the Deputy Minister of 
Labour, because normally one would 
have expected this bill to have been 
brought  by  Government.  As  you 
know. Sir, this Bill was submitted.....

Mr. Deputy-Speaker:  The  C< mmit- 
tee on Private Members’  Bills  and 
418 L.S.D.

Resolutions has not fixed any time for 
this Bill.  So, it is for the House to 
fix the time.  The Committee has not 
fixed any time, because it was thoût 
there  as  weU  that  perhaps  this 
motion might not be  assoited to or 
might not be allowed to be i»'ocê ed 
with.  Therefore, now,  we have  to 
fix the time.  I suppose 1 hour will 
do for this.

Shri Feroze Gaadhi: One hour will 
do.

Shri V, P. Nayar: It is a very im
portant Bill

Shri Sadhaa  Gnpta: It  is  an
important Bill, and therefore,  more 
time should be given.

Shri V. P. Nayar: We discussed an 
amendment to the Indian Penal Code 
for 2 hours.  And this Bill deals with 
a much more important matter.

Shri Ferose Gandhi: This motion is 
only for circulation.  So, 1 hour will 
do,

Mr.  Depnty-Speaker: Exactly.
That distinction is there.  This is not 
the  consideration  or  the  passing 
stage.  It is <mly a motion for cir
culation to elicit public opinion.  I 
would certainly  be guided  by the 
opinion of the House.

Shri Abid Ali: 45 minutes wUl do.

Shri Satya Narayan Steba: Half an
hour would do.

Shri V. P. Nayar: We had asked for 
four hours originally.  So, at least, 
two hours may be given.

Dr. Rama Bao: Two hours may be 
allotted.

Mr. Depoty-Speaker: On one side, 
there is a demand for 2 hours, and on 
the other, there is the concession of 
half an hour only.  Let us have one 
hour.

Shri Satya Narayan Sinha: Will it 
go up to six o’clock?

Mr. Deputy-Speaker: It may finish 
even earlier, because we started this 
at 4.54.
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Shri V. P. Nayar: I am very sori*y 
that the Minister  of  ParUamentary 
Affairs is not dwiritable enough even 
to allow one hour, for this import

ant BUL

Mr,  Depiity-Spcaker: Now, the hon. 
Member  might  proceed  with  his 

speech.

Shri V. P. Nayar: M  you know,
Sir, this Bill was submitted for intro
duction in 1953.

Shri Satya  Narayan  Siiiha:  So,
this will finish at 5.54 p.m.?

Mr. Depnty-Speaker: Yes.

Shri V. P. Nayar: You will  also 
find that what is started in the State
ment of Objects and Reasons remains 
unchanged even today.

This is a very simple Bill.  In the 
main, it seeks only to provide  for 
some relief to the unemployed.  The 
Government of India's  policies,  as 
enunciated quite often in this House, 
and expounded  elsewhere,  indicate 
that this  Government  are  not  in 
favour of giving relî or doles to 
the unemployed workers.  The reason 
which they give is that it will cause 
a mental anxiety or a feeling of dis
tress in the  workers*  minds  when 
they get doles and will also create a 
psychological fear that they will not 
get jobs.  This is, to say the  least, 
according to me, a bogus explanation. 
It is trying to get away from facts. 
We know that unemployment today 
is a national malady.  It is chroinc. It 
is growing.  Even with the First Five 
Year Plan, we have not been able to 
eradicate it to any appreciable extent. 
If we go  through  the  chapter  on 
labour policy in the Second Five Year 
Plan, we find—there is some account 
of unemployment; it is not a complete 
account; the  Planning  Commission 
did not have all the necessary data 
to give us a complete accoimt—that 
unemployment even after the Second 
rive Year  Plan  is completed  will 
remain in colossal proportions.

What is the loss of human energy 
to the nation which is going forward 
with programmes of production and 
construction? I am not going to tire 
the House with all the details.  I will 
submit for the consideration of hon. 
Members that, according to the ver
sion of  the  Planning  Commission, 
today in our country an agricultural 
population amoimting to over 35 mil
lion people are unemployed for more 
than 150 days in the year.  The Plan
ning Commission calculates that there 
are at least 17-6 million agricultural 
families finding no work for over 160 
days in the year.  What is the man
power which is lost to the country 
as a result of this one factor alone?

I have  made  some  calculations 
which the  hon.  Minister  may  be 
interested  to  know.  Assume,  for 
example, that an agriculturist family 
c<msists of only two members; that is 
the  irreducible  minimum  in  any 
family.  If we take 17* 6 million fami
lies to have only two members per 
family and if the Planning Commiŝ 
sion’s version is to be believed, that 
is, they do not get work for 160 days 
in the year, according to me, these 
35 million people could put in, which 
they do not put in now because there 
is no work, about 5,600 million man- 
days of work.  This is not a joke for 
this country which claims to be mov
ing towards  progress  in production 
and construction.  It is about 45,000 
million man-hours which the countiy 
is losing by unemployment, only in 
the agricultural sector.  It is not my 
figure; it is the figure of the Plan
ning Commission itself.  This is not 
because our people have no enthus
iasm to support the Plan.  They have 
enthusiasm; they  have not  merely 
enthusiasm; they want  to do  their 
work.  But where is the work?

We very often hear the talk being 
repeated  that the  Government of 
India is committed  to usher  in an 
egalitarian society or what they call 
a socialist pattern.  If there had been 
any sincerity in making such pledges 
for ushering in a socialist pattern,  I 
submit unemployment relief was one
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of the measures which  should have 
had top most priority. But  what do 

we find?

Sir, there is also a provision in the 
Constitution, which we all know. The 
State shall strive to ensure economic 
justice.  Where is economic  justice 
when in the agricultural sector alone, 
17*6 million families of agricultural 
labourers are not having work  for 
half the year round? Millions of our 
educated people are  today  without 
jobs. They are not having anj  eco
nomic justice.  They are in complete 
economic  disequilibrium,  a  factor 
which has not even been taken into 
consideration  by  this  Government 
which talks tall about a socialist pat
tern.  It has been the consistent posi
tion of this Government to oppose us 
in any measure calculated to bring 
in some relief to labour; whether it 
is in the form of a resolution, which 
we had, or  in the form  of a Bill, 
which is being stoutly opposed by the 
■Labour Minister who  himself  was, 
once upon a time, a labour leader.

Shri Abid Ali: Not labour leader, 
but a worker himself.

Shri V. P. Nayar: I leave it to his 

choice.

In the pledge of the Government 
in the First Plan, what did they say? 
I am not  denying Sir,  that in the 
First Plan, there has been some little 
improvement  this way  or that.  I 
concede that  there  has  been,  for 
example, an improvement in indus
trial production, to the tune of 40 to 
45 per cent.  I also concede that in 
the First Plan,  we have had  giant 
undertakings.  Many  new  fact Dries 
have been started, both in the public 
and private sectors.  I concede that 
also. But what is the picture of our 
economy as at the end of the First 
Plan?  On the  one hand,  we have 
been investing money in huge under
takings. We have been increasing our 
output in industry to the extent of 43 
or 45 per cent.  But we must look at 
the other side of the picture.  On the 
other side, I find from details collect
ed by me* from  the Labour Gazette

and Monthly Abstract of  Statistic# 
that at the end  of the Plan—I am 
giving a brief account  of what  the 
real picture of our economy is like— 
that the net  income  from  facton̂ 
industries which  was  <mly Rs. 550 
crores in 1950 rose to Rs. 760 cror̂ 
in 1954.  During  the  same  period, 
wages, which were only Rs. 193 crores 
in 1950, rose only to Rs. 207 crores, a 
very small  percentage  of rise.  As 
regards salaries, in 1950  they were 
Rs. 39 crores; they rose to only Rs. 4Z 
crores.  But then, look at the profit̂ 
In 1950, the total profits, as calculated 
by the Government of India—̂not by 
any one of us—were Rs. ^̂18 crores, 
but in 1954 they swelled up to Rs. 511 
crores.  If percentage is required, the 
share of wages and salaries as at 19̂ 
just before the Plan  was launched, 
was 42 per cent, while at the end ^
1954, it dwindled to 33 per cent of 
the national income.  On the  other 
side, the share of profits which was 
58 per cent, in 1950, rose to 67 per 
cent at the end of 1954.  This is thî 
economy which we have got from the 

First Five Year Plan.

I do not want to give many more 
figures.  But you will find that apart 
from the contention of Government 
that there is better industrial position 
today, that there is better industrial 
production, which can be calculated 
at 46 or 45 per cent, there is retrench
ment  there  is  under-employment 
and there is imemployment  even in 
sectors which, we considered as well 
organised and safe for labour.

What do we find today?  Even the 
hon. Minister cannot dispute when I 
say that in industries like cotton tex
tiles, in jute or in sugar, the overall 
employment position is steadily on the 
decline.  It was only very recenUy 
that a committee of experts in U.P. 
studied the labour problems  in the 
U.P. sugar mills and found that in the 
sugar mills alone there was a surplus 
labour of not less than 10,000! You 
will remember Sir, that  consequent 
on the rationalisation  of  the  jute 
mills, even the most conservative esti-
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ISHri V. P. Nayar] 

mate by the Indian Jute Mill Associa
tion  indicated  that  about  40,000 
workers would necessarily have to be 
thrown out of employment.  I know, 
about  20,000  have  already  been 
thrown out.

What is the position in the cotton 
textile  industry?  The  Government 
says that it is r̂ationalisation with
out tears’.  Fantastic nonsense, ii it
IS anything, because if it is rational
isation without tears here......

An Hon. Member:  Without  tears
to the millowners.

Shri V. P. Nayar: .... it is rational
isation with a flood of tears in other 
places.  Take, for instance, the hand- 
loom industry.  They are introducing 
under the Second Five  Year  Plan, 
35.000  to  36,000  powerlooms.  A 
powerloom is said to be able to pro
duce about 60 or 70 yards a day as 
against 8 or 10 yards which can  be 
produced by a handloom.  We have 
got about 4 or 5 lakh registered hand- 
looms.  Where  is  the  chance  of 
absorbing  all this production?  We 
are certunly not against rationalisa
tion in so iar as it will not dislodge 
the workers.  But  today, if you put 
35,000 or 36,000  powerlooms,  each 
producing 7 or 8 or 10 times  more 
fiian what handlooms can do,  when 
in the country the demand for hand
loom cloth is not expanding appreci
ably, when the handloom industry it
self has not come up to its pre-war 
jwsition, I submit the introduction of 
powerlooms, without  providing  for 
corresponding employment  to those 
who will naturally be thrown out of 
employment from the handloom in
dustry, will certainly mean an addi
tion to the unemployed labour force.

There is also another aspect which 
I want hon. Members to consider in 
a very objective manner.  I am not 
speaking for or against prohibition. 
But we know that the Government 
is committed to a policy of prohibi
tion.  I  am  not  going  into  the 
ethics of it.  It might  satisfy  the 
views ot certain  puritan  moralists.

I am not going into that; but let us 
look at another side  of prohibition. 
All along,  we know  that tens  of 
thousands of families have been liv
ing, by tapping.  It is well and good 
to say that there will be prohibition. 
What is the new employment pro
vided to the tappers who for genera
tions did nothing  else except tap
ping?  In our country several thou
sands of  them have  already  been 
thrown out of employment.  What is 
it that we have been doing for  tn  i.’
It is all very  good to say that  we 
must not drink and that there should 
be no tapping.  But, this is the posi

tion.

Then again, I understand—I have 
not been able to make any estimate 
of it so far—that if rationalisation as 
proposed by the magnates of the tex
tile industry is brought about, it will 
certainly result in several thousands 
of  workers being  thrown  out  of 
employment.  Have the Government 
any plant to absorb them?  For tiiose 
people who have already been un
employed we have not been able to 
And work in spite of our First Five 
Year Plan and also  the  schemes 
contemplated in the Second Plan.

I want you to consider the wage 
position of the ordinary worker in 
our couxktry.  Is it the hon. Minister’s 
contention that  the average  wages 
earned by workers today will amount 
to a living wage?  I do  not  think 
that even the hon. Minister will con
tend that the workers in India today 
get what we can call a living wage.

Shri T. B. Vlttal Eao (Khamman): 
Not even a fair wage.

Shri V. P. Nayar: As my frifend, 
Shri Vittal Rao says, not even a fair 
wage.  Let us look at the position of 
the worker who for some years has 
been working  at the  sweat  of his 
brow, who, when at the age of 50 or 
55_when old age  compels  him to 
retire  from  arduous  work,  goes 
home.  What does he get; what are 
the social securities  provided  for a 
retiring woAer?  I concede that id
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late one or two small measures have 
been introduced and passed by Gov
ernment.  But when a worker retires 
from work at the  age of 55 or 60, 
incapable of doing  any more  work 
and without having  set apart  any
thing to fall back upon, because he 
did not have enough to make  both 
ends meet, because he does not even 
have a fair or living wage, where is 
he to  When he goes back after 
60 or 55, probably  he might  have 
educated his children; he may  have 
a daughter who might have  passed 
her Elnglish School Leaving Certifi
cate examination or a boy who might 
have graduated.  But all that means 
nothing because there is so much of 
educated unemployment.  Therefore, 
the worker who  has worked  even 
breaking his spine during  the best 
part of his life and who goes  home 
after the completion of his employ
ment, will find to his dismay that he 
will be a burden.  Have Govemmoit 
thought about this condition?

I was going through certain other 
details and I find that  Government 
have a sort of insuperable  aversion 
for doing anything which is fimda- 
mentally good  for the  worker.  If 
they did not have that aversion, I am 
sure, having  got notice  that a Bill 
like this will be sponsored  by the 
Opposition, they  would  themselves 
have come out with a Bill like this. 
I  understand—speaking  subject  to 
correction—that very recently at the 
instance of the Labour Ministry of 
the Govemmeit a study was made by 
a team of experts on working out a 
scheme of insurance for the workers. 
After the study, the team of experts 
submitted  their  recommendations. 
This Government have not been able 
to put through  even  a very  small 
measure which would have in some 
little way lessened the grievances of 
the workers; but for that they could 
find out a reas<m.  Unfortunately, it 
happened that  among  the  recom
mendations  there  was  one  which 
made it necessary for Government to 
collect a gmaii contributicHi from the 
workers.  We, certainly, are against 
any contribution being taken  from 
the workers.  But can't the Govern

ment find out the little money to meet 
this lacuna of not raising contribu
tion from the workers  themselves? 
That they have not done.  When we 
are thinking of  a socialist  pattern, 
when we are  going on  borrowir̂ 
what  is good  from all  patterns, 
whether it is capitalist  or  socialist 
from countries all over the world, I 
find to my dismay that Govemm̂t 
are conveniently  ignoring  what  is 
happening in  the LL.O.  of  which 
India is a member.

I find from this publication,  Un
employment  Insurance  Schemes, 
published fr«n Geneva in 1955 by 
the International Labour  Organisa
tion—the latest that I could lay my 
hands upon—that about 22 countries 
have unemployment benefit schemes. 
In 1955, accozxling  to  this  Report, 
Austria, Belgium,  Canada,  Fed̂ al 
Republic of Germany,  Greece, Ire
land, Italy, Japan, Netherlands, Nor
way,  Switzerland, Union  of South 
Africa,  United  Kingdom,  United
States,  Yugoslavia, Denmark,  Fin
land,  Sweden,  Australia,  France, 
Luxembourg and  New ZesQand,  aH 
these countries  have unemployment 
b̂ efit schemes.  It  is mentioned
here—

“..... brief mention  should  be
made  of  the  Social Security
(Minimum Standards)  Conven
tion, 1952, adopted by the Inter
national  Labour Conference  in
1952.  This Convention lays down 
minimum standards in respect of 
nine principal  forms of social
security and deals in one  of its 
parts with unemployment benefit. 
Countries ratiifying  the Conven
tion must imdertake to provide 
at least three types of social secu
rity benefits, of which unemploy
ment benefit may be cme.  The 
Convention defines  the  contin
gency for which  unemployment 
benefit should be provided, indi
cates the minimum proportion of 
persons  to  be  protected,  and 
prescribes the minimum  benefit 
levels  and  minimum  potential 
duration periods.  The  Conven
tion came into force on 27 April
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1955, and by the middle of  1955 
had been ratified in respect of un
employment benefit by  Sweden, 
the United  Kingdom,  Norway, 
Yugoslavia and Denmark.”

Sir, I ask the hon. Minister, why 
is it that India which participated in 
this Convention,  India  which is  a 
member of the I.L.O. could not adopt 
this and put it into practice.  After 
all, it is not such  a  revolutionary 
measure.  It is a measure which was 
agreed upon by all the countries, and 
adopted at the Convention,  imple
mented by some coimtries, a measure 
which will be consistent with what is 
obtaining in 25 or 26 countries today. 
This is why I say Sir, that even when 
the Goveriunent think of borrowing 
all good t̂ gs, be it from the capi
talist camp or be it from the socialist 
camp, when the workers'  interests 
are concerned, they turn away and 
do not even adhere to the decisions 
taken by international organisations 
of which they are members  and in 
which they do send regular repre
sentatives.

I submit..

Mr.  Depnty-Speaker: The  hon.
Member should not exhaust the whole 
time because  others  have also  to 
speak.

Shri V. P. Nayar: I submit, it has 
not been possible for me to give more 
elaborate details in view of the time 
restriction which was rather unex
pected and I would say that Govern
ment must take the initiative.  I knew 
that Government wiU oppose.  That 
is why I submitted the  Bill  in its 
present form.  I am sure, although 
the hon. Minister can now say that 
the Bill should not be considered be
cause it does not have the President’s 
recommendation,  when  once  the 
House gives the direction  that this 
shall be circulated for eliciting pub
lic opinion before the end of October 
1956, I am certain  that  the public 
will  respond  and  backed  by  the 
strength of public  opinion, when  I

request the President, I am certain 
that the President will give the re
commendation which may be neces
sary.

I once again request the hon. Min
ister not to treat this as a Bill which 
comes from the Opposition or from 
my party.  It is a Bill whidi is very 
necessary,  which is very  essential, 
which is imperative  in the present 
context, a Bill which should at least 
make a beginning to give some pro
tection. in social  securities,  to the 
workers.  I therefore commend to the 
House my motion for circulation of 
this Bill for eliciting public opinion.

Mr. Depaty-Speaker: Motion  mov
ed;

“That the Bill to provide relief 
to unemployed workers  be cir
culated for the purpose of elicit
ing opinion thereon by the end 
of October, 1956.”

Shri  Sadhan  Gupta (Calcutta 
South):  It is amazing that the Gov
ernment,  instead of  giving  serious 
attention to this Bill, has come out 
with an  obstructive  attitude,  first 
by way of taking  technical  objec
tions which  are  unsustainable and 
then by way of trying to restrict the 
time limit.

We know that with  their present 
brute majority, they will succeed in 
stifling discussion on this  Bill  by 
restricting time because it is a Bill 
dealing with an aspect that does not 
do any credit to  the  Government 
that exists today.

Shri Nayar has given us the figures 
to  illustrate  the  gravity  of  the 
unemplojnnent problem,  how many 
workers are going to be thrown  out 
of employment in the jute, textile and 
other industries. Those figures speak 
eloquently and much more eloquently 
than the dry figures  on the paper 
speak of the human beings whom we 
notice all around us and who together 
make up these figures.
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We, as Members of  Parliament,
know  how  many  people  we see 
around us in the towns we represent, 
in the villages we represent, desper
ately looking for jobs in a frustrated 
mood, in a  miserable  position and 
with an an attitude to  life which is 
devoid of all hopes and expectations. 
Now this is the position. Under these 
circumstances all  that Shn Nayar s 
motion  seeks  to  do  is  to  elicit 
public  opinion,  and nothing  more, 
on  the  necessity  of  giving  unem
ployment  relief.  We  call  it 
“unemployment  relief”.  I  under
stand  the  Government  has object
ed  to  the  idea  of  giving  an 
unemployment dole to the workers. I 
want to  point out  with  all the 
emphasis at my command that these 
words  “reUefs”  or  ‘̂doles’’  are 
complete misnomers.  The point is 
that  these  words  “unemployment 
relief” or “unemployment dole” as it 
is often caUed,  have been invented 
by capitalists  to  hide  their  utter 
incompetence in doing their duty to 
the workers whom they exploit. The 
unemployment benefit is  not a dole 
or reUef. It is what the worker can 
demand  legitimately  for  himself 
because it is the duty of every State 
to give any person, who is able to 
work and who is willing to work, an 
employment which will  sust̂  his 
life. No one can deny that this coun
try  is  not  fulfilling  its  duty 
in  that  respect.  Therefore,  it is 
high  time  that  some  sort  of  a 
measure  was introduced and enact
ed  by  this  House,  as the repre
sentative of the people, in order  to 
provide for unemployment reUef  to 
our rural population, to big  agricul
tural labour population  and small 
peeisants as also unemployment relief 
to the working classes  and middle 
classes inhabiting the urban areas.

Sh» Nayar wants to have this Bill 
circulated for the purpose of eliciting 
public opinion.  By eliciting public 
opinion, valuable suggestion?  might 
be received, and, therefore, I see no 
possible objection to the mere circu
lation of the BiU for the purpose of 
eliciting public opinion. But I know 
that the fate of even this motion will

be no better as the brute majority 

will stifle it down.

Dr. Rama Bao (Kakinada):  They

are going to accept it.

Shri Sadhan Gupta:  Then I  will

withdraw my word.

Mr. Deputy-Speaker:  Then,  why

say it in advance?

Shri Sadban Gnpta:  That is  my
apprehension from the attitude of "̂e 
Government in stifling the dî uKion 
and in raising technical  objections. 
It will  be well if it is circulated; it 
deserves to be circulated because by 
sending it to the country, by sending 
it for eliciting public opinion,  vw 
valuable suggestions might be obtain
ed for improving the Bill,  and at 
least something may come out of rt 
which will give much-needed relief 
and protection to the working peo
ple, the toiling masses of this country, 
both in the villages and in the urban 

area.

Therefore,  I would  request  the 
House not to throw it out unceremo
niously as it is a Bill which is  so 
important to the life of the people, to 
the life of millions of our country
men; I would request the House  at 
least to give it the  consideration 
which it deserves and send it to the 
country and then see  what can be 
done in the light of the opinion given 
by the country.

Shri T. B. Vittal Rao: I commend 
the  motion  of  my  hon.  friend, 
Shri V. P. Nayar that this Bill  be 
circulated for  eliciting  public opi
nion, for the acceptance of the House.

I am just now reminded of  those 
few sentences which Shri V. V. Giri, 
when he  was Labour Minister,  said 
while closing the Thirteenth Session 
of the Indian Labour Conference at 
Mysore. We brought this question of 
unemployment; we discussed it there 
for some time; then finally when we 
asked him what was his opinion,  he 
said that when he was a Labour Min
ister of the Madras  Government in 
the year 1937 imder the leadership of 
Shri C. Rajagopalachariar, the Chief 
Minister of Madras Government ask
ed him to draft a Bill of that nature.
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We asked him whether it would not 
be possible to do it now.  Then he 
replied that if he were to draft  a 
Bill of that nature, he would have no 
place in the present Cabinet as it is 
constituted.

Shri V. P. Nayar: As it ultimately 
happ̂ed.

Sbrl T. B. Vtttal Rao: The social 
security measures for the prevention 
of want have come to  occupy  an 
important place in the social legis'a- 
tion of modem times. As has been 
previously  pointed  out,  there are 
today  un̂ nployment  insurance 
s<̂iemes obtsuning in 22 coimtries and 
they are all members of the Interna
tional Labour Organisation.  Why is 
it not possible for our  country  to 
institute a scheme of this nature? Of 
course, some people without knowing 
what this  unemployment  insurance 
scĥ ne  is  simply  ridicule  and 
criticise that it is like giving doles to 
unanployed  persons.  This  is not 
exactly like that; In unemployment 
insurance schemes, for an imemploy- 
ed person the Government takes the 
responsibility for a limited period of 
time during which he is unemployed 
and he is given a limited allowance 
during that period. It is not that the 
unemployed person will be paid for 
all time an unemployment relief from 
the insurance scheme. It is not so.  It 
is only for a limited period and again 
only a limited amount will be given 
to him. When this scheme operates, 
it brings pressure  on  the  Grovem- 
ment to find out employment to  the 
unemployed persons. Only the other 
day Shri J. C. Ghosh, MeinbtT of the 
Planning Commission, said that every 
day nearly 12,000 new mouths have 
to be fed and nearly  5,0a) persons 
are added to the labour forco. In our 
country there is unemployment which 
has been  recognised,  but to what 
extent  the  Government  takes the 
responsibility to remove  imemploy- 
ment can only be indicated if there* 
is a proper unemployment insurance

scheme. As it is, today in the Consti
tution,  the  right  to wt»rk  is not 
recognised. It is necessary to relieve 
to some  extent the  problem  of
unemployment  and  also to  make 
Government  responsible  for flndinif 
out employment to these unemploy
ed There was a great debate in this 
House on a  resolution  moved by 
Shri  Gopalan  on  unemployment
insurance  and  then  Government
appointed a committee  consisting of 
representatives  from the  Ministries 
of Labour,  Finance and  Commerce 
and Industry.  It took about one year 
and then submitted ascĥ e. Instead 
of improving that scheme or sending 
it to all the trade  unions or other 
public organisations or  the employ
ers’  federation  and  getting  their
opinions on the scheme. Government 
turned it down.

Our industrial  production  during 
the First Plan has increased by  22 
per cent; our agricultural  produc
tion, by 18 per cent. The real earn
ings of the industrial workers have 
not correspondingly increased. If you ‘ 
compute the real earnings from the 
wages, salaries etc. of the employees 
and workers they come to the level 
of what they  were in 1939.  The 
enormous increase in the  national 
wealth was not properly distributed. 
In order to have a  scheme of this 
nature, those who have  made huge 
profits  during  these  years  should
contribute.  There  will not be much 
difficulty. Actually, the profits during 
the First Plan period have risen con
siderably. Many of the industrialists 
have benefited.  Without  going into 
the figures,  I have  seen so  many 
industrialists  during  the  last few
years purchasing  so many  mines,
plantations and  factories from  the 
Europeans. So many English factories. 
Bums,  Braithweight  and  Jessops,
for instance, have changed hands and 
gone  to  the  Indian  industrialists. 
Therefore, the national wealth which 
has been created during this period 
was not equitably distributed. Earn
ings have not increased correspond
ingly. Due to rationalisation,  there
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has been retrenchinent. Therefore, if 
a scheme of this nature is instituted, 
it wiU restrain the employers from 
retrenching the workers and it will 
also make the  Government respon
sible for finding employment to the 
unemployed.  With these  words,  I 
commend the motion.

ift

?ft I ftj

I,   ̂t

Shrl V, F. Nayar: All of us  who
spoke do not understand whether the 
hon. Minister speaks Hindi or Urdu. 
Will he  kindly speak  in English? 
Unless he  does  not  want  us  to 
appreciate, there is no other reascm.

Mr. Deputy-Speaker: That is  for
the Minister to choose his medium.
I cannot compel him.

Shri Abid All: It is  unfortunate 
that  the  hon.  Members  opposite 
while making criticism, use language 
which they should better avoid.  The 
brute majority has  not been nomi
nated by anybody. It is an insult to 
the electorate to say so.  The same 
electorate \vhich  elected them also 
elected us.

SliPi Sadhan Gupta: By a minority 
of votes.

Shri Abid AU: "niere was free vote 
and every group, party or individual 
had complete  liberty  to  go  and 
explain the programme. If the voters 
chose to elect us, it is not proper for 
anybody in this House who has been 
elected by the same voters to come 
and abuse them. I hope this will be 
the last time when that word is used,

1 was myself the President of  a 
Convention Committee constituted by 
the International  Labour  Organisa
tion.  When  returns  came  from 
member countries,  our  place  was 
sufficiently high among the countries

which had implemented them. So, it 
is not proper  to say  that  we lag 
behind in honouring the conventions 

of the I. L. O.

Then, about prohibition.  If it is 
bad, it is bad and if it is good, it is 
good. If it is bad, it must go. There 
can be no argument about it. Bombay 
and some other States where prohi
bition has been introduced have taken 
considerable care within the limita
tions of the economy of the State, 
to employ persons who became un- 
p̂loyed due to the introduction of 
prohibition.  Alternative  employ
ment, as far as possible, has been 
found in industries like sugar-making 
from toddy, etc.

It is impossible to accept the Bill 
in the present form. It says that  a 
person who has attained the age of
16 should be entitled to employment 
as soon as he registers himself in the 
employment exchange;  if it is not 
possible to secure an employment fM- 
him,  then  he  should  be  paid 
unemployment relief.  To have such 
an organisation in dîerent parts of 
the country and to  give imemploy- 
ment relief, nearly Rs. 2,000 crores 
will be required during the Second 
Plan period.

Shri T. B. Vittal Rao: Who esti
mated it?

Shri V. P. Nayar;  The Planning 
Commission report  does not suggest 
that.

Shri Abid Ali: That amount  will 
be  required  to  establish  this 
machinery in different  parts of the 
country as envisaged in the Bill and 
to give unemployment relief. We do 
not believe in giving  doles, (Inter
ruptions.)

Sliri V. P. Nayar:  ReUef in con
templated for how many millions?

Shri Abid AU: It is left to totali
tarian countries or capitalist  coun
tries to do that. Here we believe in 
democracy and we want to have  a 
Government established  on a demo
cratic basis. (Interruptions).
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An Hoil Memlier:  How does  it
come here?

are open and will  remain  always 
open.

Mr. Depiitj-Speaker: Order, order. 
One or two questions may be put to 
him. There should not be a running 
commentary.

Shri Abld All: Here, we want the 
right to work.  We want to provide 
ample work for everyone.  That is 
what the  Second  Plan  envisages 
Rs. 7,500  crores  will be  invested 
during the Second Plan period, both 
in the private and the public sectors 
to  find  additional  employment 
opportimities.  By this  method,  we 
will be able to have more and more 
«nployment  opportunities  so  that 
everyone who is able and willing to 
work should get work, and that too 
on a fair wage system. Every citizen 
in the country should make all pos
sible attempts, should emieavour his 
utmost, to see that the country  is 
prospering and he should be entitled 
to his due share in the prosperity of 
the country. It is not for any parti
cular  class  of  people  that  this 
prosperity is planned, it is for every 
citizen. Therefore, the objections that 
have been raised by the hon. Mover 
about some particular class of peo
ple having the gains of this prospe
rity of  the  coimtry  are  entirely 
misplaced and misconceived- It is a 
misconception of what is  happening 
in the country.  So far as we are 
concerned, our minds are clear and I 
am sure the  people  know it very 
well. If again the hon. Member wants 
to respect  the  expression  “brute 
majority” he  may  have  occasions 
even after the general  elections are 
over, because the people have ample 
confidence in us in our sincerity and 
the way in which we are working to 
gain our  objective.  They are one 
with us and we are one with them.

There is no question of torture  on 
anybody.  There is no  question of 
suppression of aay point of view as 
the Von. Member stated.  Our cards

The charge with regard to employ
ment opportunities  going down has 
been refuted many a time and again 
and  again  hon.  Members  oppo
site  feel—I  do  not know how and 
why—that their interests are better 
served by going on making charges 
which have no basis.  He has also 
mentioned that there is  rationalisa
tion in the textile mills. Of course, 
there is  rationalisation but without 
any retrenchment.  That has been 
made clear many a time, not only so 
far as statements are concerned but 
also so far action is concerned. There 
has been no retrenchment.

Then,  so  far  as  lay-off  and 
retrenchment compensation is concern
ed, hon.  Members know that if  a 
person working in an establishment 
is laid off he gets lay-off compensa
tion.  Similarly,  in  the  case  of 
retrenchment also he gets retrench
ment  compensation.  There is  also 
Provident Fund introduced by  this 
Government. For sickness period also 
we  have  compensation  scheme 
through which persons  who fall ill, 
not  only  due  to  injury  during 
employment period  but  those who 
faU ill also, are taken care of to the 
extent that any  wealthiest man in 
this country can secure treatment in 
hospitals.

Shri T. B. Vittal Rao: You go to
Calcutta.

Shri Abid Ali: I have gone  to 
Calcutta not once but many times and 
I will go again and again. Calcutta is 
as much my own as of any Bengali. 
The people there love me and I love 
them.

Shri  T.  B.  Vittal  Rao:  The
Employees State Insurance Corpora
tion recommended 130 kinds of drugs 
but the Government has  sanctioned 
only 50 kinds of drugs.  That is the 
situation there.  They &re going  on 
strike within the next few days.
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Mr. Deputy-Speakcr: But, can that 
be cited just now? Let us hear the 
hon. Minister. The time is up.

Shri Abld Ali: I was  submitting 
that so far as the insurance scheme is 
4!oncemed, the workers get the best 
hospitals available.

Shri T. B. Vlttal Rao:  Read the
Sub-Committee*s report.

Shri Abid Ali: I have  read the
Sub-Committee’s  report.  But the
difficulty is, the hon. Member  reads 
ôod for bad  and  bad for good.  I 
cannot help that.

I was submitting that the best hos
pitals available in the places  êre 
this insurance organisation is  func
tioning have been reserved  for the 
workers in the factories.

Slifi Sadhaii Gupta: On paper.

Shri Abid Ali: Of course on paper 
also.

Shri Sadlian Gnpta: On paper only.

Shri Abid Ali: The workers  who 
are injured get the  benefit  of im- 
employment  and sickness relief.  It 
is not only in respect of fever and 
other things, but any ailment is treat
ed through  this organisation,  as I 
submitted, in the best available hos
pitals and in localities where wealthy 
persons are living.

Therefore, Sir, I oppose  this Bill, 
which does not mean anything.

Shri T. B, Vittal  Rao: Even  the 
motion for circulation?

Shri Abid Ali: I oppose its circu
lation, because it puts a burden  on 
the country in this Plan period  and 
the Five Year Plan envisages plenty 
of  opportunities  for  employment 
which should be  considered  quite 
sufficient for the time being at least.

Shri Sadhan Gupta:  May I know
what is the burden in circulating a 
Bill?

Shri V. P. Nayar: Sir, I want  to 
ask one question.

Mr. Depaty>Speaker: It cannot be 
permitted  that a speech  be made 
while standing  and  then  another 
while sitting.  That should not  con
tinue every time.

Shri V. P. Nayar: Sir, I have a
right to reply.

Mr. Deputy-Speaker: The  hon.
Member may have two minutes.

Shri V. P. Nayar: Sir, I was really 
amazed when I heard my hon. friend, 
because I thought he will  at least 
come to certain points and he  kept 
away from that.  What is his objec
tion?  I cannot imderstand even now, 
why does he not agree to circulate a 
Bill like this.  Is he afraid that  the 
public.........

Shri Abid Ali: I am not afraid of 
anything.

Shri V. P. Nayar: Then  why not 
accept this bill as a challenge?

Shri AMd Ali: We have accepted 
the challenge in 1952 and again we 
will have it in 1957.

Mr.  Depaty-Speaker: These  cha? 
lenges and counter-challenges cannot 
be allowed in this House.

Shri V. P. Nayar: He has succeed
ed in the challenge by going to the 
Upper House.

Mr. Depnty-Speaker: Order, order. 
Only one Member should speak at a 
time.

Shri V. P. Nayar: Sir, I only want
ed to say that some of us cannot un
derstand how a motion for circulation 
of an important measure on which we 
can react can be opposed.

The hon. Minister said that every
thing is provided for the workers in 
the  matter of treatment.  I happen 
to know several  of these  workers 
who do not get anything from  the 
employment  insurance  scheme.  He 
said that they  are  being  allowed 
treatment in the best hospitals. I go 
very occasionally to the Irwin Hospi
tal but I do not find any worker ia
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the pay ward.  I go to the Welling- 
don Hospital and there also I do not 
find  any  worker.  Probably,  the 
workers get a very  good treatment 
in certain hospitals, which are, pro
bably, the creations of his imagina- 
ticm, or on paper as my friend here 
said.  Shri Vittal Rao pointed out a 
specific case.  He  has  information 
about that and there was also a re
port that,  when  under the scheme 
drugs  were  being asked for—very 
important drugs like chloromycetin— 
they were not supplied.  The workers 
will be treated  by the old methods 
and  nobody cares for them.  May I 
ask the  hon. Minister  how  many 
workers have been X-rayed?

Shri Abid All: Thousands.

Shri V. P. Nayar: Of course, thou
sands have T. B. and by paying their 
own  money  they get X-rayed.  I 
want him to give me the figures for 
this, if he can, as to how many wor
kers have been treated for tub̂culo- 
sis under this scheme and how many 
workers have been treated for other 
major  diseases.  May I know  how 
many families of the workers  have 
been treated under this scheme in the 
best hospitals?  Sir, it is i<Ue to score 
, a debating point and then say that it 
is Rs. 2,000 crores.  I want the hon. 
Minister to tell me, if he can, how 
he calculated  this  figure  of  2,000 
crores.  He says it is on employment 
exchanges.

Sliri  T.  B.  Ylttal  Rao: Or the 
authority may be quoted.

Shri V. P. Nayar: Let him at least 
peint  out  whether  the  Planning 
Commission  has  calculated  or  his 
Ministry has calculated  this figure. 
We do not rely on his arithmetic; it 
is bound to be faulty, because if he 
had any correct arithmetical sense he 
would not have said Rs. 2,000 crores. 
I want him to tell me, if he can, how 
much of these Rs. 2,000 crores is ex
pected to be given as relief and how 
many millions of  workers are  pro
posed to be covered by this amount. 
Can he at least tell us  how  many 
millions..........

Mr.  Deputy-Speaker: The  hon.
Member has to address the Chair and 
not get the answer direct from the: 
Minister.

Shri V. P. Nayar: I would request 
him to inform the House as to  how 
many millions of people are estimated, 
to be covered by this.

Mr.  Depoty-Speaker: The  hon.
Member should conclude  now.  We 
have a half-an-hour discussion at six. 
o’clock.

6 P.M.

Sliri V. P. Nayar: I would be very 
grateful if the hon. Minister can fur-- 
nish us,  at least privately,—because 
there is no time now,— figures show
ing the number of millions of people 
whom the Government consider ate 
unemployed and are  deserving  of 
such help, and who will come within 
this scheme for which Rs. 2,000 crores 
are provided.

I once again request the hon. Mem
bers kindly to support the motion for 
circulation of the Bill.  Let us have 
the public opinion, and if public opi
nion is against it, we are all prepared 
to throw it out

Mr. Depoty-Speaker: I shall  put 
the motion to the vote of the House.

The question is:

“That the Bill to provide . re
lief to unemployed  workers, be 
circulated for the purpose of eli
citing opinion thereon by the end 
of October, 1956”.

The motion was negatived.

WOMEN’S AND CHILDREN’S INSTI
TUTIONS LICENSING BILL

Shrimati  Kamlendu  Maii  Shalt
(Garhwal  Distt—West cum  Tehri 
Garhwal  Distt. cum Bijnor  Distt.— 
North): I beg to move:

“That the Bill to regulate and 
license  institutions  caring far
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women and  children,  be taken 
into consideration”.

Mr.  Dwity-SpesAer:  The  hon.
Member might  continue  next time. 
We shall now proceed to the  half- 
3n-hour discussion.

BXCISE DUTY ON MOTOR SPIRIT

Mr.  J>eimty-Speaker:  The  hon.
lylember, Shri Sadĥai Gupta, must be 
aware that he will have ten minutes.
10 minutes will be allowed  for the 
reply by the Minister,  and the re
maining ten minutes Will be taken by 
the other two Members  who  have 
•supported his request

Shri  Sadhan GupU  (Calcutta 
South-East):  I am entitled to have
15 minutes.  Anyway, I shall be as
l>rief as possible.

On the 8th May. 1956.  in answer 
to  starred  question No. 2022, the
Minister of  Revenue and  Def̂ e
Jiacpenditure made two very astonish
ing statements.  One statement  was 
that the production of the refineries 
set up by  Standard Vacuum  and
Burmah-Shell and the production of 
tlie r̂ eries proposed to be set up 
Caltez are going to be charged an 

excise duty at the rate of two annas 
less than the rate charged for other 
refineries.  That  was  astonishing 
•enough, namely,  that oil kings who 
are well known the world over  for 
their huge profits should be given an 
excise  duty  concession.  But what 
■was  more  astounding  is that the 
Minister went on to justify this re- 
rfluction of excise duty with the as
tounding argument that this  conces
sion was a measure  of  protection. 
But, that this concession  was  not 
needed for protection became  clear 
irom his own answer to a later sup- 
jjiementary on the same question.

Shrimati Tarkeshwari Sinha asked 
the Minister:

“May I know whether there is 
any identity between import du
ties and excise duties charged to

Burmah-Shells and the Standard 
Vacuum Oil Company and, if so, 
the reason for this identity?”

Shri A. C. Guha replied as follows

“I do not know what the hon- 
Member means by *identity\  The 
import duty and the excise duty 
are equal.  But for the Burmah- 
Shells and the Standard Vacuum 
Oil Company  and  also for the 
Caltex,  whose  refinery will be 
going into production next year, 
there is a guarantee that at least 
two annas’  protection  will be 
given.  But we are not giving the 
same concession to the other refi
neries,  as  for  instance,  the 
Assam Oil Company."

This answer completely floors  the 
argument that it is a measure of pro
tection, because, if it was a measure 
of protection, it would be ocpected 
that all refineries would have it.  The 
reply shows that this reduction has 
nothing to do with the cost of pro
duction.  It is something which these 
refineries have been able to  snatdi 
away at the expense of the country 
from the willing hands of the  Gov
ernment.  Apart from this argument, 
and apart from this reply which is a 
convincing refutation of the  Mims- 
ter’s argument, there are other well- 
known facts which completely  des
troy this argument which leave  no 
doubt  about  the  absurdity of this 
statement and the absurdity  of the 
assurance that was given about  the 
reduction of excise duty.

We all know that the price of oil 
in this country is by no means relat
ed to the cost of production  of oil. 
In all other  kinds  of  production, 
price has some relation to the cost of 
production;  but,  here,  there are 
strange methods of calculation going 
against all kinds of  economic laws 
evolved by an avaracious monopoly 
of the oil magnates.  The method of 
calculation is this.  Firstly the price 
in the gulf of Mexico in the  United 
States  is  taken;  then,  the  ocean 
freight from the  nearest  available 
source  of oil is calculated.  In our 
case, it is the middle-east countries.
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The United Nations  Economic Com
mission for Europe had investigated 
into the oil prices  and  they  have 
found on investigation that even the 
middle-east price,  which  was 1*75 
dollars per barrel, left a margin of 
profit of 1*40 dollars per barrel.

The prices in the gulf of  Mexico 
are much higher for several  well- 
known  reasons. First of  all,  on
the oil fields in the gulf of Mexico in 
the  United  States,  labour is not 
sweated  labour. Labour  there  is
highly  paid  and  therefore,  the 
labour  cost  is greater  than  in
the middle-east.  Secondly, the aver
age  yield  per  oil  well  in  the 
United States is much lower, as found 
by the same Commission.  The aver
age yield per oil well  was only 31 
barrels a day, whereas in the middle- 
east, the average yield is 5,000 barrels 
per day per oil well; in Quwait, the 
yield goes up to 9,000  barrels  per 
day.  In India, I imdertand, oil comes 
mostly from the middle-east produc
ed by sweated labour, and yet,  the 
price charged is the price of oil pro
duced in the United States.

To this cost, as in the case  of the 
refineries, certain other elements  are 
added to make up the price.  Firstly, 
apart from the usual  railway  and 
ocean freight charges, a very strange 
element is added, which is the cost in
curred by the largest of the companies 
in India, namely, Burmah-Shell.  You 
know, Sir,  what these costs are—̂the 
perquisites of the officials,  their hill 
allowances, their overseas allowances, 
free furnished quarters, car allowances 
etc.  All these are added to the price 
of petrol, and then, above all these, 
an extra element of  10 per cent, is 
added to the cost. If you come to think 
of it, the result is, the higher the costs 
incurred  by the oil  companies,  the 
greater the profits will be, because, at 
a computation of 10 per cent., it would 
be greater in terms of money.

So, they make profit first on the cost 
of production as between the  United 
States and the Middle East then they 
make profit on  the  labour  costs,

because unlike in the United States, 
they produce oil in the Middle East 
by sweated labour; then, they make 
profit on overhead costs and so forth. 
Further, they make a profit on the
10 per cent, element added to cost. 
Then, of course, there is the normal 
profit, which is a very high figure. It 
profits them all the way. The result 
is, I  understand, the  Burmah-Shell 
Refinery in the short period of  its 
working has made a profit of  four 
crores of rupees.

I would say this is a veritable free
booter’s  Magna  Carta.  But it is a 
fact. The man who owns a motor car, 
the man who uses the taxi, the poor 
man who boards the bus, the grow
ing number of people that will be 
transported by diesel railway  loco
motives will have to pay more and, 
worst of all, the  starving  teeminif 
millions  in  the  rural areas must 
choose between eating a little more 
or remaining in the darkness because 
kerozene is refined in these refineries. 
This  is  the  position.  Apart  from 
paying this much,  we have to pay 
taxes because the expenditure on our 
Plan go up by reason of the higher 
price of pkrol.  So, we have to pay 
taxes for that.  Our nationalised Air
lines should pay for the higher cost 
of petrol.

Still they are to pay two annas less 
on their export duties and  thereby 
defraud the exchequer of a big sum. 
This is the position.  There is only 
one conclusion  that  follows—these 
refineries must be nationalised.  I am 
quite aware that we have given a pro
mise not to nationalise them  within 
thirty years.  But looking at the way 
we are being fleeced, looking at the 
way we are being robbed, it is noth
ing but banditry and if we agreed to 
it, we have either  agreed  to it on 
account of duress or we have agreed 
Lto it because the  Government  has 
l̂betrayed the people.  In either  case 
there is a case  for  nationalisation. 
We know that compensation will be 
paid  for  nationalisation  and  that 
should be  adequate  compensation.
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Of course,  the way the concern is 
making profits,  they hardly deserve 
any  compensation.  But even at the 
cost of compensation they should be 
nationalised here and now.

Lastly,  I want  to know  a few 
things.  These companies are reaping 
huge profits.  How much  of  these 
profits are re-invested in this coun
try?  How much of these profits the 
Government chose to compel  them 
to re-invest in this country, and have 
Government any machinery to com
pel them to re-invest  any part of 

their porfits?

Shrimati Benn Cliakravartty (Basir- 
hat): Are we allowed to speak now 
or we have to put questions after the 

Minister’s reply?

Mr. Dcputy-Speaker: The hon. lady 
member can speak now.  The Miî- 
ter will reply to the point raised.

Shrimaii iftenu Chakravartky; I will 
put one or two questions.  Oil is a 
world monthly  and  as such 
question of the import parity price is 
something that is determined by ct- 
temal factors and so I am not going 
into it.  But beyond the  monopoly 
factor of the import parity price, I 
would like to know from the Minis
ter why the  Grovemment of India 
still allows what is within its juris
diction, that is, the actual f.o.r. price 
of petrol on transit which is calculat
ed by adding to it the total cost of the 
highest unit of oil  production  i.e. 
Burmah-Shell  plus ten  per  cent. 
This is completely within the juris
diction of the Government of India to 
control.  When it is within the juris
diction of India  why does it allow 
this huge amount of cost?  Which is 
absolutely illogical and it cannot, by 
any stretch of imagination, be justi
fied.  When  questions  are  put  in 
Parliament again and again, why is 
the whole matter not explained be
fore Parliament and why is the whole 
matter being justified by the  Gov
ernment?  That is the first question. 
Secondly, when there is a 10 per cent.

remuneration, why profit over and 

above that is allowed?

The third question which I would 
like to ask is this.  It is  the  same 
question which, I think,  has  been, 
already put.  We have heard that one 
of the reasons why this huge amount 
is allowed  is because  the  actual 
exploration  and the  setting up  of 
production  units  in oil is a  very 
expensive thing. I would like to know 
how much of the profits  that  have 
been earned by  the  Burmah-Shell 
and Stanvac refineries has been or is 
going to  be re-invested  in Indian 
exploration and  Indian  production, 
and whether any assurance has beea 
obtained by Government that the oil 

companies will re-invest »
Ual part of their profits and  m that 
connection whether Government will 
have any control of  that production 

or of that exploration.

Th* Mtofeter of W»rte, H«â 
a«d Supply (Sartar Swmtmi Ŝ )r 
I am glad tliat so much lively interest 
is being displayed during the last few 
weeks not only in this  House  but 
also in the press on ttie question  of 
petroleum  prices in  this 
generally and on the refineries  that 
have been set up in particular.

No one has  suggested  that  t  ̂
setting up of the  refineries,  two  m 

d̂oneinVizag. is in any 
way wrong or  detrimental  to tte 

interests  of this  country. 
have, however, been expressed as t» 
the appropriateness  of certam  con

cessions that have been 
three oU companies which agreed  to 
set up these  refineries.  In  judgmg 
the terms of the agreement that have 
been entered into for the setting up 
of these refineries today,  we cannot 
entirely ignore the economic as well 
as the political condiUons that  pre
vailed in this country and abroad  at 
that time.  There was not  then  the 
same degree of emphasis  on  this 
field being entirely reserved  for the 
public sector as there is today.  Hon. 
Members would  recollect  that  the
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conditions were pretty seriously upset 
by what happened in Iran in relation 
to the Anglo-Iranian  Oil  Company. 
Oovemment, therefore, considered it 
jiot only desirable but almost neces
sary  to establish  in India  itself 
adequate refining  capacity  which 
would meet the immediate needs  of 
Ihe country.  It was felt, and it conti
nues to be right even today, that even 
if the country is dependant  on  im
ported crude, it would  be of advan
tage to have the refining done on our 
■own territory as that in itself would 
îve us a measure of control  parti
cularly as we could  always  locate 
xiltemative sources of crude  and the 
risk of the refining capacity  remain
ing entirely unutilised was remote.

Apart  from  strategic  considera
tions, the setting up ot the refineries, 
it was felt,  would  give  a fillip  to 
industrialisation  particularly  where 
foreign  inv̂tm̂ ts  on  reasonable 
terms have to be attracted.

■\ .
It was against this backgroimd that 

these negotiations  were undertaken. 
It is. hardly necessary for me to em
phasize that with the high capital 
qiiirements that are Involved  in the 
setting up of these refin̂rî and the 
very specialised nature of  the  pro
cesses involved,  it would  not  then 
liave been possible to envisage  Gov- 
-emment setting up these refineries on 
their own.  The capital investinents 
involved in these three refineries are 
the order  of  Rs. 63 crores,  an 

amount that could not  easily  have 
loeen diverted without material detri
ment to  the  other  nation-building 
schemes contemplated  during  the 
Tirst Five Year Plan.

In the absence of  these  refineries, 
the entire demand of this country for 
petroleum products will have  to be 
met by imports except  to  the very 
small extent that  the  Assam  Oil 
•Company’s refinery  at  Digboi can 
jsupply some of these products.  The 
r̂urrent demand for petroleum  pro
ducts in this country is of the  order 
of 4.3 million tons and  the  Digboi

refinery hardly supplies  seven  to 
eight per cent of this demand. Even 
if there were no other advantage at 
all accruing out of these  refineries, 
the mere saving in foreign exchange 
that would result from importing only 
the crude instead of the refined pro
duct would itself be of significant ad
vantage to the country and may well 
be of the  order of Rs. 1§  crores. I 
would like to draw the  attention of 
the House at this stage to more recent 
developments relating to crude oil. It 
is perhaps not unduly optimistic  to 
say that there is every possibility  of 
our locating and producing consider
able  quantities  of  crude  in  India 
itself and there is  provision  in  the 
agreements which would enable us to 
get  these refineries  to  use  such 
indigenous crude  to  the  extent 
possible.  If  this  expectation 
materialises, the saving  in  foreign 
exchange will be  very considerably 
augmented.

Once it is conceded that the setting 
up of these refineries with the help of 
these oil companies was necessary, it 
follows that we have to agree to such 
reasonable terms  as would  induce 
them  to  invest  tiie  considerable 
capital involved in this country, pro
vided, of course.  and always,  no 
national  interest was  in  any way 
jeopardised.  The agreements  with 
these three  oil  companies  were 
negotiated  with the  greatest  care 
possible, and when the final  draft of 
the agreement  was ready,  which 
Government's  advisers  felt  was 
reasonable. Government  agreed  to 
sign the agreement only because they 
were satisfied that it served the lar
ger interests of the country.

I shall now deal  with  the  two 
specific points that have  been  men
tioned, firstly, the  provision in the 
agreement which says that the exist
ing differentials shall  be maintained 
on various petroleum  products,  as 
they  obtained on the  date of  the 
agreement for a period  of ten years 
from the date  the  refineries  com
menced  operation  or  until 1965,
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whichever is earlier,  and  secondly, 
the provision for giving, in the case 
of motor spirit, a concession  of two 
annas per gallon in the excise  duty. 
In regard to the second one, I wish to 
make it clear that this concession  is 
available only with reference  to the 
actual  quantity produced  in  the 
refineries  and  actually  consumed 
within this country.  The quantum of 
these concessions is based  on actual 
calculations,  which the  companies 
w'orked out and put before  Govern
ment.  It was their contention  that 
unless these concessions were given, 
their projects would not be viable, in 
other words, they would  not  get a 
return that  was considered  reason
able on their capital.  And we could 
not obviously expect anyone to invest 
over Rs. 60 crores  purely  on  a 
speculative basis.

The question whether  the conces
sions Government  have  agreed  to 
give to these companies is in any way 
excessive should arise only  when it 
is established that after the refineries 
have settled down to normal  work
ing, they in fact, earn profits out of 
all proportion to what  may be des
cribed as the normal return  in that 
industry.  I submit it is too soon for 
us to express any opinion on this. We 
should  remember  that  they  have 
worked only for a period of a  little 
over a year.  So far, however, on the 
results of one year’s working of the 
Stanvac refinery  and  the Burmah 
Shell refinery, they claim that on the 
capital employed, the return has not 
been excessive.  This is their claim.

Shrl T. B. Vittal Rao (Khammam): 

What is their return?

Sardar Swaran Sinsrh: Government 
are scrutinising the figures that have 
been furnished by these  companies, 
and will doubtless satisfy themselves 
about their correctness.  It  is,  of 
course, Government’s intention to be 
on the alert and keep this  aspect of 
the problem under constant  review, 
and take  such steps  as may  be

418 L.S.D.

appropriate, from time to time, to see 
that there is no avoidable drain from 
this country of any undue profits that 
may be made by the sale of the  re
fined products in this country.

In dealing with  profits  in  this 
industry, there is one aspect which I 
think we should keep in mind.  Re
placement and renewals of plant anrf 
machinery  form  a  comparatively 
higner proportion than in many other 
industries.  And it is not often that it 
will be possible to secure fresh  and 
outside sources by way of investment 
to meet such exi>endiiure.  If regard 
is had to the special featiires, and the 
assurance that Government will cons
tantly keep  an eye on  the actual 
profits made, I am sure, much of the 
uneasiness that is apparently felt in 
some quarters in regard  to  these 
agreements would disaplpear.

I may now say one  word  about 
prices.  So far as the price of  crude
oil is concerned, it is .based  on  the 
price quoted in the free  market  in 
the Gulf of Mexico.  I may add that 
a point has been made as to why the 
actusd costs of production of crude in 
the Persian Gulf  or in the  Middle 
East sources are not really taken into 
consideration.  I think  hon.  Mem
bers are labouring under  some mis
conception.  There is no such thing 
as any free market  in the  Persian 
Gulf;  and if the Persian Gulf prices 
would be the basis, then again there 
can be the objection that there is 
free market, and that it is a  mono
polistic price,  and  that  there  is 
nothing to judge the  actual  price. 
Tlierefore, the Gulf of Mexico prices 
are the only prices which  can  be 
called competitive.  It is  for  this 
reason that those prices are put for
ward by the oil companies  as  Uie 
basis all the world over for the price 
of crude.

Shrimati Renu Chakravaitty: Then 
why protection?

Sardar Swaran Singb: That  being 
so, the retail prices of the  refined
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products are naturally related to the 
price at which like refined  products 
could be imported into  tiiis  coun
try.  Many small economies could, of 
course, be effected because  of  the 
lower freight  on crude,  the com
paratively less  loss of  evaporation 
etc.  in transit, some saving on insur
ance and other  handling  charges. 
These aspects are being studied  and 
to the extent possible,  attempts will 
be made to reduce retail prices; but, 
as I have said earlier,  the time  for 
going effectively or in any large way 
into these matters will be as soon as 
we are satisfied by our scrutiny and 
study that the re&ieries,  taken as a 
whole, are making  undue  profits. 
There is provision  in the agreement 
that in fixing prices,  they  should 
consult Government, and the import 
parity price is only an absolute ceil
ing.  In case we had not set up these 
refineries, there would be no option 
for us at all except to continue to pay 
at the import parity price  for  the 
finished products.

I have ju?t now referred to the im
port parity price as a tentative basis 
for the purpose of fixing retail prices 
and calculations of profits, etc. in the 
operation of these refineries.  Admit
tedly, this can be fully valid only in 
circumstances where  we are almost 
completely dependent on  imported 
crude for the refineries.  The position 
may completely change  if we were 
to find adequate quantities of  crude 
within the country itself and have it 
refined not only  by these refineries 
but others that might  be set up in 
future, probably with major partici
pation in the capital by Government. 
1 mention this merely to indicate that 
the pattern of these agreements that 
have already been entered into need 
not necessarily preclude Government 
from adopting others which may be 
considered more appropriate to meet 
the contingencies that  may arise in 
future.

As to the actual prevailing  retail 
price in this country, I may mention 
that taking  motor  spirit  as  an

example,  the Bombay  price  (after 
deducting taxes and duties) is iden
tical with that in Karachi  and it is 
1/4 to 1 anna per gaUon  more  than 
those prevalent in Colombo, Rangoon, 
Bangkok and Singapore.

An Hon. Member:  The same com
pany is distributing it.

Sardar Swaran Singh:  In  com
paring these prices,  we should  not 
lose sight of the fact that  some of 
these other places  are  nearer  the 
sources of supply  and further,  that 
the turnover over a  comparatively 
, limited territory is much larger.  For 
example, the per capita consumption 
of petroleum products in India is only 
about 3 gallons per annum  whereas 
in Ceylon, it is 26 gallons,  and  in 
U.K., 128 gallons.  Having regard to 
the extent of territory over  which 
the distribution system has to func
tion in India, it is not  unreasonable 
to show some consideration  to the 
incidence of distribution  costs  per 
gallon in the fixation  of retail price. 
Besides in  considering  the retail 
prices, we should  not overlook  tne 
fact that out of the price that is paid 
by the consimier, a good proportion 
consists of duties and  taxes  and 
transport costs.  For example,  the 
price of petrol in Delhi is Rs. 2-14-0. 
Out of this, only Rs. 1-1-3 is the cost 
f.o.r.  Bombay,  the  transport  cost 
Re.  0-7-8,  handling  charges 
Re. 0-1-0,  remuneration  for  ê 
dealer Re. 0-3-0, customs or  excise 
duties  Rs.  0-15-9  and  sales  tax 
Re. 0-1-6.  Thus the landed cost  is 
only about 37 per cent of the actual 
retail price and the customs duty and 
sales tax together practically  equal 
that landed cost.

Shrlmatl Renn Chakravartty: What 
is the c.Lf. Bombay price?

Sardar Swaran Singh: I have al
ready said that the f.o.r. Bombay price 
is Rs. 1-1-3.

Shrlmatl Renn Chakravartty: What 
is the c.i.f. price?

Sardar Swaran Singh: Lastly, the 
hon.  Member asked how it is  that
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the  Digboi  refinery  is  functioning 
without  these  special  concessions. 
The answer is that that refinery was 
set up when costs were not so  high; 
it is at the source of the crude  and, 
in any case, it enjoyed tiU  recently 
concessional freight rates to enable it 
to compete with imported refined pro

ducts.

I have attempted, within this limited 
time at my disposal, to pres-rit  the 
picture in the broadest outline possible 
and I hope I have now succeeded in 
satisfying the House » . •

Shrimati Rcnu Chakravartty; Not at

all.

Sardar Swaran Singh: I am sure that 
like the proverbial schoolmaster,  they 

will go on arguing.

Shrimati Renn Chakravartty:  You

have not answered any point.

Sardar Swaran Singii.. . that Gov
ernment, in entering into these agree
ments with the oU companies,  have 
not done anything without 
consideration of all relevant factora. 
It is, of, course not my intention to 
argue that even within the framework 
of the agreement because of changes 
in circumstances, the oil  companies 
may not be  in a  position to  make 
higher profits than originally envisag
ed.  I am also not attempting to  say 
that if any new agreements  were to 
be  negotiated  we  would  not 
be  able  to  improve  on  the 
terms.  I  hope,  however,  tliat  I 
have  satisfied  the House  that  the 
agreements, as they have been finally 
entered into, are not detrimental to 
the interests of the country, and that 
if Government were to keep constant 
vigilance over the activities of these 
refineries, they could secure that the
oil companies do  not  derive  undue 
advantage based on any technical or 
literal reading of the agreements con
cerned-  In fact, I am confident  that 
should a situation arise  where  ê 
working of the refineries in practice 
produces more than a reasonable profit.

the Oil Companies themselves could be 
persuaded (indeed there is reason to 
believe that they might  voluntardy 
offer to do so) to adjust their retail 
prices or make such other changes as 
may be feasible so that they derive no 
more than what may be a fair and 
reasonable return on their investment.

Shrimati Renu Chakravartty: What

is the reasonable return?

Mr. Deputy-Speaker: The hon. Minis

ter has not yet finished.

Shri V. P- Nayar: He has only wcrk- 

ed it out.

Sardar Swaran Singh: I have in the
course of this statement, explained the 
position with regard to tlie  conces
sional excise duty of 2 annas; and. as 
regards price of oil I have  explamed 
why the Gulf of Maxico price is hav
ing a place, where free market exists, 
as the basis for calculation.

One point was referred to by Shri 
Sadhan Gupta about certain investiga
tions by a team of experts which had 
been set up by the Economic Commis
sion for Europe.  I have  also had 
occasion to study that report and that 
report was a report which  was not 
adopted even by the Economic  Com
mission for Europe itself.  It had  to 
come before the Economic ard Soc*al 
Council but the Economic Commission 

for Europe did not subscribe to ̂11 the 
conclusions that had been reached m 
that report. Therefore, those  pomts 
cannot be referred to as proved conclu
sions because that was considered by 
quite a few as more or less a one
sided  assessment (Interruption). 
I do not say that everything that  is 
mentioned there is incorrect but sriU 
that could not be a very  authentic 
basis for basing an argument 01 tne 
type that Shri Sadhan Gupta sought to 
build on the basis of that report, which, 
if I may say so, was still-bor'i.

Shri Sadhan Gnpta: That is on argu
ment of the oil kings; that shouid not 

be your argument
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Sardar Swaran Sinsrli:  We should
remember that these catch-words and 
phrases are not of any great value. 1 
can also use adjectives but I have 

decided to give a dispassionate picture 
without taking any credit—nor am I 
prei>ared to take any discredit because 
at the time when  these  agretinents 
were entered into all these things were 
fully looked into—and this  siicw of 
wisdom after the event is something 
which does not  behave  re3i>onsibie 
sections of the people of our country.

Then, I do not know wherefrom my 
friend took this figure of 10 per cent, 
increase on costs.  This  is  a  point 
which requires looking into  because 
this 10 per cent addition on cost is a 
factor which is not taken up blindly. 
This is one of the points which require 
looking into.

Figures were mentioned with regard 
to the actual profits  of the  Burniah 
Shell Refineries-  Those  figuras have 
been published in a report and. as  I 
have already indicated, those points 
are being scrutinised by Government

Another point has been raised! as to 
how much has been reinvested. Actu
ally it is a fact which has been stated 
on the floor of this  House  by  Shri 
K. p. Malaviya that some of tliese oil 
companies are very much interested 
in asking for exploration and exploita
tion concessions and they are actually 
doing also a certain amount of explora
tion work.

An Hon. Member. With what profits?

Sardar Swaran Singh: Business peo
ple do expect profits, unless  we  are 
able to start them in the public sector. 
As has been stated in my  statement 
earlier, it is quite possible that  the 
new Refineries that may be set up may 
have  a  predominant  Government 
participation.  As  tmie is  naming 
short I beg to conclude.

Several Hon. Members—̂rose.

Mr  Depaty-Speaker: Half an  hour 
discussion could not  extended to be 
an hour’s discussion. I am sorry jt is 
not possible now. The hon.  Members 
should have left some time for  the 
Miz:ister.

BIHAR AND WEST BENGAL
(TRANSFER OF TERRITORIES) 

BILL

Extension of time for presentation 
OF Report of Joint Committee

The Minister in the  Ministry  of 
Home Affairs (Shri Datar): On behaU 
of Pandit Govind Ballabh Panl, Chair
man of the Joint Committee, I beg to 
move that the time appointed for the 
presentation of the  Report of  the 
Joint Committee on the Bill lo provide 
for the transfer of certain territories 
from Bihar to West Bengal and for 
matters cormected therewith be  fur
ther extended upto the 11th  August, 
1956.

Shri K, K. Basu: What is the reason 
for asking for this extension?

Shri Datar: The reason is that some 
hon. Members of the Joint C/Jiuinuttee, 
who had appended their signatures to 
a dissenting report,  have  requested 
that the report should not be published 
today  because they  wanted to  go 
through it.  I may point out to this 
House-----

Shri T. B. Vittal Eao: I believe not 
about Bihar-West Bengal merger.

Mr. Deputy-Speaker: It  is  only
about the transfer of territories from 
Bihar to West Bengal.

Shri T. B. Vittal Eao; We want to 

know whether the deliberations  are 
complete.

Shri Datar: The deliberations were 
cohipleted after the Third Reading was 
over here, and, therefore,  we  shaU 
present it tomorrow.

Shri V, P. Nayar: As  to  what  is 
your decision, it has already come in 
the papers.
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Mr. i)epiity-Speaker: Let
to the House.

The, question is: ‘

**That the time ̂ Êpintê ior the 
presentatiiwi of the Report ̂  t|ie 

Joint Comuaittee  Mi to* 1*0- 
vide for the transfer of tiertain 
territories from Bihar tp

Bengal and for mslUKii connected 
tĥewith be  further  extended 
uptb the 11th August, 1»56.”

The motion wŝs adopted.

6-37 p.M.

The Lok Sahha Jthen adjoumea Htt 
Eleven of the Clock  Sittuf̂day, ̂  
nth August,

418 L.aD.
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